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1
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. No. 622 of 2024
IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON

BEHALF OF RESPONDENT NO. 22, M/S SANJEEV ENTERPRISES

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Sanjeev
Enterprises, the Respondent No. 22, in compliance with the direction
dated 27.02.2025 passed by this Hon’ble Tribunal, wherein the
recently added industries in the Barhi Industrial Area matter were
directed to file their objections to the Joint Committee Report dated
03.01.2025.

2. That at the outset, it 1s submitted that the observations in the Joint
Committee Report (hereinafter “the Report”) do not correctly reflect
the compliance status of the Answering Respondent’s unit. Certain
findings in the Report appear to be based on assumptions and outdated
assessments, rendering them inconsistent with the Answering

Respondent’s current operational realities.
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That the Answering Respondent, M/s Sanjeev Enterprises, engaged in
dyeing of yarn, operates under a valid Consent to Operate (CTO) until
30.09.2026. Our facility is equipped with an Effluent Treatment Plant
(ETP) and a Primary Effluent Treatment Plant (PETP) to ensure
effective wastewater treatment. Comprehensive record-keeping,
online monitoring systems, and adherence to hazardous waste
management rules underscore our commitment to sustainability and

responsible manufacturing.

That the Answering Respondent has consistently undertaken
substantial investments in environmental control measures, including
a modern Effluent Treatment Plant (ETP), ensuring adherence to
applicable environmental norms and best industrial practices. The
Answering Respondent denies any deliberate non-compliance and
submits that if there were any technical/operational gaps, they stand

rectified upon receiving feedback from statutory authorities.

OBJECTIONS TO THE JOINT COMMITTEE REPORT:

That the Answering Respondent submits that an inspection was
conducted on 12.08.2024, and certain observations were recorded
regarding the operation of its Primary Effluent Treatment Plant
(PETP). The Answering Respondent further submits that a Show
Cause Notice dated 02.01.2025, was issued by the Haryana State
Pollution Control Board (HSPCB), alleging non-compliance on

certain grounds.

That it 1s submitted that all of the issues as alleged in the Joint

Committee Report were raised in the Show Cause Notice issued by
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HSPCB, to which the answering respondent submitted a detailed and
reasoned response. The answering respondent duly clarified its
position and provided documentary evidence of its compliance to
HSPCB. Therefore, the continued reliance on these findings is
unjustified and does not accurately reflect the present compliance
status of the unit. A Copy of the Show Cause Notice and the latest
detailed and reasoned response to the HSPCB Show Cause Notice
along with all the relevant annexures is annexed herewith and marked

as ANNEXURE R-1.

That in response to the Show Cause Notice dated 02.01.2025 issued
under various sections of the environmental laws concerning
compliance matters, the following detailed replies had been submitted

addressing each observation raised in the notice:

That the Answering Respondent has secured Hazardous Waste
Authorization from HSPCB and an No Objection Certificate for
groundwater abstraction from the Haryana Water Resources
Authority. These clearances demonstrate our compliance with
statutory guidelines, ensuring we do not exceed permissible limits of
groundwater abstraction. All relevant documents formed part of the

response written to HSPCB.

That furthermore, it was categorically submitted to the HSPCB that
the freshwater consumption and effluent generation data are
accurately recorded in the daily logbooks of the answering
respondent. The freshwater consumption of 76.55 KL/MT and

effluent discharge of 50.4 KL/MT during inspection were anomalies
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due to manual recording errors which have since been rectified.
Corrective actions have ensured accuracy in the log entries, adhering

to the standards set by the CPCB.

The low BOD and COD levels at the PETP inlet result from the
optimized treatment process at the Effluent Treatment Plant of the
answering respondent, which effectively removes pollutants without
the need for dilution. The inspection did not reveal any dilution

mechanisms, affirming the efficiency of the treatment processes.

The inspection was conducted on 12.08.2024, while the SCN was
issued on 02.01.2025. Since then, the Answering Respondent has
proactively reinforced compliance measures, ensuring the system
functions at peak efficiency. It is requested that the updated
compliance status be duly considered before any further action is

taken.

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their
families. The answering respondent is a key contributor to the textile
industry, and any undue penalties or restrictions would harm not only
the unit but also suppliers, vendors, and small businesses that rely on

its operations.

That in view of the above submissions, the Answering Respondent

also prayed that the allegations in the Show Cause Notice be



4553

reconsidered, as they were based on incorrect assumptions and lacked
substantive evidence. The Respondent requested that its compliance
measures be duly recognized and that it be granted an opportunity for
re-inspection with independent verification to conclusively establish
adherence to environmental norms. The Answering Respondent
reiterated its commitment to upholding all regulatory standards and

sought a fair and just resolution of the matter.

6. That the Answering Respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

7. The Answering Respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024
=2 230, bes ol 2024

IN THE MATTER OF:
L MALTER OF:
Varun Gulati ---Applicant
Versus
State of Haryana & Ors. .-.Respondents
AFFIDAVIT

I, Sanjeev Bansal S/o Late Sh. Shyam Lal Bansal, aged about 50 years R/o House no. 325 , near
main bazar ,Pana Udyan Narela Delhj 110040, do hereby solemnly affirm and stat as under:;

L. That I am the authorized signatory of Respondent No. 22 ,M/s Sanjeev Enterprises, having its
office at 111 HSIIDC INDUSTRISL ESTATE PH- | BARHI GANNAUR HARIYANA 131101,
in the aforesaid Original Application, I am aware of the facts and circumstances of the case in my

official capacity as stated aboye and hence, entitled to swear this affidavit,

2. That the accompanying reply has been drafted by my counsel under my instructions, and | say
that the statements and submissions made in the said reply are true and correct to best of my
knowledge based upon the records and my belief. I pray that the said reply to be treated as part

and parcel of this Affidavit and the same is not being reproduced for the sake of brevity,

Verified at GANNAUR on 20 day of FEB, 2025.
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HARYANA STATE POLLUTION CONTROL BOARD //‘-;.-__..'

'
\\", L|FF Plot Mo, 1, Sector 19, Part-11, Sonipat
.\‘/ " Piv, - 0110-2236110, F-mall 10 - hiapebioscamall.com b ™
N W

ated 1 10412075

No MSI‘CI\ISRI?MMAM
Thtouat Read. Post/ £.mall

To

M/s Sanjeov Entorprisos,

Plot no. 111, Phase-l, HSIDC, farhi,

Sonlpal
Sub: Show Cause Notlce for Prosocutlon & closure action undef anction AJAA & 33-A of
Wator (Provention & Control of Pollution) Act, 1074 and revocation of GTO grantad undar
soction 27 of Water (Prevention & Control of Pollutlon) Act, 1074 and under saction 21(4)
of Alr (Provention & Control of Pollution) Act, 1081 alongwith Imposition of
Environmontal Componsatlon as por pollcy ordor datod 22.12.2021.

Ref. In conlinuation to Show Gouse Notice Jssuad by this office vido Mo, 2663-54 dated 02.01.2025 and

your reply submitted in this office on 07.02.2025.

ngogoed In procoss ol production of Dyed yarn (Dyeing of cotton/
liko toxtilo/labriclyarn dyoing, colouring followed
by multiple washing which Is water polluting In naturo and covered under Red category of consent
managemont of the Board dated 04,12.2020 and such kind of units are having largo potential of trade
effluent genoration and evory possibility of draining out the untroated offluent directly into sawer of

storm water channels of HSIIDC.

Whereas, CTO was granted to your

01/4072021 - 30/09/2026 with the condition
Treatment Plant (PETP) regularly and efficiently to keep all parame

under Environment (Protection) Rules,1986.
¢ unit was inspected on dated 12.08.2024 by the Joint Team of CPCB and
2/2024 titled as Varun Gulali Vs State of Haryana & Ors. pending

pefore Hon'ble NGT, New Delhi informed and effluent sample from inlet and outlet of PETP were
collected and based upon the report received from CPCB, an SCN was issued to the unit vide letter
under reference with mentioning said shortcoming/observations that were observed by the joint team

but the reply submitted by you is incomplete and not satisfactory.

Whereas, your unit s o
Polyester and Nylon) with having processos

unit vide No, 15541094 dated 21.10.2021 for the pericd
that unit will operate and maintain their Primary Effluent
ters within standards prescribed

Whereas, you
HSPCB in reference to the OANo0.62

Whereas, Industrial Estate, HSIIDC Barhi is situated in the closed vicinity of Drain no. 6 which
is further merging into River Yamuna and HSIIDC is disposing all kind of treated/ untreated generated
from industrial estate into said Drain no. 6 through an underground pipeline laid down.

Whereas, the joint committee constituted in OA No.622/2024 and this office has noticed/
observed that there is always untreated discharge available in the storm water channels of the
Industrial Estate, HSIIDC Barhi throughout the year even in non-rainy days which itself proves that the
industries are engaged in disposal of untreated rade effluent directly into storm water channel which
is being finally disposed by HSIIDC by using water pumps in the drain no. 6 through an underground
pipeline laid down having direct disposal which is ullimately merging in River Yamuna.

Whereas, as per the provisions of Section 24 of The Water (Prevention and Control of Pollution)
Act 1974, No person can establish or operate any industriall sewage system without the prior consent

of the Board and cannot discharge untreated trade effluent and sewage disposal in the open land, in
o the surface and underground water.

the drain, in the river etc. which causes pollution t
Whereas, lhe matter was reviewed recently by River Rejuvenation Committee (RRC) at
HSPCB Panchkula on dated 09.04.2025 and the chairperson issued clear cut direction to this office
and SESTF Sonipat to stop such illegal discharge in storm water channel of HSIIDC by any means
“ and thereafter to submit action taken report well before the next review meeting fixed to be held on
dated 18.04.2025 under the chairmanship of worthy Chief Secretary, Haryana for assessing the action

taken in River Yamuna Action Plan.

Whereas, \he matter was also reviewed by DC-cum- Chairperson SESTF Sonipat and he has
asked HSIIDC to disconnect such illegal provisions made if any by the individual units without giving
any further notice being @ potential contributor in water pollution in River Yamuna from district Sonipat

through Drain no. 6 and to Initiate applicable action agalnst such violating industry identified if any in

door-to-door survey to be conducted by SESTF, Sonipat after giving {hem scope of improvement.
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In view of position oxplained nbove and alter pssofsing e roply subrmittad by you under
\eNco ﬁu are horoby diroctod 1o provide the following information with areculing the actions
™ :;:l‘ml pelow within 07 days ol issuance of this notice al your lavel without any failure
SUQO0E

1 To submit an underntaking/ affidavit it you are not having any aaparalo/ [i:\fﬂ'rhlﬂl conneclions

© i storm water channel of tndustral Estato, HEIDC Dathi by immadiatoly plugging availatie if
any within 07 days positivly. R

2. To provide the dotalla of total no. of Borewells avallable In your premises along w th their
underground wator oxtraction capacity in KL or KL/day with copy of loghook maintainad for
last 03 months 10 ASSOSS the actunl walar extractod oul.

3. Toprovido tho copy of wator balance chart ol your unit with mantioning of dotails of raear watar

consumplion and lts utilization undor difforent hoads/ procossaes in unit with mantioning sourca

of procuremont of trosh walor,
4,  Submil copy of NOC obtained from HWRA for ground wolor oxiraction.
5. To provide tho dotalls of all raw materials (with consumption quantity), manufacturing
rocosses and all products/ finished good (with quantity) alongwith coples of Form GSTR-1
showing Statement of Outward Supplies and Form GSTR-2 showing purchasa raturn (inward
supplies) for last 06 months, _

6. Copy of logbook maintained for PETP inslalled covering chemical _consumphon_ oloctricity
consumption and treated effluent discharge for last 03 months alongwith copy of purchass bills
of chemicals used In waler \reatment, servicing bills for change of membrane in PETP
components in last 01 year. N

7. Copyof valid agreement with service provider i.e. M/s GEPIL for safe and scientific disposal of
Hazardous Waste generated as PETP sludge along with copy of manifest generated through
HROCMMS HWM online portal of the Board for last 01 year.

8. To disclose the actual/ proposed quantum of generation of trade effluent from your unit from
different water polluting processes in case some revision/ expansion is required in comparison
to that of mentioned In CTO certificate after following due procedure of the Board in order to
escalating/ apprising the matter before the competent authorities of HSPCB and HSIIDC for
capacity enhancement/ augmentation/ upgradation of existing treatment capacity of CETP
installed in industrial estate Barhi required if any.

9. To submitthe concrete steps taken for water conservation in your unit w.r.L. implementation of
textile charter laid down by CPCB for water recycling and pollution prevention in textile
industries for sustainable production.

10. To provide the arrangements for visible single outlet discharge of treated trade effluent
generated from your unit at nearest manhole of HSIIDC public sewer and to keep it outside the
premises of the unit with submitting photographic proof of same.

Additionally, while visiting of your unit by the joint committee constituted in OA No.622/2024 following
shortcomings are mentioned in detailed technical report prepared by CPCB with having following
remarks:

*1. Effiuent generation (51.6 KL/MT) & discharge (50.4 KL/MT) is higher than fresh water consumption (34.8
KL/MT), indicaling that either fresh water consumption/effluent generation/effluent discharge logbook is not
properiy/correctly maintained or production is higher than the reported value.

2. Inlet BOD (187 mg)) is too much lower against typical range of 700-1000 mg/l, indicating dilution at PETP
inlet.

3. pH-9.6, TDS (2904 mg/) & FDS (2364 mg/) at PETP outlet was higher than TDS (1528 mg/l) & FDS (1164
mg/l) found at PETP inlet which indicated uncontrolled chemical dosing at PETP.

4. Unit has provision of by-passing unlreated/partially treated effluent at PETP Outlet., Non - compliance
(Discharge norms and Dilution)”

Therefore, this exceedance in parameters of discharge standards automatically reflect non-adequacy
of PETP installed and susceptibility of by-passing the untreated trade effluent and moreover, the reply
submitted earlier is not satisfactory with having following additional shortcomings need to be rectified
at the level of unit:

i, Unit has not submitted any technical structural adequacy report duly prepared and vetted by
some repuled Govl. technical institution as suggested by CPCB also, either of the existing PETP
in case it is found adequate by the unit/institution and no proposal for upgradation or otherwise
to submit copy of work order, feasibllity report to be prepared by some reputed Gowi. technical
institution for executing necessary upgradation in existing PETP in a time bound manner not
later than 15 days.

il. Unit has not submitted point wise compliance report of the various observations raised in the
detailed technical report prepared by CPCB as mentioned above, (copy enclosed),

Whereas discharge of effluents more than prescribed standards is violation of section 24 of the
Water (Prevention & Control of Pollution) Act, 1974 and the violation of section 24 Is punishable under
section 43 of the Water (Prevention & Control of Pollution) Act, 1974,
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Wheroas. for tho abovo said violations your facility 15 also liable 1o be initiatad the action of
Prssocuﬂon and closuro under soction A3/44 & 13.A for violation of Section 24 & 25 of \Watar
(Prevontion & Control of Pollution) Act, 1974 and lo pay (he Environmantal Componsation in terma of
the directions of Board Issued vide policy ordor No, 2343- 2301 dated 22/1212021 a9 asanssed by the

Board as per mothodology dofined therein.

In viow of above you are horoby given and anothor opportunity to show cause and submil your

status within 07 days as to why tho aclion of Prosacution undor section 43/44 for violation of Saction
24 & 25 and closure under soction 33-A of Wator (Provontion & Control of Pollution) Act, 1974 and
revocation of CTO granted under section 27 of Water (Provontion & Control of Pollution) Act, 1974
and under section 21(4) of Alr (Pravention & Conlrol of Pollution) Act, 1001 may not bo Initiated agains!
your project and persons rosponsiblo along with Imposition of Environmaental Compensation as

applicable.

In case the unit still found discharging the trado offluont In oxcoss of prescribed standards of
through any allernalive means like disposing directly Into storm walef channel of HSIIDC after
completion of notice period of 07 days glven for scope of Improvement of othervdse unit fails 1o

comply with the deficlencies mentioned above within stipulated period, it will bo prosumed that you
accept the slalus above, which will warrant action under section

have nothing to say in this regard and
33-A of Water (Prevention & Control of Pollution) Act, 1974, besides taking legal action against your

unit and responsible persons.
-A of Water Act, 1974 *notwithstanding anything contained in any other lqw.
but subject to the provisions of this Act, and to any directions that the Central Guvemfnent may give
in this behalf, a Board may, in the exercise of its powers and performance of its functions under this
act, issue any direclions in writing to any person, officer or authority, and such person, officer or

authority shall be bound to comply with such directions.

Explanations for the avoidance of doubts, it is hereby declared that the power

directions under this section includes the power to direct: -
« The closure, prohibition or regulation of any indust
« The stoppage or regulation of supply of electricity,

Whereas u/s 33

to issue

ry, operation or process or
water or any other service™.

the acceptance of above-mentioned

s communication will reflect _
ure and disconnection of electricity

& The non-receipt of reply of thi
non-compliances and that will lead to the action of clos

supply of the unit.

This may be treated as final opportunity.
DA/ As above
AJAY | oranrsecn
SINGHZ25 e
Regional Officer
Sonipat Region

Endst. No.: No. HSPCB/SR/2025/453- 457 Dated:17/04/2025

A copy of above, Is forwarded to the following for information and further necessary action

please:
1. The Chairman, HSPCB, Panchkula through SEE, Water Cell, HQ.

2. The DC-cum- Chairperson SESTF, Sonipat.
3. The Chief Judicial Magistrate as member SESTF nominated by District Session Judge,

Sonipat.
4. The ACP, Police Department as member SESTF nominated by Commissioner of Police,
Sonipat with request to assist the team while its physical verification after expiry of SCN

period.
5. The Sr. Manager, HSIIDC, Industrial Eslate Barhi with request for disconnection of auxiliary

storm water connection of the unit existing if any after its physical verification on site, as only
one outlet discharge of trade effluent is permitted in CTO granted by this office lo the unit.

AJAY aiarsecn
Cate.

SINGH G s

Regilonal Officer

Sonipat Region
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submission of Reply dt. 17.04.2025
Date 28.04.2025.

To

The Regional Officer

Haryana State Pollution Control Board
Sonipat

Subject: Submission of Reply to Show Cause Notice No. HSPCB/SR/2025/452 dated
17.04.2025 - in regard to Reference: Show Cause Notice issued to M/s Sanjeev

Enterprise, Plot No.111, HSIIDC, Phase-I, Barhi, District Sonipat

DearSir;

With due respect, |, on behalf of M/s Sanjeev Enterprises, Plot No. 111,
Phase-l, HSIIDC Industrial Area, Barhi, District Sonipat, humbly submit the following in
response to the Show Cause Notice No. HSPCB/SR/2025/452 dated 17.04.2025,
received through registered e-mail as: -

1. That we acknowledge and confirm that our unit was inspected by the Joint
Committee of CPCB and HSPCB on 12.08.2024 in reference to OANo. 622/2024. The unit
is engaged in production of dyed yarn (dyeing of cotton/polyester) which is water polluting
in nature and covered under red category of consent management of the Board dated
04.12.2020 and the unit has obtained CTO to our unit vide No. 15541094 dated 21-10-
2021 for the period 01/10/2021-30/09/2026 and during the said visit, the effluent samples

were collected and observations were noted.

2. That our unit has always maintained a proactive approach towards compliance
with environmental laws and the directions issued by the Hon’ble Board. We have taken
the observations seriously and have since taken steps for appropriate corrective and
preventive action.

3. In compliance with the directives, please find below our point-wise submission
and supporting documentation:

[A] Undertaking/Affidavit: - A notarized affidavit confirming that the unit does not have
any separate or parallel connection to the storm water drainage system is enclosed.

Annexure-|

[B]Borewell Details: - Details of borewells, their extraction capacity 30 (KL/day), and
logbooks for the past three months are enclosed.

".02
p@!\ 7 015\»5‘\0“ Annexure-ll-VI
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[C) Water Balance Chart: - A water balance chart indicating raw water consumption,
usage across various processes, and the source of water procurement is enclosed.

Annexure-Ill

(D] NOC from HWRA: - Copy of valid NOC NO. HWRA/NOC/IND/N/2024/2257 DT.
20.11.2024 Validupto 20.11.2025 for ground water extraction is enclosed.

Annexure-IV
[E]) Raw Materials and Production data: - The list and documents for raw material has

been enclosed and Comprehensive details of finished goods (with quantities) along with
GSTR-1 and GSTR-2 statements for the last 6 months are attached. Annexure-V

[F] PETP Logbook: - PETP operation logbook covering chemical/electricity consumption

and treated effluent records, along with relevant purchase and servicing bills, are

submitted herewith. Annexure-lI-VI

(G] Hazardous Waste Disposal: - Copy of the valid agreement with M/s GEPIL for
disposal of PETP sludge and corresponding manifests generated via HROCMMS portal for
the past one year are enclosed. Annexure-VII

[H] Trade Effluent Quantum: - Updated data on actual trade effluent generation vis-a-
vis the CTO tapacity is provided. If required, we shall initiate the due process for capacity

revision.

[I] Water Conservation Measures: - Report detailing the implementation of CPCB textile
charter recommendations, including water recycling and conservation initiatives, is

enclosed.

1. we have installed Screen cum Oil and Grease Trap for cleaning and remove waste.
2. we have installed Blow air at all Corners and Mix well from Bottoms.

3.we have installed Automatic inlet and outlet pH meter.

4. No cooling tower use at various stage

5. we reduced MLR@1/8 as per self-washing report.

10. We have installed TDS meter final PETP outlet line.

[J]] Treated Effluent Outlet: - Photographic evidence of the visible single outlet
connected to HSIIDC manhole, located outside our unit premises, is enclosed for
verification.,

Annexure-VIl|

Page 2-3
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Moreover, there has been additional shortcomings fulfilled belowy: -

2. There is no sort of dilution made in PETP; colour coding has been made in the unit to
showcase the reality.

T Regarding the PETP adequacy: we have initiated a Structural adequacy assessment
through a government-approved technical institution ang will submit the final report
shortly.

the performance Security fee amounting to Rs 50000/-vide online receipt dated
03.02.2025 Vide Reference ID 647306654, and resampling fees amounting to Rs 2700/-
vide online receipt dated03.02.2025 Reference ID 647306593, Annexure-X1-X||

We assure that our unit remains committeq to environmenta| Protection, pollution

Page 3-4
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Prayer: In view of the above submissions and supporting compliance documents, we
humbly request your kind office to consider our response as satisfactory and take
the same on record.

We assure you of our utmost cooperation and timely compliance in all future matters as
well,

Thanking you,

Yours faithfully,

For Sanjeev Enterprises

Enclosed: - Annexure 1 to 12

Page 4-4

13
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The authenticity of this document can be verified by scanning m Through smart phone oron the website ht!ps.#egrashry nic.in

{{§:nieev Bansal, Partner of M/s Sanjeev Enterprises situated at plotno.111 HSIIDC, Barhi, Sonipat, do hereby solemnly affirm and

declare as under: -
1. That | am the lawful Partner of the industrial unit operating under the name and style of Sanjeev Enterprises, situated at
plot no.111 HSIIDC Industrial Estate, Barhi, District Sonipat, Haryana. '
2, That the said industrial unit is duly connected to the designated sewerage/drainage system as provided by the (HSIIDC).
33 3. That there exists no unauthorized, separate, or parallel connection from my industrial unit to the storm water drainage
\ channel, nor has such a connection ever been established.

That | hereby undertake and affirm that no such unauthorized, separate, or parallel connection shall be made in the future

‘:, _1.1 ! e storm water drainage system under any circumstances.
/-/ Eﬁi’ e event any such unauthorized connection Is discovered at any time, | shall be solely and fully responsible for the
f ’, )}:.,y hall be liable to face any legal, administrative, or penal action initiated by HSIIDC, the Haryana State Pollution
£ *Q‘&) rd (HSPCB), or any other competent authority in accordance with applicable léws, rules, and regulations.
&,} I '5‘0,3 '-:',R‘ ({
i:} \ kv },fs atlthis Affidavit is being executed for submission to the Haryana State Pollution Control Board (HSPCB), Sonipat, as a
f n h:r al declaration and undertaking with regard to the absence of any separate or parallel conneclion to the storm water

dralnagesystem from the aforesaid industrial unit. o \.’m‘LLV La'iJ-fE”"‘

AN,
' t.._._‘. Jr/
Pl DEPONENTY
. T 4-""

\\H.xgﬁmc;mml Partner

-
\

1, the above-named deponent, do hereby verify that the contents of this altidavit are true and correct to the best of my knowledge and

belief. No part of it is false and nothing material has been concealed therelrom. G
.oy 1',“\ 1 T

Verified at .......co...... Date.....ccoerrnne T"[‘ESTEA;, o '::.:‘Jl'fl.... DEPONENT

\\w - /‘,-—q“) pu;n\c!
stt I
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Goverment of Haryana

Haryana Wator Resources Authority

*
S\ 222
PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION

Project Name: SANJEEV ENTERPRISES
Project Address: PLOT NO.111 HSIIDC PH | BARHI SONIPAT
Village/MC: Bari Tehsil: Ganaur
District: SONIPAT Slate: Haryana

Pin Code: -
Communication Address:  PLOT NO.111 HSIIDC PH | BARHI SONIPAT
Address Regional Office: ~ Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula

1. NOC No.: HWRA/NOC/IND/N/2024/2257 ‘
2. Application No.: HWRA/IND/N/2022/3856 3. Category: Industry
4, Project Status:  New 5. NOC Type: New
6. Ground Water Extraction Permitted:
Ground Water For m3!&_ay m3/year Valid From Valid Upto
Fresh Water 30.00 9300.00 20/11/2024 20/11/2025
Total 30.00 9300.00 - e

7. Details of Ground Water Extraction: Total Existing No..1 Total Proposed No.:0
DW DCB BN TW DW DCB  BW TW

Abstraction Structure® - .- 1 - . -
“DW - Dug Well;DCB - Dug cum Bore WeliBW - Bore Well.TW - Tube WelDWLR - Digital Water Level Recorder

8. Quantum of ground water facharge(m3!year} -

9. Number of Piezometers (Observation wells) No. of Piezometers Monitoring Mechanism
to be copslruciedf monitored & Monitoring Manual DWLR Telemetery
mechanism

0 0 0 0

* Terms & conditions are at the ba.::k of this page.

P A | g
I sl S

Note: This is computer generated certificate, it can be validated by scanning QR code.

17
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Inward Supplies from ISD

FORM GSTR-6 4568

ii. This table displays only the supplies on which ITC is available.

Negative credit, if any, may arise due to amendment in ISD Amendments — Invoices, Such credit shall be net-off in table
4(A)(4) of FORM GSTR-3B.

Table 3 Part A Section IlI
Inward Supplies liable for reverse charge

i. This section consists of the details of supplies on which tax is to be paid on reverse charge basis, which have been
declared and filed by your suppliers in their FORM GSTR-1/IFF. '

ii. This table provides only the supplies on which ITC is available. _

iii. These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payrhent of tax. Credit may be availed under Table
4(A)(3) of FORM GSTR-3B on payment of tax. '

iv. Negative credit, if any, may arise due to amendment in B2B - Invoices (Reverse Charge) and B2B - Debit notes (Reverse
Charge). Such credit shall be net-off in Table 4(A)(3) of FORM GSTR-3B.

Table 3 Part A Section IV

i. This section provides the details of IGST paid by you on import of goods from overseas and SEZ units / developers on bill

Import of Goods of entry and amendment thereof. These details are updated on near real time basis from the ICEGATE system.
ii. This table shall consist of data on the imports made by you (GSTIN) in the month for which GSTR-2B is being generated
for.
iii. The ICEGATE reference date is the date from which the recipient is eligible to take input tax credit.
iv. The table also provides if the Bill of entry was amended.
v. Information is provided in the tables based on data received from ICEGATE.
Table 3 Part B Section | i. This section consists of the details of credit notes received and amendment thereof which have been declared and filed by
Others your suppliers in their FORM GSTR-1/IFF and GSTR-5
ii. This table provides only the credit notes on which ITC is not available.
iii. These Credit Notes shall be net-off against relevant ITC available tables [Table 4A(3,4,5)] of FORM GSTR-3B. Liability
against Credit Notes (Reverse Charge) shall be net-off in Table 3.1(d).
ITC Not Available Summary
Table 4 Part A Section | i. This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which

All other ITC - Supplies from registered
persons other than reverse charge

have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.

ii. This table provides only the supplies on which ITC is not available.

iii. Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of
form GSTR-3B.

Table 4 Part A Section |l

i. This section consists of the details supplies, which have been declared and filed by an input service distributor in their
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Inward Supplies from ISD

4569
FORM GSTR-6.

ii. This table provides only the supplies on which ITC is not available.
i. Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of
form GSTR-3B. . ' : '

Table 4 Part A Section llI
Inward Supplies liable for reverse charge

i. This section consists of the details of supplies liable for reverse charge, which have been declared and filed by your
suppliers in their FORM GSTR-1/IFF. '

ii. This table provides only the supplies on which ITC is not available. )

iii. These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for paymeht of tax. However, credit will not be available
on such supplies.

iv. Such credit shall be reported as ineligible ITC in Table 4(D)(2) of form GSTR-3B.

Table 4 Part B Section | i. This section consists details the credit notes received and amendment thereof which have been declared and filed by your
Others suppliers in their FORM GSTR-1/IFF and GSTR-5

ii. This table provides only the credit notes on which ITC is not available.

iii. Such credit notes shall be net-off from relevant ITC available tables [Table 4A(3,4,5)] of form GSTR-3B.
Table 5 Part A Section | i. Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of

ITC Reversal on account of Rule 37A

financial year in which the ITC in respect of such invoice or debit note has been availed for which supplier has not furnished

FORM GSTR-3B
ii. Credit auto popuiated in this tabie shall be reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of

FORM GSTR-3B.

ITC Rejected

Table 6 Part A Section |
All other ITC - Supplies from registered
persons other than reverse charge

i. - This section consists of the details of supplies and amendment thereof (other than those on which tax is to be paid on
reverse charge basis), which have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF, GSTR-1A
and GSTR- 5.

ii. This table displays the supplies which are rejected by you on IMS dashboard.

| iii. ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B

Table 6 Part A Section Il
Inward Supplies from ISD <~

i. This section consists of the details of supplies and amendment thereof, which have been declared and filed by an input
service distributor in their FORM GSTR-6.

ii. This table displays the supplies which are rejected by you on IMS dashboard.

iii. ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B,
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Table 6 Part B Section |
Others

o

i. This section consists of the details of credit notes received and amendment thereof which have been declared and filed
your suppliers in their FORM GSTR-1/IFF, GSTR-1A and GSTR-5/ GSTR-6. 3

ii. This table displays the credit notes and amendment thereof which are rejected by you on IMS dashboard.

iii. ITC related to these credit notes and amendment thereof are not eligible to avail or net-off in FORM GSTR-3B.

y

& Scanned with OKEN Scanner
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Table 6 Part B Section |
Others

=%
o

i. This section consists of the details of credit notes received and amendment thereof which have been declared and file
your suppliers in their FORM GSTR-1/IFF, GSTR-1A and GSTR-5/ GSTR-6. 3

ii. This table displays the credit notes and amendment thereof which are rejected by you on IMS dashboard.

iii. ITC related to these credit notes and amendment thereof are not eligible to avail or net-off in FORM GSTR-3B.

y
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FORM GSTR-2B
(
Auto-drafted ITC Statement e ;
(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE),
Financial Year | 2024-25
Month - November
1.GSTIN 06ACRFS1419C1Z8
2(a).Legal name of the registered person SANJEEV ENTERPRISES
2(b).Trade name, if any Sanjeev Enterprises
2(c).Date of generation 14/12/2024
3. ITC Available Summary -
’ . O (Amount in Z for all tables)

GSTR-3 Integrated Tax Central Tax ()  State/UT Tax (¥)
B table €3)

Credit which may be availed under FORM GSTR-3B
Part A ITC Available - Credit may be claimed in relevant headings in GSTR-3B

S.no. Heading Cess (3) Advisory

R oo i i amE).| 13597211 60,078.41 60,078.41 L] basiiabontabenil s i

reverse charge (IMS) y . ' FORM GSTR-3B.

Details | B2B-Invoices (MS) > | [P | 1,35972.11 60,078.41 60,078.41 0.00
B2B - Debit Notes (IMS) - 0.00 0.00 0.00 0.00
ECO - Documents (IMS) A 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
E R TR Amenciment) 0.00 0.00 0.00 0.00




Heading

GSTR-3
B table

Integrated Tax

®)

Central Tax (3)

State/UT Tax (3)

Cess (3)

Advisory

Neti t di b
I | inward Supplies from ISD 4(A)(@) 0.00 0.00 0.00 0.00 | availod uridbr Tabie A)(4) of
.| FORM GSTR-3B.
Details | ISD - Invoices 0.00 0.00 0.00 0.00
ISD - Invoices (Amendment) 0.00 } 0.00 0.00 .0.00
I _ [ These supplies shall be declared
Il | Inward Supplies Kable for reverse 43(1; )((Cg) 0.00 10.00 10.00 0.00 'f'c‘,rT;:Lffe;,f‘?f?;: ORMGSTRSE
charge Net input tax credit may be
availed under Table 4(A)(3) of
FORM GSTR-3B on payment of
tax.
Details | B2B - Invoices 0.00 10.00 ||° 10.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invaices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
Net input tax credit may be
IV | Import of Goods 4m)(1) 0.00 0.00 0.00 0.00 | ayailed under Table 4(A)(1) of
FORM GSTR-3B.
Details | IMPG - Import of goods from 0.00 0.00 0.00 0.00
overseas
IMPG (Amendment) 0.00 0.00 0.00 0.00
IMPGSEZ - Import of goods from 0.00 0.00 0.00 0.00
SEZ /
IMPGSEZ (Amendment) | 0.00 0.00 0.00 0.00
PartB ITC Available ~ Credit Nofé"s?g'hquld' be net-off against relevant available headings in GSTR-3B
' Credit Notes shall be net-off
I Others 4(A) 0.00 0.00 0.00 0.00 against relevant ITC available
tables [Table 4A(3,4,5)]. Liability
A h against Credit Notes (Reverse
Charge) shall be net-off in Table
3.1(d).
Details | B2B - Credit Notes (IMS) 4(A)(5) 0.00 0.00 0.00 0.00

P




GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (%)
B table €9)

Heading Advisory

B2B - Credit Notes (Amendment) 4(A)(5)

(IMS)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00

4(A)3) |
B2B - Credit notes (Reverse charge) 3.1(d) ' 0.00 0.00 0.00
| (Amendment) | 4(A)(3) ! }

ISD - Credit notes 4(A)(4) | 0.00 0.00 £.00

ISD - Credit Notes (Amendment) 4(A)(4) i 0.00 0.00 0.00

4. ITC Not Available Summary

(Amount in ¥ for all tables)

GSTR-3 Integrated Tax Central Tax ()  State/UT Tax (%) Cess (3) Advisory

S.no. Heading B table @
Credit which may not be availed under FORM GSTR-3B
PartA  ITC Not Available 550\ -
| |reonmdpiememrtan |40l 0.00 0.00 0.00 000 | 1o bareported n table 4)2)
reverse charge 4 9 of FORM GSTR-3B.
Details | B2B - Invoices o . 1 0.00 0.00 0.00 0.00
B2B - Debit Notes < 0.00 0.00 0.00 0.00
ECO- Documents -~ . 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
" | ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
Il | Inward Supplies from ISD 4D)(2) 0.00 0.00 0.00 0.00 ﬁ;‘:’:oc[fed:;;gig?; E:J,ikfFD‘;&‘;
of FORM GSTR-3B.




GSTR-3

Integrated Tax

Central Tax (%)

State/UT Tax (%)

Advisory

feading B table @)
Details | ISD - Invoices 0.00 0.00 0.00 0.00
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 | Q
These supplies shall be declared
e 3.1(d | in Table 3.1(d) of FORM GSTR-3B
Il | Inward Supplies liable for reverse o )((2)) 0.00 0.00 0.00 X gh el 4
charge diiit
However, credit will not be
available on the same and has to
be reported in table 4(D)(2) of
FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00|_ .~ 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
PartB ITC Not Available - Credit notes should be net-off against relevant ITC available headings in GSTR-3B
' o Credit Notes should be net-off
I Others 4(A) 0.00 0.00 0.00 0.00 | 5gainst relevant ITC available
tables [Table 4A(3,4,5)].
Details | B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
(Amendment) :
ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00
4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment)

5. ITC Reversal Summary (Rule 37A)

(Amount in Z for all tables)



PartA  ITC Reversed - Others P g DOl
I [ ITC Reversal on account of Rule 37A | 4(B)(2) 0.00 0.00 0.00 0.00 ﬁ::?ocgeed:gszﬂ:eg?; ?;E::ad(saﬂg)
of FORM GSTR-3B.

Details || B2B - Invoices 0.00 0.00 0.00 [ (o.00 NP
B2B - Debit Notes 0.00 0.00 0.00] ~° 000
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 - 0.00

6.ITC Rejected

(Amount in ¥ for all tables)

SO, Heading gstzgf Integra(a;;ed Tax Central Tax ()  State/UT Tax (%) Cess (3) Advisory

Credit which is rejected on IMS Dashboard

Part A ITC Rejected - Others _F B
All other ITC - Supplies from ol , T —— .

: _ gible to avail
I registered persons other than |_NA ; 0.00 0.00 0.00 0.00 % already rejected on IMS

reverse charge (IMS) Dashboaari

Details | B2B - Invoices (IMS) < | @ =" 0.00 0.00 0.00 0.00
B2B - Debit Notes (IMS) * 0.00 0.00 0.00 0.00
ECO - Documents (IMS) : 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
(IMS)




GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (3) Advisory

Heading B table ®
_| as already rejected on IMS
Dashboard
Details | ISD - Invoices 0.00 0.00 0.00 0.00 | v
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 L
PartB  Rejected Records - Credit notes OV T
f ) eligible to net-off against relevant

ITC available tables [Table

. 4A(4,5)]
Details | B2B - Credit Notes (IMS) 0.00 0.00 | 0.00 0.00
B2B - Credit Notes (Amendment) 0.00 ~0.00 0.00 0.00
(IMS) . : _
ISD - Credit notes 0.00 - 0o00| / 0.00 0.00
ISD - Credit Notes (Amendment) 0.00 _ 0.00 0.00 0.00

Instructions:

1. Terms Used -
a. ITC = Input tax credit
b. B2B — Business to Business
c. ISD = Input service distribqtor )
d. IMPG - Import of goods
e. IMPGSEZ - Import of goods from SEZ
f. ECO - E-Commerce Operator )

2. ] Important Advisory:
a. FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS
. GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.



GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (%)

Heading B table 3

Advisory

B2B - Credit Notes (Amendment) 4(A)(5)

(IMS)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00

4(A)3) |
B2B - Credit notes (Reverse charge) 3.1(d) ' 0.00 0.00 0.00
| (Amendment) | 4(A)(3) ! }

ISD - Credit notes 4(A)(4) | 0.00 0.00 £.00

ISD - Credit Notes (Amendment) 4(A)(4) i 0.00 0.00 0.00

4. ITC Not Available Summary

(Amount in ¥ for all tables)

GSTR-3 Integrated Tax Central Tax ()  State/UT Tax (%) Cess (3) Advisory

S.no. Heading B table @

Credit which may not be availed under FORM GSTR-3B

PartA  ITC Not Available £\

All other ITC - Supplies from

I :geuiesrisfig gft;resons other than ) _4(D)(2) | 0.00 0.00 0.00 0.00 ﬁgglfgeedr'}esgﬂlg?; ?:;Izkf(“[)?(“z‘;
/ ) of FORM GSTR-3B.

Details | B2B - Invoices @ . 1 0.00 0.00 0.00 0.00
B2B - Debit Notes < 0.00 0.00 0.00 0.00
ECO-Documents <~ > . 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

" | ECO - Documents (Amendment) 0.00 0.00 0.00 0.00

Such credit shall not be taken and
has to be reported in table 4(D)(2)
of FORM GSTR-3B.

Il Inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 0.00




GSTR-3

Integrated Tax

Central Tax (})  State/UT Tax (3)

Advisory

feading B table @)
Details | ISD - Invoices 0.00 0.00 0.00 0.00
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 | Q
These supplies shall be declared
e 3.1(d | in Table 3.1(d) of FORM GSTR-3B
Il | Inward Supplies liable for reverse o )((2)) 0.00 0.00 0.00 X gh el 4
charge diiit
However, credit will not be
available on the same and has to
be reported in table 4(D)(2) of
FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00|_ .~ 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
PartB ITC Not Available - Credit notes should be net-off against relevant ITC available headings in GSTR-3B
' o Credit Notes should be net-off
I Others 4(A) 0.00 0.00 0.00 0.00 | 5gainst relevant ITC available
tables [Table 4A(3,4,5)].
Details | B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
(Amendment) :
ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00
4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment)

5. ITC Reversal Summary (Rule 37A)

(Amount in Z for all tables)



PartA  ITC Reversed - Others P g DOl
I [ ITC Reversal on account of Rule 37A | 4(B)(2) 0.00 0.00 0.00 0.00 ﬁ::?ocgeed:gszﬂ:eg?; ?;E::ad(saﬂg)
of FORM GSTR-3B.

Details || B2B - Invoices 0.00 0.00 0.00 [ (o.00 NP
B2B - Debit Notes 0.00 0.00 0.00] ~° 000
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 - 0.00

6.ITC Rejected

(Amount in ¥ for all tables)

SO, Heading gstzgf Integra(a;;ed Tax Central Tax ()  State/UT Tax (%) Cess (3) Advisory

Credit which is rejected on IMS Dashboard

Part A ITC Rejected - Others _F B
All other ITC - Supplies from ol , T —— .

: _ gible to avail
I registered persons other than |_NA ; 0.00 0.00 0.00 0.00 % already rejected on IMS

reverse charge (IMS) Dashboaari

Details | B2B - Invoices (IMS) < | @ =" 0.00 0.00 0.00 0.00
B2B - Debit Notes (IMS) * 0.00 0.00 0.00 0.00
ECO - Documents (IMS) : 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
(IMS)




GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (3) Advisory

Heading B table ®
_| as already rejected on IMS
Dashboard
Details | ISD - Invoices 0.00 0.00 0.00 0.00 | v
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 L
PartB  Rejected Records - Credit notes OV T
f ) eligible to net-off against relevant

ITC available tables [Table

. 4A(4,5)]
Details | B2B - Credit Notes (IMS) 0.00 0.00 | 0.00 0.00
B2B - Credit Notes (Amendment) 0.00 ~0.00 0.00 0.00
(IMS) . : _
ISD - Credit notes 0.00 - 0o00| / 0.00 0.00
ISD - Credit Notes (Amendment) 0.00 _ 0.00 0.00 0.00

Instructions:

1. Terms Used -
a. ITC = Input tax credit
b. B2B — Business to Business
c. ISD = Input service distribqtor )
d. IMPG - Import of goods
e. IMPGSEZ - Import of goods from SEZ
f. ECO - E-Commerce Operator )

2. ] Important Advisory:
a. FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS
. GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.
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Inward Supplies from ISD

FORM GSTR-6 4584

ii. This table displays only the supplies on which ITC is available.

Negative credit, if any, may arise due to amendment in ISD Amendments — Invoices, Such credit shall be net-off in table
4(A)(4) of FORM GSTR-3B.

Table 3 Part A Section IlI
Inward Supplies liable for reverse charge

i. This section consists of the details of supplies on which tax is to be paid on reverse charge basis, which have been
declared and filed by your suppliers in their FORM GSTR-1/IFF. '

ii. This table provides only the supplies on which ITC is available. _

iii. These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payrhent of tax. Credit may be availed under Table
4(A)(3) of FORM GSTR-3B on payment of tax. '

iv. Negative credit, if any, may arise due to amendment in B2B - Invoices (Reverse Charge) and B2B - Debit notes (Reverse
Charge). Such credit shall be net-off in Table 4(A)(3) of FORM GSTR-3B.

Table 3 Part A Section IV

i. This section provides the details of IGST paid by you on import of goods from overseas and SEZ units / developers on bill

Import of Goods of entry and amendment thereof. These details are updated on near real time basis from the ICEGATE system.
ii. This table shall consist of data on the imports made by you (GSTIN) in the month for which GSTR-2B is being generated
for.
iii. The ICEGATE reference date is the date from which the recipient is eligible to take input tax credit.
iv. The table also provides if the Bill of entry was amended.
v. Information is provided in the tables based on data received from ICEGATE.
Table 3 Part B Section | i. This section consists of the details of credit notes received and amendment thereof which have been declared and filed by
Others your suppliers in their FORM GSTR-1/IFF and GSTR-5
ii. This table provides only the credit notes on which ITC is not available.
iii. These Credit Notes shall be net-off against relevant ITC available tables [Table 4A(3,4,5)] of FORM GSTR-3B. Liability
against Credit Notes (Reverse Charge) shall be net-off in Table 3.1(d).
ITC Not Available Summary
Table 4 Part A Section | i. This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which

All other ITC - Supplies from registered
persons other than reverse charge

have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.

ii. This table provides only the supplies on which ITC is not available.

iii. Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of
form GSTR-3B.

Table 4 Part A Section |l

i. This section consists of the details supplies, which have been declared and filed by an input service distributor in their
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Inward Supplies from ISD

4585
FORM GSTR-6.

ii. This table provides only the supplies on which ITC is not available.
i. Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of
form GSTR-3B. . ' : '

Table 4 Part A Section llI
Inward Supplies liable for reverse charge

i. This section consists of the details of supplies liable for reverse charge, which have been declared and filed by your
suppliers in their FORM GSTR-1/IFF. '

ii. This table provides only the supplies on which ITC is not available. )

iii. These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for paymeht of tax. However, credit will not be available
on such supplies.

iv. Such credit shall be reported as ineligible ITC in Table 4(D)(2) of form GSTR-3B.

Table 4 Part B Section | i. This section consists details the credit notes received and amendment thereof which have been declared and filed by your
Others suppliers in their FORM GSTR-1/IFF and GSTR-5

ii. This table provides only the credit notes on which ITC is not available.

iii. Such credit notes shall be net-off from relevant ITC available tables [Table 4A(3,4,5)] of form GSTR-3B.
Table 5 Part A Section | i. Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of

ITC Reversal on account of Rule 37A

financial year in which the ITC in respect of such invoice or debit note has been availed for which supplier has not furnished

FORM GSTR-3B
ii. Credit auto popuiated in this tabie shall be reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of

FORM GSTR-3B.

ITC Rejected

Table 6 Part A Section |
All other ITC - Supplies from registered
persons other than reverse charge

i. - This section consists of the details of supplies and amendment thereof (other than those on which tax is to be paid on
reverse charge basis), which have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF, GSTR-1A
and GSTR- 5.

ii. This table displays the supplies which are rejected by you on IMS dashboard.

| iii. ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B

Table 6 Part A Section Il
Inward Supplies from ISD <~

i. This section consists of the details of supplies and amendment thereof, which have been declared and filed by an input
service distributor in their FORM GSTR-6.

ii. This table displays the supplies which are rejected by you on IMS dashboard.

iii. ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B,
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Inward Supplies from ISD

FORM GSTR-6 4588 4 4

ii. This table displays only the supplies on which ITC is available.

Negative credit, if any, may arise due to amendment in ISD Amendments — Invoices, Such credit shall be net-off in table
4(A)(4) of FORM GSTR-3B.

Table 3 Part A Section IlI
Inward Supplies liable for reverse charge

i. This section consists of the details of supplies on which tax is to be paid on reverse charge basis, which have been
declared and filed by your suppliers in their FORM GSTR-1/IFF. '

ii. This table provides only the supplies on which ITC is available. _

iii. These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payrhent of tax. Credit may be availed under Table
4(A)(3) of FORM GSTR-3B on payment of tax. '

iv. Negative credit, if any, may arise due to amendment in B2B - Invoices (Reverse Charge) and B2B - Debit notes (Reverse
Charge). Such credit shall be net-off in Table 4(A)(3) of FORM GSTR-3B.

Table 3 Part A Section IV

i. This section provides the details of IGST paid by you on import of goods from overseas and SEZ units / developers on bill

Import of Goods of entry and amendment thereof. These details are updated on near real time basis from the ICEGATE system.
ii. This table shall consist of data on the imports made by you (GSTIN) in the month for which GSTR-2B is being generated
for.
iii. The ICEGATE reference date is the date from which the recipient is eligible to take input tax credit.
iv. The table also provides if the Bill of entry was amended.
v. Information is provided in the tables based on data received from ICEGATE.
Table 3 Part B Section | i. This section consists of the details of credit notes received and amendment thereof which have been declared and filed by
Others your suppliers in their FORM GSTR-1/IFF and GSTR-5
ii. This table provides only the credit notes on which ITC is not available.
iii. These Credit Notes shall be net-off against relevant ITC available tables [Table 4A(3,4,5)] of FORM GSTR-3B. Liability
against Credit Notes (Reverse Charge) shall be net-off in Table 3.1(d).
ITC Not Available Summary
Table 4 Part A Section | i. This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which

All other ITC - Supplies from registered
persons other than reverse charge

have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.

ii. This table provides only the supplies on which ITC is not available.

iii. Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of
form GSTR-3B.

Table 4 Part A Section |l

i. This section consists of the details supplies, which have been declared and filed by an input service distributor in their
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Inward Supplies from ISD

4589
FORM GSTR-6.

ii. This table provides only the supplies on which ITC is not available.
i. Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of
form GSTR-3B. . ' : '

Table 4 Part A Section llI
Inward Supplies liable for reverse charge

i. This section consists of the details of supplies liable for reverse charge, which have been declared and filed by your
suppliers in their FORM GSTR-1/IFF. '

ii. This table provides only the supplies on which ITC is not available. )

iii. These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for paymeht of tax. However, credit will not be available
on such supplies.

iv. Such credit shall be reported as ineligible ITC in Table 4(D)(2) of form GSTR-3B.

Table 4 Part B Section | i. This section consists details the credit notes received and amendment thereof which have been declared and filed by your
Others suppliers in their FORM GSTR-1/IFF and GSTR-5

ii. This table provides only the credit notes on which ITC is not available.

iii. Such credit notes shall be net-off from relevant ITC available tables [Table 4A(3,4,5)] of form GSTR-3B.
Table 5 Part A Section | i. Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of

ITC Reversal on account of Rule 37A

financial year in which the ITC in respect of such invoice or debit note has been availed for which supplier has not furnished

FORM GSTR-3B
ii. Credit auto popuiated in this tabie shall be reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of

FORM GSTR-3B.

ITC Rejected

Table 6 Part A Section |
All other ITC - Supplies from registered
persons other than reverse charge

i. - This section consists of the details of supplies and amendment thereof (other than those on which tax is to be paid on
reverse charge basis), which have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF, GSTR-1A
and GSTR- 5.

ii. This table displays the supplies which are rejected by you on IMS dashboard.

| iii. ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B

Table 6 Part A Section Il
Inward Supplies from ISD <~

i. This section consists of the details of supplies and amendment thereof, which have been declared and filed by an input
service distributor in their FORM GSTR-6.

ii. This table displays the supplies which are rejected by you on IMS dashboard.

iii. ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B,
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N

Table 6 Part B Section |
Others

o

i. This section consists of the details of credit notes received and amendment thereof which have been declared and filed
your suppliers in their FORM GSTR-1/IFF, GSTR-1A and GSTR-5/ GSTR-6. 3

ii. This table displays the credit notes and amendment thereof which are rejected by you on IMS dashboard.

iii. ITC related to these credit notes and amendment thereof are not eligible to avail or net-off in FORM GSTR-3B.

y
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FORM GSTR-2B

Auto-drafted ITC Statement
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(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE) 1

2024-25

Financial Year
Month February
1.GSTIN 06ACRFS1419C1Z8 P
2(a).Legal name of the registered person SANJEEV ENTERPRISES
2(b).Trade name, if any Sanjeev Enterprises
2(c).Date of generation 14/03/2025 -

3. ITC Available Summary

EdU (]

(Amount in  for all tables)

PartA  ITC Available - Credit may be claimed in relevant headings in GSTR-3B
All other ITC - Supplies from ! ) Nati e e
| registered person 93“"" than 4(A)(5) 2..4_5,669.77 63,584.52 63,584.52 0.00 %{iﬁ SEQE&?N‘Q HAE) of
Details | B2B - Invoices (IMS) ; ' 2,45,669.77 63,584.52 63,584.52 0.00
B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00
ECO - Documents (IMS) 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
< | (IMS)
!: I(EIEA%)- Documents (Amendment) 0.00 0.00 0.00 0.00




GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (%) Advisor
B table ®) y

Heading

Netinput tax credit may be
availed under Table 4(A}4) of
| FORM GSTR-3B.

Details [ ISD - Invoices 0.00 0.00 0.00 0.00
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00
These supplies shall be declared
Il | Inward Supplies liable for reverse f{}: )((da?) 1,204.50 0.00 000 ' 000 }’;FT;:;; igt(i)f?; :DRM GSTR-3B
_aamzin et input tax credit may be
charge Net inp di yb
availed under Table 4(A)(3) of

FORM GSTR-3B on payment of

Il Inward Supgplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00

tax.
Details | B2B - Invoices 1,204.50 0.00 |- 0.00 0.00
B2B - Debit Notes 0.00 -0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 |~ 0.00| . 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 © . \0.00| ./ 0.00 0.00

Net input tax credit may be
availed under Table 4(A)(1) of
FORM GSTR-3B.

IV | Import of Goods 4(A)(1) 000 0.00 0.00 0.00

Details | IMPG - Import of goods from 0.00 0.00 0.00 0.00
overseas 2 R,
IMPG (Amendment) 0.00 0.00 0.00 0.00
IMPGSEZ - Import of goods from . 0.00 0.00 0.00 0.00
SEZ ’
IMPGSEZ (Amendment) N v 0.00 0.00 0.00 0.00

PartB  ITC Available - Credit Notes should be net-off against relevant available headings in GSTR-3B

Credit Notes shall be net-off
against relevant ITC available
tables [Table 4A(3,4,5)]. Liability
&8 against Credit Notes (Reverse
Charge) shall be net-off in Table
3.1(d).

| [ Others N & o am) 0.00 0.00 0.00 0.00

Details | B2B - Credit Notes (IMS) 4(AX5) 0.00 0.00 0.00 0.00
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Inward Supplies from ISD

4593 ' 4
FORM GSTR-6.

ii. This table displays only the supplies on which ITC is available.

Negative credit, if any, may arise due to amendment in ISD Amendments — Invoices, Such credit shall be net-off in table
4(A)(4) of FORM GSTR-3B.

Table 3 Part A Section IlI
Inward Supplies liable for reverse charge

i. This section consists of the details of supplies on which tax is to be paid on reverse charge basis, which have been
declared and filed by your suppliers in their FORM GSTR-1/IFF. '

ii. This table provides only the supplies on which ITC is available. _

iii. These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payrhent of tax. Credit may be availed under Table
4(A)(3) of FORM GSTR-3B on payment of tax. '

iv. Negative credit, if any, may arise due to amendment in B2B - Invoices (Reverse Charge) and B2B - Debit notes (Reverse
Charge). Such credit shall be net-off in Table 4(A)(3) of FORM GSTR-3B.

Table 3 Part A Section IV

i. This section provides the details of IGST paid by you on import of goods from overseas and SEZ units / developers on bill

Import of Goods of entry and amendment thereof. These details are updated on near real time basis from the ICEGATE system.
ii. This table shall consist of data on the imports made by you (GSTIN) in the month for which GSTR-2B is being generated
for.
iii. The ICEGATE reference date is the date from which the recipient is eligible to take input tax credit.
iv. The table also provides if the Bill of entry was amended.
v. Information is provided in the tables based on data received from ICEGATE.
Table 3 Part B Section | i. This section consists of the details of credit notes received and amendment thereof which have been declared and filed by
Others your suppliers in their FORM GSTR-1/IFF and GSTR-5
ii. This table provides only the credit notes on which ITC is not available.
iii. These Credit Notes shall be net-off against relevant ITC available tables [Table 4A(3,4,5)] of FORM GSTR-3B. Liability
against Credit Notes (Reverse Charge) shall be net-off in Table 3.1(d).
ITC Not Available Summary
Table 4 Part A Section | i. This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which

All other ITC - Supplies from registered
persons other than reverse charge

have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.

ii. This table provides only the supplies on which ITC is not available.

iii. Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of
form GSTR-3B.

Table 4 Part A Section |l

i. This section consists of the details supplies, which have been declared and filed by an input service distributor in their
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Inward Supplies from ISD

4594
FORM GSTR-6.

ii. This table provides only the supplies on which ITC is not available.
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of
form GSTR-3B. . ' : '

Table 4 Part A Section llI
Inward Supplies liable for reverse charge

i. This section consists of the details of supplies liable for reverse charge, which have been declared and filed by your
suppliers in their FORM GSTR-1/IFF. '

ii. This table provides only the supplies on which ITC is not available. )

iii. These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for paymeht of tax. However, credit will not be available
on such supplies.

iv. Such credit shall be reported as ineligible ITC in Table 4(D)(2) of form GSTR-3B.

Table 4 Part B Section | i. This section consists details the credit notes received and amendment thereof which have been declared and filed by your
Others suppliers in their FORM GSTR-1/IFF and GSTR-5

ii. This table provides only the credit notes on which ITC is not available.

iii. Such credit notes shall be net-off from relevant ITC available tables [Table 4A(3,4,5)] of form GSTR-3B.
Table 5 Part A Section | i. Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of

ITC Reversal on account of Rule 37A

financial year in which the ITC in respect of such invoice or debit note has been availed for which supplier has not furnished

FORM GSTR-3B
ii. Credit auto popuiated in this tabie shall be reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of

FORM GSTR-3B.

ITC Rejected

Table 6 Part A Section |
All other ITC - Supplies from registered
persons other than reverse charge

i. - This section consists of the details of supplies and amendment thereof (other than those on which tax is to be paid on
reverse charge basis), which have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF, GSTR-1A
and GSTR- 5.

ii. This table displays the supplies which are rejected by you on IMS dashboard.

| iii. ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B

Table 6 Part A Section Il
Inward Supplies from ISD <~

i. This section consists of the details of supplies and amendment thereof, which have been declared and filed by an input
service distributor in their FORM GSTR-6.

ii. This table displays the supplies which are rejected by you on IMS dashboard.

iii. ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B,
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48

(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE)

Financial Year | 2024-25
Month March
1.GSTIN 06ACRFS1419C1Z8
2(a).Legal name of the registered person SANJEEV ENTERPRISES
2(b).Trade name, if any Sanjeev Enterprises
2(c).Date of generation 14/04/2025
3. ITC Available Summary
(Amount in ¥ for all tables)

R o
5 1adD

ITC Available - Credit may be claimed in relevant headings in GSTR-3B

Part A
All other ITC - Supplies from ; .
| iiﬂé?ii’iﬂ gg:(()lr;j ;)the, thian 4(A)(5) 2,24,853.62 21,996.03 21,996.03 0.00 g\z%%z;‘;nzgggi:g;m(%(b; of
Details | B2B - Invoices (IMS) i 2,24,853.62 21,996.03 21,996.03 0.00
B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00
ECO - Documents (IMS) 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
I(EIEA% ) Documents (Amendment) 0.00 0.00 0.00 0.00




Heading

GSTR-3
B table

Integrated Tax
®

Central Tax (3)

State/UT Tax (%)

Advisory

Net input tax credit may be

Inward Supplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00 | vailed ufitlerfable 4(A)(4) of
FORM GSTR-3B.
Details | ISD - Invoices 0.00 0.00 0.00 0.00 [N
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 ""-'\-_.' g -
These supplies shall be declared
1] Inward Supplies liable for reverse 43(;)((‘13)) 882.00 0.00 0.00 0.00 :‘gjzg;{?n?;:\’fi)f?;fORM GSTR-3B
charge Net input tax credit may be
availed under Table 4(A)(3) of
FORM GSTR-3B on payment of
tax.
Details | B2B - Invoices 882.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
Net input tax credit may be
IV | Import of Goods a(m)(1) 0.00 0.00 0.00 0.00 | qvailed under Table 4(A)(1) of
FORM GSTR-3B.
Details | IMPG - Import of goods from 0.00 0.00 0.00 0.00
overseas o
IMPG (Amendment) or 0.00 0.00 0.00 0.00
IMPGSEZ - Import of goods from .y \“\_ b 0.00 0.00 0.00 0.00
SEZ B B
IMPGSEZ (Amendment) ¥ 0.00 0.00 0.00 0.00
PartB ITC Available - Credit Notes should be net-off against relevant available headings in GSTR-3B
Credit Notes shall be net-off
! Others 4(A) 0.00 0.00 0.00 0.00 against relevant ITC available
tables [Table 4A(3,4,5)). Liability
against Credit Notes (Reverse
Charge) shall be net-off in Table
3.1(d).
Details | B2B - Credit Notes (IMS) 4(A)(5) 0.00 0.00 0.00 0.00




S.no.

Heading

B2B - Credit Notes (Amendment)
(IMS)

GSTR-3

B table
4(A)(5)

Integrated Tax

®)

Central Tax (%)

State/UT Tax (%)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00 0.00
4(A)(3)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00 0.00

(Amendment) 4(AB3)

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

Advisory

4. ITC Not Available Summary

S.no.

Heading

GSTR-3

B table

Credit which may not be availed under FORM GSTR-3B

Integrated Tax

®)

Central Tax (%)

State/UT Tax (3)

(Amount in ¥ for all tables)

Advisory

Part A ITC Not Available
B P N [ L L T
reverse charge of FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
ECO - Documents 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
Il | inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 g | UElEredit sholl not be taken-and

has to be reported in table 4(D)(2)
of FORM GSTR-3B.




GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (%) Cess (2) Advisory
B table (€4]

Details | ISD - Invoices 0.00 0.00 0.00 0.00 i ™

Heading

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 | Q _:_;','.'

These supplies shall be declared

—_ 3.1(d in Table 3.1(d) of FORM GSTR-3B
H thv;zraéi Supplies liable for reverse 4{0)((2)) 0.00 0.00 0.00 0.00 for payment of tax.
However, credit will not be
available on the same and has to
be reported in table 4(D)(2) of
FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

Part B ITC Not Available — Credit notes should be net-off against relevant ITC available headings in GSTR-3B

Credit Notes should be net-off

l Others 4(A) 0.00 0.00 0.00 0.00 against relevant ITC available
tables [Table 4A(3,4,5)].
Details | B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
(Amendment)
ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00
ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

5. ITC Reversal Summary (Rule 37A)

(Amount in ¥ for all tables)



GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (3)

S.no. Heading

B table (€3]
Credit which may be reversed under FORM GSTR-3B

Cess (3)

Advisory

Part A  ITC Reversed - Others
I | ITC Reversal on account of Rule 37A | 4(B)(2) 0.00 0.00 0.00 0.00 ﬁgﬂoc[fedg;g?:;g?; ?;E'Ei‘j(sa)'zg)
of FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 000
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
6.ITC Rejected
(Amount in ¥ for all tables)
(] 10 )3 DO ]
Part A ITC Rejected - Others
All other ITC - Supplies from o o :
| registered persons other than NA 0.00 0.00 0.00 0.00 g;c;?rz;%?trge'g;g I:}?:?:jéo avall
reverse charge (IMS) Bl & e
Details | B2B - Invoices (IMS) " 48 0.00 0.00 0.00 0.00
B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00
ECO - Documents (IMS) 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
(IMS)




Heading

GSTR-3
B table

Integrated Tax

Central Tax (%)

State/UT Tax (3)

Advisory

as already rejected on IMS
Dashboard
Details | ISD - Invoices 0.00 0.00 0.00 0.00 | A 4
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00
PartB Rejected Records - Credit notes
eligible to net-off against relevant
ITC available tables [Table
4A(4,5)]
Details | B2B - Credit Notes (IMS) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ISD - Credit notes 0.00 0.00 0.00 0.00
ISD - Credit Notes (Amendment) 0.00 0.00 0.00 0.00

Instructions;

1. Terms Used -

a. ITC - Input tax credit
b. B2B - Business to Business

c. ISD - Input service distributor
d. IMPG - Import of goods

e. IMPGSEZ - Import of goods from SEZ

f. ECO - E-Commerce Operator

2. _ Important Advisory:

a. FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS
GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may

refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.




4602
FORM GSTR-2B

Auto-drafted ITC Statement

54

(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE)

Financial Year

2024-25

Month

January

1.GSTIN 06ACRFS1419C128
2(a).Legal name of the registered person SANJEEV ENTERPRISES
2(b).Trade name, if any Sanjeev Enterprises
2(c).Date of generation 14/02/2025

3. ITC Available Summary

(Amount in ¥ for all tables)

0 ay be ava 0 0 J 5
Part A ITC Available - Credit may be claimed in relevant headings in GSTR-3B
All other ITC - Supplies from i ceen
| ::8‘.3?;,?; :rzrg?ﬂ; so)ther har 4(A)(5) 2,90,167.06 76,587.50 76,587.50 0.00 ggiﬁg:%?g r:TB:glte 1‘(%?59) of
Details | B2B - Invoices (IMS) 2,90,167.06 76,587.50 76,587.50 0.00
B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00
ECO - Documents (IMS) 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ansi Documents (Amendment) 0.00 0.00 0.00 0.00




Heading

GSTR-3
B table

Integrated Tax

Central Tax (%)

State/UT Tax (%)

Advisory

Il | Inward Supplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00 | o ion i G
FORM GSTR-3B.
Details | ISD - Invoices 0.00 0.00 0.00 Xy <« 4
a s
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 \'-.'_;\_\ -
These supplies shall be declared
1 Inward Supplies liable for reverse f(—;)(g) 892.25 0.00 0.00 0.00 :fng ;2;;3@':&%?;: ORM.GRTRE
charge Net input tax credit may be
availed under Table 4(A)(3) of
FORM GSTR-3B on payment of
tax.
Details | B2B - Invoices 892.25 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
Net input tax credit may be
IV | Import of Goods a(A)(1) 0.00 0.00 0.00 0.00 | 1vailed under Table 4A)(1) of
FORM GSTR-3B.
Details | IMPG - Import of goods from 0.00 0.00 0.00 0.00
overseas !
IMPG (Amendment) @% 0.00 0.00 0.00 0.00
IMPGSEZ - Import of goods from . \“;' 0.00 0.00 0.00 0.00
SEZ » B
IMPGSEZ (Amendment) ¢ o 0.00 0.00 0.00 0.00
PartB ITC Available - Credit Notes should be net-off against relevant available headings in GSTR-3B
Credit Notes shall be net-off
I Others 4(A) 0.00 0.00 0.00 0.00 against relevant ITC available
tables [Table 4A(3,4,5)]. Liability
against Credit Notes (Reverse
Charge) shall be net-off in Table
3.1(d).
Details | B2B - Credit Notes (IMS) 4(A)(5) 0.00 0.00 0.00 0.00




S.no.

Heading

B2B - Credit Notes (Amendment)
(IMS)

GSTR-3

B table
4(A)(5)

Integrated Tax

®)

Central Tax (%)

State/UT Tax (%)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00 0.00
4(A)(3)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00 0.00

(Amendment) 4(AB3)

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

Advisory

4. ITC Not Available Summary

S.no.

Heading

GSTR-3

B table

Credit which may not be availed under FORM GSTR-3B

Integrated Tax

®)

Central Tax (%)

State/UT Tax (3)

(Amount in ¥ for all tables)

Advisory

Part A ITC Not Available
B P N [ L L T
reverse charge of FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
ECO - Documents 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
Il | inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 g | UElEredit sholl not be taken-and

has to be reported in table 4(D)(2)
of FORM GSTR-3B.




GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (%) Cess (2) Advisory
B table (€4]

Details | ISD - Invoices 0.00 0.00 0.00 0.00 i ™

Heading

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 | Q _:_;','.'

These supplies shall be declared

—_ 3.1(d in Table 3.1(d) of FORM GSTR-3B
H thv;zraéi Supplies liable for reverse 4{0)((2)) 0.00 0.00 0.00 0.00 for payment of tax.
However, credit will not be
available on the same and has to
be reported in table 4(D)(2) of
FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

Part B ITC Not Available — Credit notes should be net-off against relevant ITC available headings in GSTR-3B

Credit Notes should be net-off

l Others 4(A) 0.00 0.00 0.00 0.00 against relevant ITC available
tables [Table 4A(3,4,5)].
Details | B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
(Amendment)
ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00
ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

5. ITC Reversal Summary (Rule 37A)

(Amount in ¥ for all tables)



GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (3)

S.no. Heading

B table (€3]
Credit which may be reversed under FORM GSTR-3B

Cess (3)

Advisory

Part A  ITC Reversed - Others
I | ITC Reversal on account of Rule 37A | 4(B)(2) 0.00 0.00 0.00 0.00 ﬁgﬂoc[fedg;g?:;g?; ?;E'Ei‘j(sa)'zg)
of FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 000
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
6.ITC Rejected
(Amount in ¥ for all tables)
(] 10 )3 DO ]
Part A ITC Rejected - Others
All other ITC - Supplies from o o :
| registered persons other than NA 0.00 0.00 0.00 0.00 g;c;?rz;%?trge'g;g I:}?:?:jéo avall
reverse charge (IMS) Bl & e
Details | B2B - Invoices (IMS) " 48 0.00 0.00 0.00 0.00
B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00
ECO - Documents (IMS) 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
(IMS)




GSTR-3 Integrated Tax Central Tax (¥) State/UT Tax (3) Cess (3) Advisory

Flearing B table ®
Il Inward Supplies from ISD NA 0.00 0.00 0.00 0.00 [ such credit is not eligible to avail
as already rejected on IMS
Dashboard
Details | ISD - Invoices 0.00 0.00 0.00 0.00 PR
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 g

PartB Rejected Records - Credit notes

| Others (IMS) NA 0.00 0.00 0.00 0.00 | These Credit Notes are not
eligible to net-off against relevant
ITC available tables [Table

4A(4,5)]
Details | B2B - Credit Notes (IMS) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ISD - Credit notes 0.00 0.00 0.00 0.00
ISD - Credit Notes (Amendment) 0.00 0.00 0.00 0.00

Instructions;

1. Terms Used :-
a. ITC - Input tax credit
b. B2B - Business to Business
c. ISD - Input service distributor
d. IMPG - Import of goods
e. IMPGSEZ - Import of goods from SEZ
f. ECO - E-Commerce Operator

2. _ Important Advisory:

a. FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS
GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.



4608

60



4609

61



Description

- B2CL

No. of
records

Document

Integrated Tax (%)

- EXPWP

Note

- EXPWOP

Note

Central Tax (%)

State/UT Tax (%)

10 - Amendment to taxable outward supplies made to unregistered person in retu

s for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 | 0.00
| Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 | 0.00
11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)
Total 0 | NetValue | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)
Total 0 | Netvalie | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
11A - Amendment to advances received in returns for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any)
| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Total 0.00 0.00 0.00 0.00 0.00
11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)
Amended amount - Total 0 Net Value 0.00 0.00 | 0.00 0.00 0.00
Total 0.00 0.00 0.00 0.00 0.00
12 - HSN-wise summary of outward supplies
Total 8 | NA ] 4361,276.54 | 2,84,42375 | 25648.23 | 25648.23 | 0.00

13 - Documents issued

Net issued documents

14 - Supplies made through E-Commerce Operators

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52 0 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5) 0 Net Value b 0.00 _ 0.00 0.00 | 0.00 1L D.DO_
14A - Amended Supplies made through E-=Commerce Operators

Amended amount - Total Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52

IP Address: 117.98.8.155



No. of Document Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (%) Cess (%)

Description Presns) Type

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5)

Amended amount — Total | 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) | 0 Net Value 0.00 0.00 0.00 0.00 0.00
15 - Supplies U/s 9(5)
Total 0 Document/Net 0.00 0.00 0.00 | 0.00 0.00
Value
- For Registered Recipients j 0 | Document 0.00 | 0.00 | 0.00 | 0.00 0.00
- Regular o0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00 0.00 0.00 0.00 0.00
- SEZWP 0 Document 0.00
SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00
15A () - Amended Supplies U/s 9(5) - For Registered Recipients
| Amended amount - Total 0 Document 0.00 0.00 000 | 0.00 | 0.00
Net differential amoum_{_Amended - Orig_ina_l_) 0 Document 0.00 | 0.00 0.00 O.DD__ | 0.00 '
Regular 0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00
- SEZWP 0 Document 0.00
- SEZWOP 0 Document 0.00
15A (I) - Amended Supplies U/s 9(5) - For Unregistered Recipients
Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 NetValue | 0.00 0.00 | 0.00 0.00 | 0.00

Verification:
| hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case

of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 10/12/2024
Signature
Name of Authorized Signatory
SANJEEV BANSAL
Designation/Status: PARTNER
IP Address: 117.98.8.155



4612 64

FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
Financial year 2024-25
Tax period December
1 GSTIN 06ACRFS1419C1Z8
2 (a) Legal name of the registered person SANJEEV ENTERPRISES
(b) Trade name if any Sanjeev Enterprises
_[c) ARN AADE1224419140U
(d) ARN date 13/01/2025

No. of Document

Description records Type

Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (3)

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular
Total | 75 Invoice | 59,26,666.56 | 3,09,975.05 | 95797.22 | 95,797.22 | 0.00

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge
' Total | 0 Invoice 0.00 | 0.00 | 0.00 | 0.00 | 0.00

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)
Total | 0 | Invoice 0.00 | 0.00

0.00

6A - Exports (with/without payment)

Total 0 Invoice 0.00
- EXPWP 0 Invoice 0.00
- EXPWOP 0 Invoice 0.00

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP ) _
Total 0 Invoice 0.00 |
- SEZWP 0 Invoice 0.00 |

- SEZWOP 0 Invoice 0.00

6C - Deemed Exports — DE
Total [ 0 | Invoice 0.00 0.00 0.00 | 0.00 | 0.00

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies cavered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others)

IP Address: 117.98.8.155




No. of

Document

Description Value (3) Integrated Tax (¥ Central Tax (¥ State/UT Tax (¥
I records Type &) s ®) = ® . ®
| Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
8 - Nil rated, exempted and non GST outward supplies
| Total 0.00
- Nil 0.00
- Exempted 0.00
| - Non-GST 0.00
l 9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular
‘ Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge
| Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
. Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)
Amended amount - Total 0 Invoice 0.00 0.00 0.00
0.00 0.00 0.00

' Net differential amount (Amended - Original)

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

: Amended amount - Total 0 Invoice
| Net differential amount (Amended - Original) - Total
- EXPWP 0 Invoice
- EXPWOP 0 Invoice

I

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00

| Net differential amount (Amended - Original) - Total 0.00
- SEZWP 0 Invoice 0.00

i - SEZWOP 0 Invoice 0.00
I

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)
' Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9B - Credit/Debit Notes (Registered) - CONR

IP Address: 117.98.8.155



Description Na-ar 8 - Dociment Value (%) Integrated Tax (})  Central Tax (¥)  State/UT Tax (3) Cess (3)
records Type

Total - Net off debit/credit notes (Debit notes - Credit notes) 0.00 |
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net Total (Debit notes - Credit notes) | 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table & - B2B Reverse charge
Net Total (Debit notes — Credit notes) 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

Credit / Debit notes issued to registered person for taxable 6utward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes — Credit notes) [ 0 | Note | 0.00 | 0.00 _ 0.00

Cred'it / Debit notes issued to registered person for taxéI'J'Ie outward supp'lies in table 6C - DE
Net Total (Debit notes — Credit notes) | 0 ' Note 0.00 | 0.00 | 0.00 | 0.00 | 0.00

9B - Credit/Debit Notes (Unregistered) - CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) | 0 Note 0.00 ‘ 0.00 _ 0.00

Unregistered Type
- B2CL 0 MNote 0.00
- EXPWP 0 MNote 0.00
- EXPWOP 1] Note 0.00

9C - Amended Credit/Debit Notes (Registered) - CONRA
Amended amount - Total | 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Met Amended Debit notes - Net 0.00 0.00 0.00 0.00 0.00
Amended Credit notes) - Total |

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 0 Note ] 0.00 0.00 0.00 0.00 0.00

Credit notes) ] |
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00

Credit notes)
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net tatal (Net Amended Debit notes - Net Amended 0 Note 0.00 ' 0.00 0.00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00
Credit notes)

Amended amount - Total 0 Note 0.00 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00
Amended Credit notes) - Total

Unregistered Type

IP Address: 117.98.8.155



Description

No. of
records

Document
Type

- B2CL 0 Note
- EXPWP 0 Note
- EXPWOP 0 Note

0.00 |
0.00 |

Integrated Tax (¥)

Central Tax (%)

State/UT Tax (¥)

.I 10 - Amendment to taxable outward supplies made to unregistered person in retu

rns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total | 0 | Netvawe | 0.00 0.00 | 000 | 0.00 | 0.00
11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total 0 | Netvaue | 0.00 | 0.00 | 0.00 | 0.00 | 0.00 |
11A - Amendment to advances received in returns for earlier tax periods in table T1A(1), 11A(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 [ 0.00
Total 0.00 0.00 0.00 0.00 | 0.00
11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Total | 0.00 0.00 0.00 0.00 0.00
12 - HSN-wise summary of outward supplies

Total ] 9 | NA | 50,26,666.56 | 3,09,975.05 | 95,797.22 | 95797.22 | 0.00
13 - Documents issued

14 - Supplies made through E-Commerce Operators

Total Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 0.00 0.00 0.00 0.00
14A - Amended Supplies made through E-Commerce Operators

Amended amount - Total Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52

IP Address: 117.98.8.155



No. of Document Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (3) Cess (%)

Description Presns) Type

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5)

Amended amount — Total | 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) | 0 Net Value 0.00 0.00 0.00 0.00 0.00
15 - Supplies U/s 9(5)
Total 0 Document/Net 0.00 0.00 0.00 | 0.00 0.00
Value
- For Registered Recipients j 0 | Document 0.00 | 0.00 | 0.00 | 0.00 0.00
- Regular o0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00 0.00 0.00 0.00 0.00
- SEZWP 0 Document 0.00
SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00
15A () - Amended Supplies U/s 9(5) - For Registered Recipients
| Amended amount - Total 0 Document 0.00 0.00 000 | 0.00 | 0.00
Net differential amoum_{_Amended - Orig_ina_l_) 0 Document 0.00 | 0.00 0.00 O.DD__ | 0.00 '
Regular 0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00
- SEZWP 0 Document 0.00
- SEZWOP 0 Document 0.00
15A (I) - Amended Supplies U/s 9(5) - For Unregistered Recipients
Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 NetValue | 0.00 0.00 | 0.00 0.00 | 0.00

Verification:
| hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case

of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 13/01/2025
Signature
Name of Authorized Signatory
SANJEEV BANSAL
Designation/Status: PARTNER
IP Address: 117.98.8.155



4617 69

FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
Financial year 2024-25
Tax period February
1 GSTIN 06ACRFS1419C178
2 (a) Legal name of the registered person SANJEEV ENTERPRISES
(b) Trade name if any Sanjeev Enterprises
(c) ARN AAD602253011503
(d) ARN date 11/03/2025
= No. of Document . =
¥ > S 3
Description Sideneils Type Value (%) Integrated Tax (%) Central Tax (3) tate/UT Tax (3) Cess (%)
4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular
Total _ 65 |  Invoice | 47,27.726.00 | 4,02,467.15 | 20577.26 | 20577.26 | 0.00

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge
Total i 0 | invoice | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)
| Total | 0 | ivoice | 0.00 | 0.00

6A - Exports (with/without payment)

| Total [} Invoice 0.00
- EXPWP 0 Invoice 0.00
- EXPWOP 0 Invoice 0.00
6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP
Total 0 _rnvoice 0.00
- SEZWP 0 Invoice 0.00
- SEZWOP 0 Invoice 0.00
6C - Deemed Exports — DE |
Total 0 Invoice 0.00 | 0.00 0.00 0.00 0.00
7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others) |

IP Address: 117.98.8.155



No. of

Document

Description Value (3) Integrated Tax (¥ Central Tax (¥ State/UT Tax (¥
I records Type &) s ®) = ® . ®
| Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
8 - Nil rated, exempted and non GST outward supplies
| Total 0.00
- Nil 0.00
- Exempted 0.00
| - Non-GST 0.00
l 9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular
‘ Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge
| Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
. Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)
Amended amount - Total 0 Invoice 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

: Amended amount - Total 0 Invoice
| Net differential amount (Amended - Original) - Total
- EXPWP 0 Invoice
- EXPWOP 0 Invoice

I

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00

| Net differential amount (Amended - Original) - Total 0.00
- SEZWP 0 Invoice 0.00

i - SEZWOP 0 Invoice 0.00
I

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)
' Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9B - Credit/Debit Notes (Registered) - CONR

IP Address: 117.98.8.155



Description Na-ar 8 - Dociment Value (%) Integrated Tax (})  Central Tax (¥)  State/UT Tax (3) Cess (3)
records Type

Total - Net off debit/credit notes (Debit notes - Credit notes) 0.00 |
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net Total (Debit notes - Credit notes) | 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table & - B2B Reverse charge
Net Total (Debit notes — Credit notes) 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

Credit / Debit notes issued to registered person for taxable 6utward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes — Credit notes) [ 0 | Note | 0.00 | 0.00 _ 0.00

Cred'it / Debit notes issued to registered person for taxéI'J'Ie outward supp'lies in table 6C - DE
Net Total (Debit notes — Credit notes) | 0 ' Note 0.00 | 0.00 | 0.00 | 0.00 | 0.00

9B - Credit/Debit Notes (Unregistered) - CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) | 0 Note 0.00 ‘ 0.00 _ 0.00

Unregistered Type
- B2CL 0 MNote 0.00
- EXPWP 0 MNote 0.00
- EXPWOP 1] Note 0.00

9C - Amended Credit/Debit Notes (Registered) - CONRA
Amended amount - Total | 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Met Amended Debit notes - Net 0.00 0.00 0.00 0.00 0.00
Amended Credit notes) - Total |

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 0 Note ] 0.00 0.00 0.00 0.00 0.00

Credit notes) ] |
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00

Credit notes)
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net tatal (Net Amended Debit notes - Net Amended 0 Note 0.00 ' 0.00 0.00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00
Credit notes)

Amended amount - Total 0 Note 0.00 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00
Amended Credit notes) - Total

Unregistered Type

IP Address: 117.98.8.155



Description

No. of
records

Document
Type

- B2CL 0 Note
- EXPWP 0 Note
- EXPWOP 0 Note

0.00 |
0.00 |

Integrated Tax (¥)

Central Tax (%)

State/UT Tax (¥)

.I 10 - Amendment to taxable outward supplies made to unregistered person in retu

rns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total | 0 | Netvawe | 0.00 0.00 | 000 | 0.00 | 0.00
11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total 0 | Netvaue | 0.00 | 0.00 | 0.00 | 0.00 | 0.00 |
11A - Amendment to advances received in returns for earlier tax periods in table T1A(1), 11A(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 [ 0.00
Total 0.00 0.00 0.00 0.00 | 0.00
11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Total | 0.00 0.00 0.00 0.00 0.00
12 - HSN-wise summary of outward supplies

Total ] 8 | NA | 47,27,726.00 | 40246715 | 20,577.26 | 20,577.26 | 0.00
13 - Documents issued

14 - Supplies made through E-Commerce Operators

Total Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 0.00 0.00 0.00 0.00
14A - Amended Supplies made through E-Commerce Operators

Amended amount - Total Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52

IP Address: 117.98.8.155



No. of Document Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (%) Cess (%)

Description Presns) Type

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5)

Amended amount — Total | 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) | 0 Net Value 0.00 0.00 0.00 0.00 0.00
15 - Supplies U/s 9(5)
Total 0 Document/Net 0.00 0.00 0.00 | 0.00 0.00
Value
- For Registered Recipients j 0 | Document 0.00 | 0.00 | 0.00 | 0.00 0.00
- Regular o0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00 0.00 0.00 0.00 0.00
- SEZWP 0 Document 0.00
SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00
15A () - Amended Supplies U/s 9(5) - For Registered Recipients
| Amended amount - Total 0 Document 0.00 0.00 000 | 0.00 | 0.00
Net differential amoum_{_Amended - Orig_ina_l_) 0 Document 0.00 | 0.00 0.00 O.DD__ | 0.00 '
Regular 0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00
- SEZWP 0 Document 0.00
- SEZWOP 0 Document 0.00
15A (I) - Amended Supplies U/s 9(5) - For Unregistered Recipients
Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 NetValue | 0.00 0.00 | 0.00 0.00 | 0.00

Verification:
| hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case

of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 11/03/2025
Signature
Name of Authorized Signatory
SANJEEV BANSAL
Designation/Status: PARTNER
IP Address: 117.98.8.155



4622

FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services

74

Financial year 2024-25
Tax period November
1 GSTIN O6ACRFS1419C128
2 (a) Legal name of the registered person SANJEEY ENTERPRISES
(b) Trade name if any Sanjeev Enterprises
(c) ARN AAQ061124206466J
(d) ARN date 10/12/2024

No. of Document
records Type

Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (%)

Description

Cess (%)

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regqular

Total | 56 | invoice | 43,61,276.54 | 28442375 | 25648.23 25,648.23 0.00
4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge

Total | 0 | invoice | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)

Total | 0 | Invoice | 0.00 | 0.00 0.00

6A - Exports (with/without payment)

Total 0 Invoice 0.00 |

- EXPWP 0 Invoice 0.00

- EXPWOP | 0 Invoice 0.00

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP

Total 0 Invoice 0.00 |

- SEZWP 0 Invoice 0.00

- SEZWOP 0 Invoice 0.00

6C - Deemed Exports — DE ‘
Total | 0 | Invoice 0.00 | 0.00 0.00 0.00 |

0.00

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others)

IP Address: 117.98.8.155



No. of

Document

Description Value (3) Integrated Tax (¥ Central Tax (¥ State/UT Tax (¥
I records Type &) s ®) = ® . ®
| Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
8 - Nil rated, exempted and non GST outward supplies
| Total 0.00
- Nil 0.00
- Exempted 0.00
| - Non-GST 0.00
l 9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular
‘ Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge
| Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
. Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)
Amended amount - Total 0 Invoice 0.00 0.00 0.00
0.00 0.00 0.00

' Net differential amount (Amended - Original)

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

: Amended amount - Total 0 Invoice
| Net differential amount (Amended - Original) - Total
- EXPWP 0 Invoice
- EXPWOP 0 Invoice

I

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00

| Net differential amount (Amended - Original) - Total 0.00
- SEZWP 0 Invoice 0.00

i - SEZWOP 0 Invoice 0.00
I

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)
' Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9B - Credit/Debit Notes (Registered) - CONR

IP Address: 117.98.8.155



Description Na-ar 8 - Dociment Value (%) Integrated Tax (})  Central Tax (¥)  State/UT Tax (3) Cess (3)
records Type

Total - Net off debit/credit notes (Debit notes - Credit notes) 0.00 |
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net Total (Debit notes - Credit notes) | 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table & - B2B Reverse charge
Net Total (Debit notes — Credit notes) 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

Credit / Debit notes issued to registered person for taxable 6utward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes — Credit notes) [ 0 | Note | 0.00 | 0.00 _ 0.00

Cred'it / Debit notes issued to registered person for taxéI'J'Ie outward supp'lies in table 6C - DE
Net Total (Debit notes — Credit notes) | 0 ' Note 0.00 | 0.00 | 0.00 | 0.00 | 0.00

9B - Credit/Debit Notes (Unregistered) - CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) | 0 Note 0.00 ‘ 0.00 _ 0.00

Unregistered Type
- B2CL 0 MNote 0.00
- EXPWP 0 MNote 0.00
- EXPWOP 1] Note 0.00

9C - Amended Credit/Debit Notes (Registered) - CONRA
Amended amount - Total | 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Met Amended Debit notes - Net 0.00 0.00 0.00 0.00 0.00
Amended Credit notes) - Total |

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 0 Note ] 0.00 0.00 0.00 0.00 0.00

Credit notes) ] |
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00

Credit notes)
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net tatal (Net Amended Debit notes - Net Amended 0 Note 0.00 ' 0.00 0.00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00
Credit notes)

Amended amount - Total 0 Note 0.00 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00
Amended Credit notes) - Total

Unregistered Type

IP Address: 117.98.8.155



No. of Document

Integrated Tax (%) Central Tax (%) State/UT Tax (%)

Description

records Type
| Total - Net off debit/credit notes (Debit notes - Credit notes) | 1 [ Note 8149.00 | 977.88 | 0.00 | 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net Total (Debit notes ~ Credit notes) | 1 | Note | -8,149.00 | -977.88 | 0.00 | 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net Total (Debit notes - Credit notes) | 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes - Credit notes) [ 0 [ Note 0.00 | oo [ 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE |
Net Total (Debit notes - Credit notes) ] 0 : Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00 |

98B - Credit/Debit Notes (Unregistered) — CONUR

Total - Net off debit/credit notes (Debit notes - Credit notes) | 0 Note | 0.00 oo [T 0.00

Unregistered Type
- B2CL 0 Nate 0.00
- EXPWP o0 Note 0.00
- EXPWOP 0 MNote 0.00

9C - Amended Credit/Debit Notes (Registered) - CDNRA
Amended amount - Total 0 Note 0.00 0.00 0.00 | 0.00 | 0.00

Net Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00 0.00 0.00
Amended Credit notes) - Total

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table & - B2B Regular

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable ou'twa;'d éupplies in table éB - SEZWP/SEZWOP

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00
Credit notes)

0.00

0.00 ‘ 0.00

9C - Amended Credit/Debit Notes (Unregistered) - CONURA
Amended amount - Total 0 Naote 0.00 | 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00 |
Amended Credit notes) - Total !

Unregistered Type J
IP Address: 117.98.8.155




No. of Document
records Type

- B2CL 0 Note 0.00
- EXPWP 0 Note 0.00
- EXPWOP 0 Note 0.00

Description Value (%)

0.00 |
0.00 |

Integrated Tax (%) Central Tax (%)

State/UT Tax (%)

0.00 |

10 - Amendment to taxable outward supplies made to unregistered person in returns for earlier tax periods in table 7 including supplies made through e-commerce operator attracling TCS - B2C (Others)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amaunt (Amended - Original) | 0.00 0.00 0.00 0.00 0.00
11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total | 0 | Netvalue | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total | 0 | Netvalue | 0.00 | 0.00 | 0.00 | 0.00 0.00
11A - Amendment to advances received in returns for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any)
Amended amount - Total 0 Net Value | 0.00 0.00 | 0.00 | 0.00 0.00
Total 0.00 0.00 | 0.00 0.00 0.00
11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)
Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00 |
Total 0.00 0.00 0.00 0.00 0.00 |
12 - HSN-wise summary of outward supplies

| Total | 9 | NA | 41,09,058.90 | 2,39,083.19 | 43,188.16 | 43188.16 | 0.00

13 - Documents issued

14 - Supplies made through E-Commerce Operators

Total ' 0 Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52 0 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5) | 0 Net Value 0.00 0.00 0.00 0.00 0.00
14A - Amended Supplies made through E-Commerce Operators v

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52

IP Address: 117.98.8.155



No. of Document Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (%) Cess (%)

Description Presns) Type

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5)

Amended amount — Total | 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) | 0 Net Value 0.00 0.00 0.00 0.00 0.00
15 - Supplies U/s 9(5)
Total 0 Document/Net 0.00 0.00 0.00 | 0.00 0.00
Value
- For Registered Recipients j 0 | Document 0.00 | 0.00 | 0.00 | 0.00 0.00
- Regular o0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00 0.00 0.00 0.00 0.00
- SEZWP 0 Document 0.00
SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00
15A () - Amended Supplies U/s 9(5) - For Registered Recipients
| Amended amount - Total 0 Document 0.00 0.00 000 | 0.00 | 0.00
Net differential amoum_{_Amended - Orig_ina_l_) 0 Document 0.00 | 0.00 0.00 O.DD__ | 0.00 '
Regular 0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00
- SEZWP 0 Document 0.00
- SEZWOP 0 Document 0.00
15A (I) - Amended Supplies U/s 9(5) - For Unregistered Recipients
Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 NetValue | 0.00 0.00 | 0.00 0.00 | 0.00

Verification:
| hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case

of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 10/04/2025
Signature
Name of Authorized Signatory
SANJEEV BANSAL
Designation/Status: PARTNER
IP Address: 117.98.8.155
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services

Financial year 2024-25
Tax period October
1 GSTIN O6ACRFS1419C148
2 (a) Legal name of the registered person SANJEEV ENTERPRISES
(b) Trade name if any Sanjeev Enterprises
(c) ARN AAD061024270904D
(d) ARN date 11/11/2024

No. of Document
records Type

Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (¥) Cess (%)

Description

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular |
| Total | 53 | Invoice | 49,93985.60 | 3,72.558.72 | 31,644.93 | 31,644.93 | 0.00

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge

| Total o | nwice | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

I 5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)

| Total o | invoice 0.00 0.00

6A — Exports (with/without payment)

0.00 |

Total 0 Invoice I
- EXPWP 0 Invoice |
- EXPWOP 0 Invoice [

6B - Supplies made to SEZ unit or SEZ developer - SE'ZWP_/SEZWOP

‘Total I 0. Invoice _
- SEZWP 0 Invoice
- SEZWOP 0 Invoice |
6C - Deemed Exports — DE
Total | 0 | Invoice | 0.00 | 0.00 0.00 0.00 | 0.00

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others)

IP Address: 117.98.8.155




No. of

Document

Description Value (3) Integrated Tax (¥ Central Tax (¥ State/UT Tax (¥
I records Type &) s ®) = ® . ®
| Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
8 - Nil rated, exempted and non GST outward supplies
| Total 0.00
- Nil 0.00
- Exempted 0.00
| - Non-GST 0.00
l 9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular
‘ Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge
| Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
. Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)
Amended amount - Total 0 Invoice 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

: Amended amount - Total 0 Invoice
| Net differential amount (Amended - Original) - Total
- EXPWP 0 Invoice
- EXPWOP 0 Invoice

I

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00

| Net differential amount (Amended - Original) - Total 0.00
- SEZWP 0 Invoice 0.00

i - SEZWOP 0 Invoice 0.00
I

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)
' Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9B - Credit/Debit Notes (Registered) - CONR

IP Address: 117.98.8.155



Description Na-ar 8 - Dociment Value (%) Integrated Tax (})  Central Tax (¥)  State/UT Tax (3) Cess (3)
records Type

Total - Net off debit/credit notes (Debit notes - Credit notes) 0.00 |
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net Total (Debit notes - Credit notes) | 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table & - B2B Reverse charge
Net Total (Debit notes — Credit notes) 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

Credit / Debit notes issued to registered person for taxable 6utward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes — Credit notes) [ 0 | Note | 0.00 | 0.00 _ 0.00

Cred'it / Debit notes issued to registered person for taxéI'J'Ie outward supp'lies in table 6C - DE
Net Total (Debit notes — Credit notes) | 0 ' Note 0.00 | 0.00 | 0.00 | 0.00 | 0.00

9B - Credit/Debit Notes (Unregistered) - CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) | 0 Note 0.00 ‘ 0.00 _ 0.00

Unregistered Type
- B2CL 0 MNote 0.00
- EXPWP 0 MNote 0.00
- EXPWOP 1] Note 0.00

9C - Amended Credit/Debit Notes (Registered) - CONRA
Amended amount - Total | 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Met Amended Debit notes - Net 0.00 0.00 0.00 0.00 0.00
Amended Credit notes) - Total |

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 0 Note ] 0.00 0.00 0.00 0.00 0.00

Credit notes) ] |
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00

Credit notes)
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net tatal (Net Amended Debit notes - Net Amended 0 Note 0.00 ' 0.00 0.00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00
Credit notes)

Amended amount - Total 0 Note 0.00 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00
Amended Credit notes) - Total

Unregistered Type

IP Address: 117.98.8.155



Description

- B2CL

No. of
records

Document
Type

Value (%)

Integrated Tax (%)

- EXPWP

Note

0.00

- EXPWOP

Note

0.00 |

Central Tax (%)

State/UT Tax (%)

10 - Amendment to taxable outward supplies made to unregistered person in returns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00 |
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
T1A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)
Total 0 Net Value 0.00 | 0.00 | 0.00 | 0.00 | 0.00
11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)
Total 0 | NetValue 0.00 | 0.00 | 0.00 | 0.00 0.00
11A - Amendment to advances received in returns for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any)
Amended amount - Total 0 Net Value 0.00 0.00 | 0.00 0.00 I| 0.00
Total 0.00 | 0.00 | 0.00 0.00 | 0.00
11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B8(1), 11B(2) (Net of refund vouchers, if any)

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Total 0.00 0.00 0.00 0.00 0.00
12 - HSN-wise summary of outward supplies

| Total 9 | NA 49,93,985.60 | 3,72558.72 | 31,644.93 | 31,644.93 | 0.00
13 - Documents issued

14 - Supplies made through E-Commerce Operators

Total Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5) Net Value 0.00 0.00 0.00 0.00 0.00
14A - Amended Supplies made through E-Commerce Operators

Amended amount - Total Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52 o

IP Address: 117.98.8.155



De ptio alue egqrated Ta % al Ta e
acord e
~Amended amount - Total ) 0 ~ Netvalue 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5) |
Amended amount - Total 0 Net Value I D‘UD- i 0.00 . 0.00 i 0.00 i 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
15 - Supplies U/s 9(5)
Total 0 Document/Net 0.00 0.00 0.00 | 0.00 | 0.00
Value
- For Registered Recipients 0 Document 0.00 0.00 0.00 0.00 0.00
- Regular 0 Document 0.00 0.00 0.00 0.00 0.00
DE 0 Document 0.00 . 0.00 0.00 0.00 0.00
- SEZWP 0 Document 0.00 '
- SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00
15A (1) - Amended Supplies U/s 9(5) - For Registered Recipients
Amended amount - Total 0 Document 0.00 0.00 0.00 ;_ 0.00 0.00
Net differential amount (Amended - Original) 0 Document 0.00 0.00 0.00 0.00 0.00
Regular 0 Document 0.00 0.00 0.00 0.00 0.00
DE 0 Document 0.00
SEZWP 0 Document 0.00
SEZWOP 0 Document 0.00
15A (I1) - Amended Supplies U/s 9(5) - For Unregistered Recipients
Amended amount - Tatal 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

Verification:
| hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 11/11/2024
Signature
Name of Authorized Signatory
SANJEEV BANSAL
Designation/Status: PARTNER
IP Address: 117.98.8.155
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
Financial year 2024-25 ;
Tax period March |
GSTIN 06ACRFS1419C128
2 (a) | Legal name of the registered person | SANJEEV ENTERPRISES
(b) Trade name if any Sanjeev Enterprises
(c) ARN AAD60325234996X
(d) ARN date 10/04/2025

No. of Document

: ax (¥ = — o (2
Popsr Type Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (%) Cess (%)

Description

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular

Total | 63 | Invoice | 41,17,207.90 | 2,40,061.07 | 43,188.16 | 43,188.16 | 0.00

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge

Total [ 0o | invoice | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operatar, rate wise - B2CL (Large)

Total | 0 | Invoice | 0.00 | 0.00 0.00 |

6A — Exports (with/without payment)

Total 0 Invoice 0.00

- EXPWP 0 Invoice 0.00
- EXPWOP 0 Invoice 0.00

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP

Total 0 Invoice 0.00

- SEZWP 0 Invoice 0.00

- SEZWOP 0 Invoice 0.00

6C - Deemed Exports - DE

Total ] 0 | Invoice 0.00 | 0.00 0.00 0.00 | 0.00

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others)

IP Address: 117.98.8.155



No. of

Document

Description Value (3) Integrated Tax (¥ Central Tax (¥ State/UT Tax (¥
I records Type &) s ®) = ® . ®
| Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
8 - Nil rated, exempted and non GST outward supplies
| Total 0.00
- Nil 0.00
- Exempted 0.00
| - Non-GST 0.00
l 9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular
‘ Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge
| Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
. Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)
Amended amount - Total 0 Invoice 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

: Amended amount - Total 0 Invoice
| Net differential amount (Amended - Original) - Total
- EXPWP 0 Invoice
- EXPWOP 0 Invoice

I

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00

| Net differential amount (Amended - Original) - Total 0.00
- SEZWP 0 Invoice 0.00

i - SEZWOP 0 Invoice 0.00
I

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)
' Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9B - Credit/Debit Notes (Registered) - CONR

IP Address: 117.98.8.155



4640

92



4641

93



4642

94



4643
FORM GSTR-2B

Auto-drafted ITC Statement

95

(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE)

Financial Year | 2024-25
Month October
1.GSTIN 06ACRFS1419C1Z8
2(a).Legal name of the registered person SANJEEV ENTERPRISES
2(b).Trade name, if any Sanjeev Enterprises
2(c).Date of generation 17/11/2024

3. ITC Available Summary

(Amount in Z for all tables)

s ay be ava s 0 J =
Part A ITC Available - Credit may be claimed in relevant headings in GSTR-3B
[ [ raginened paesorg ke dh 4(A)(5) 15733647 |  1,11,136.81 1,11,136.81 U] Bt el 4o I

reverse charge (IMS) FORM GSTR-3B.

Details | B2B - Invoices (IMS) ’ 1,57,336.47 1,11,136.81 1,11,136.81 0.00
B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00
ECO - Documents (IMS) 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
::EI(I\:A?S) Documents (Amendment) 0.00 0.00 0.00 0.00




GSTR-3 Integrated Tax Central Tax (¥) State/UT Tax (3)

Heading B table @ Cess (3) Advisory

. Net input tax credit may be
I Inward Supplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00 | ,vailed ufiderTable 4(A)(4) of

FORM GSTR-3B.

Details | ISD - Invoices 0.00 0.00 0.00 0.00 Lf_\ _ﬂ;r V |
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 [ N S
These supplies shall be declared
Il | Inward Supplies liable for reverse 3.1(d) 0.00 0.00 0.00 0.00 i,n jobled.1id) oF FORM CSTH:3H
Harge 4(A)(3) or payment of tax.

Net input tax credit may be
availed under Table 4(A)(3) of
FORM GSTR-3B on payment of

tax.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
V| import of Goods A(A)(1) 0.00 0.00 0.00 oD L e
FORM GSTR-3B.
Details | IMPG - Import of goods from 0.00 0.00 0.00 0.00
overseas .
IMPG (Amendment) ,f'»-ﬁf 0.00 0.00 0.00 0.00
IMPGSEZ - Import of goods from IH-?;:’\‘:? 0.00 0.00 0.00 0.00
SEZ N
IMPGSEZ (Amendment) g . 0.00 0.00 0.00 0.00

PartB ITC Available - Credit Notes should be net—off. against relevant available headings in GSTR-3B

Credit Notes shall be net-off
against relevant ITC available
tables [Table 4A(3,4,5)]. Liability
against Credit Notes (Reverse
Charge) shall be net-off in Table
3.1(d).

| |Others 4(A) 72.00 0.00 0.00 0.00

Details | B2B - Credit Notes (IMS) 4(A)(5) 72.00 0.00 0.00 0.00




S.no.

Heading

B2B - Credit Notes (Amendment)
(IMS)

GSTR-3

B table
4(A)(5)

Integrated Tax

®)

Central Tax (%)

State/UT Tax (%)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00 0.00
4(A)(3)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00 0.00

(Amendment) 4(AB3)

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

Advisory

4. ITC Not Available Summary

S.no.

Heading

GSTR-3

B table

Credit which may not be availed under FORM GSTR-3B

Integrated Tax

®)

Central Tax (%)

State/UT Tax (3)

(Amount in ¥ for all tables)

Advisory

Part A ITC Not Available
B P N [ L L T
reverse charge of FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
ECO - Documents 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
Il | inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 g | UElEredit sholl not be taken-and

has to be reported in table 4(D)(2)
of FORM GSTR-3B.




GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (%) Cess (2) Advisory
B table (€4]

Details | ISD - Invoices 0.00 0.00 0.00 0.00 i ™

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 | Q _:_;','.'

These supplies shall be declared

Heading

—_ 3.1(d in Table 3.1(d) of FORM GSTR-3B
H thv;zraéi Supplies liable for reverse 4{0)((2)) 0.00 0.00 0.00 0.00 for payment of tax.
However, credit will not be
available on the same and has to
be reported in table 4(D)(2) of
FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

Part B ITC Not Available — Credit notes should be net-off against relevant ITC available headings in GSTR-3B

Credit Notes should be net-off

l Others 4(A) 0.00 0.00 0.00 0.00 against relevant ITC available
tables [Table 4A(3,4,5)].
Details | B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
(Amendment)
ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00
ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

5. ITC Reversal Summary (Rule 37A)

(Amount in ¥ for all tables)



GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (3)

S.no. Heading

B table (€3]
Credit which may be reversed under FORM GSTR-3B

Cess (3)

Advisory

Part A  ITC Reversed - Others
I | ITC Reversal on account of Rule 37A | 4(B)(2) 0.00 0.00 0.00 0.00 ﬁgﬂoc[fedg;g?:;g?; ?;E'Ei‘j(sa)'zg)
of FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 000
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
6.ITC Rejected
(Amount in ¥ for all tables)
(] 10 )3 DO ]
Part A ITC Rejected - Others
All other ITC - Supplies from o o :
| registered persons other than NA 0.00 0.00 0.00 0.00 g;c;?rz;%?trge'g;g I:}?:?:jéo avall
reverse charge (IMS) Bl & e
Details | B2B - Invoices (IMS) " 48 0.00 0.00 0.00 0.00
B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00
ECO - Documents (IMS) 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
(IMS)




GSTR-3 Integrated Tax Central Tax (¥) State/UT Tax (3) Cess (3) Advisory
B table ®?)

S.no. Heading

Il Inward Supplies from ISD NA 0.00 0.00 0.00 0.00 [ such credit is not eligible to avail
as already rejected on IMS
Dashboard
Details | ISD - Invoices 0.00 0.00 0.00 0.00 PR
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 g
PartB Rejected Records - Credit notes
| | Others (IMS) NA 0.00 0.00 0.00 0.00 | These Credit Notes are not

eligible to net-off against relevant
ITC available tables [Table

4A(4,5)]
Details | B2B - Credit Notes (IMS) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ISD - Credit notes 0.00 0.00 0.00 0.00
ISD - Credit Notes (Amendment) 0.00 0.00 0.00 0.00

Instructions;

1. Terms Used :-
a. ITC - Input tax credit
b. B2B - Business to Business
c. ISD - Input service distributor
d. IMPG - Import of goods
e. IMPGSEZ - Import of goods from SEZ
f. ECO - E-Commerce Operator

2. _ Important Advisory:

a. FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS
GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.



Description

| Total

No. of

records

Document
Type
Net Value

Value (%)

Integrated Tax (%)

Central Tax (%)

State/UT Tax (%)

8 - Nil rated, exempted and non GST outward supplies

' Total

0.00
- Nil 0.00
- Exempted 0.00
- Non-GST 0.00

l 9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular

‘ Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge

| Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

. Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

' Net differential amount (Amended - Original) 0.00 0.00 0.00

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

: Amended amount - Total 0 Invoice
| Net differential amount (Amended - Original) - Total
- EXPWP 0 Invoice
- EXPWOP 0 Invoice

I

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00

| Net differential amount (Amended - Original) - Total 0.00
- SEZWP 0 Invoice 0.00

i - SEZWOP 0 Invoice 0.00
I

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)
' Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00
' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9B - Credit/Debit Notes (Registered) - CONR

IP Address: 117.98.8.155



Description Na-ar 8 - Dociment Value (%) Integrated Tax (})  Central Tax (¥)  State/UT Tax (3) Cess (3)
records Type

Total - Net off debit/credit notes (Debit notes - Credit notes) 0.00 |
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular
Net Total (Debit notes - Credit notes) | 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table & - B2B Reverse charge
Net Total (Debit notes — Credit notes) 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

Credit / Debit notes issued to registered person for taxable 6utward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes — Credit notes) [ 0 | Note | 0.00 | 0.00 _ 0.00

Cred'it / Debit notes issued to registered person for taxéI'J'Ie outward supp'lies in table 6C - DE
Net Total (Debit notes — Credit notes) | 0 ' Note 0.00 | 0.00 | 0.00 | 0.00 | 0.00

9B - Credit/Debit Notes (Unregistered) - CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) | 0 Note 0.00 ‘ 0.00 _ 0.00

Unregistered Type
- B2CL 0 MNote 0.00
- EXPWP 0 MNote 0.00
- EXPWOP 1] Note 0.00

9C - Amended Credit/Debit Notes (Registered) - CONRA
Amended amount - Total | 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Met Amended Debit notes - Net 0.00 0.00 0.00 0.00 0.00
Amended Credit notes) - Total |

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 0 Note ] 0.00 0.00 0.00 0.00 0.00

Credit notes) ] |
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00

Credit notes)
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net tatal (Net Amended Debit notes - Net Amended 0 Note 0.00 ' 0.00 0.00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00
Credit notes)

Amended amount - Total 0 Note 0.00 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00
Amended Credit notes) - Total

Unregistered Type

IP Address: 117.98.8.155



Description

No. of
records

Document
Type

- B2CL 0 Note
- EXPWP 0 Note
- EXPWOP 0 Note

0.00 |
0.00 |

Integrated Tax (¥)

Central Tax (%)

State/UT Tax (¥)

.I 10 - Amendment to taxable outward supplies made to unregistered person in retu

rns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total | 0 | Netvawe | 0.00 0.00 | 000 | 0.00 | 0.00
11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total 0 | Netvaue | 0.00 | 0.00 | 0.00 | 0.00 | 0.00 |
11A - Amendment to advances received in returns for earlier tax periods in table T1A(1), 11A(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 [ 0.00
Total 0.00 0.00 0.00 0.00 | 0.00
11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Total | 0.00 0.00 0.00 0.00 0.00
12 - HSN-wise summary of outward supplies

Total ] 8 | NA | 51,41,722.11 | 3,56,584.31 | 69,205.76 | 69.205.76 | 0.00
13 - Documents issued

14 - Supplies made through E-Commerce Operators

Total Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 0.00 0.00 0.00 0.00
14A - Amended Supplies made through E-Commerce Operators

Amended amount - Total Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52

IP Address: 117.98.8.155



No. of Document Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (%) Cess (%)

Description Presns) Type

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5)

Amended amount — Total | 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) | 0 Net Value 0.00 0.00 0.00 0.00 0.00
15 - Supplies U/s 9(5)
Total 0 Document/Net 0.00 0.00 0.00 | 0.00 0.00
Value
- For Registered Recipients j 0 | Document 0.00 | 0.00 | 0.00 | 0.00 0.00
- Regular o0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00 0.00 0.00 0.00 0.00
- SEZWP 0 Document 0.00
SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00
15A () - Amended Supplies U/s 9(5) - For Registered Recipients
| Amended amount - Total 0 Document 0.00 0.00 000 | 0.00 | 0.00
Net differential amoum_{_Amended - Orig_ina_l_) 0 Document 0.00 | 0.00 0.00 O.DD__ | 0.00 '
Regular 0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00
- SEZWP 0 Document 0.00
- SEZWOP 0 Document 0.00
15A (I) - Amended Supplies U/s 9(5) - For Unregistered Recipients
Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 NetValue | 0.00 0.00 | 0.00 0.00 | 0.00

Verification:
| hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case

of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 11/02/2025
Signature
Name of Authorized Signatory
SANJEEV BANSAL
Designation/Status: PARTNER
IP Address: 117.98.8.155
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FORM GSTR-2B

Auto-drafted ITC Statement
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(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE)

Financial Year

2024-25

Month

December

1.GSTIN 06ACRFS1419C128
2(a).Legal name of the registered person SANJEEV ENTERPRISES
2(b).Trade name, if any Sanjeev Enterprises
2(c).Date of generation 16/01/2025

3. ITC Available Summary

(Amount in ¥ for all tables)

0 ay be ava 0 0 J 5
Part A ITC Available - Credit may be claimed in relevant headings in GSTR-3B
All other ITC - Supplies from i ceen
| ::8‘.3?;,?; :rzrg?ﬂ; so)ther har 4(A)(5) 1,61324.12 60,155.68 60,155.68 0.00 ggiﬁg:%?g r:TB:glte 1‘(%?59) of
Details | B2B - Invoices (IMS) 1,61,324.12 60,155.68 60,155.68 0.00
B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00
ECO - Documents (IMS) 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ansi Documents (Amendment) 0.00 0.00 0.00 0.00




Heading

GSTR-3
B table

Integrated Tax
®)

Central Tax (%)

State/UT Tax (3)

Advisory

Net input tax credit may be

1] Inward Supplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00 availed under Table 4(A)(4) of
FORM GSTR-3B.
Details | ISD - Invoices 0.00 0.00 0.00 I ¢ @
ISD - Invoices (Amendment) 0.00 0.00 0.00 000 [ W
These supplies shall be declared
Il | Inward Supplies liable for reverse 43(-; )(E'??) 3,880.50 0.00 0.00 0.00 'f’;rTs:::n 3;:‘ t((:))f(:; :CJRM GSTR-3B
charge Net input tax credit may be
availed under Table 4(A)(3) of
FORM GSTR-3B on payment of
tax.
Details | B2B - Invoices 3,880.50 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
Net input tax credit may be
IV | Import of Goods am)(1) 0.00 0.00 0.00 0.00 | gvailed under Table 4A)(1) of
FORM GSTR-3B.
Details | IMPG - Import of goods from 0.00 0.00 0.00 0.00
overseas )
IMPG (Amendment) af 0.00 0.00 0.00 0.00
IMPGSEZ - Import of goods from — ) 0.00 0.00 0.00 0.00
SEZ B &
IMPGSEZ (Amendment) ¥ 0.00 0.00 0.00 0.00
PartB ITC Available — Credit Notes should be net-off against relevant available headings in GSTR-3B
Credit Notes shall be net-off
| Others 4(A) 0.00 0.00 0.00 0.00 against relevant ITC available
tables [Table 4A(3,4,5)]. Liability
against Credit Notes (Reverse
Charge) shall be net-off in Table
3.1(d).
Details | B2B - Credit Notes (IMS) 4(A)(5) 0.00 0.00 0.00 0.00




S.no.

Heading

B2B - Credit Notes (Amendment)
(IMS)

GSTR-3

B table
4(A)(5)

Integrated Tax

®)

Central Tax (%)

State/UT Tax (%)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00 0.00
4(A)(3)

B2B - Credit notes (Reverse charge) 3.1(d) 0.00 0.00 0.00 0.00

(Amendment) 4(AB3)

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

Advisory

4. ITC Not Available Summary

S.no.

Heading

GSTR-3

B table

Credit which may not be availed under FORM GSTR-3B

Integrated Tax

®)

Central Tax (%)

State/UT Tax (3)

(Amount in ¥ for all tables)

Advisory

Part A ITC Not Available
B P N [ L L T
reverse charge of FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
ECO - Documents 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
Il | inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 g | UElEredit sholl not be taken-and

has to be reported in table 4(D)(2)
of FORM GSTR-3B.




S.no.

Details

Heading

ISD - Invoices

GSTR-3
B table

Integrated Tax

®)

Central Tax (¥) State/UT Tax ()

Cess (%)

Advisory

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 .
These supplies shall be declared
Il | Inward Supplies liable for reverse 3.1(d) 0.00 0.00 0.00 0.00 ;r;:;:;%Bé;'Ei)f?LEORM Ll
charge D)) However, credit wiil not be
available on the same and has to
be reported in table 4(D)(2) of
FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 0.00
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
Part B ITC Not Available — Credit notes should be net-off against relevant ITC available headings in GSTR-3B
|| others 4 0.00 0.00 0.00 000 | coinet relevant TC availabie
tables [Table 4A(3,4,5)].
Details | B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
B2B - Credit notes (Reverse charge) | 4(A)(3) 0.00 0.00 0.00 0.00
(Amendment)
ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00
ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

5. ITC Reversal Summary (Rule 37A)

(Amount in ¥ for all tables)



GSTR-3 Integrated Tax Central Tax (¥)  State/UT Tax (3)

S.no. Heading

B table (€3]
Credit which may be reversed under FORM GSTR-3B

Cess (3)

Advisory

Part A  ITC Reversed - Others
I | ITC Reversal on account of Rule 37A | 4(B)(2) 0.00 0.00 0.00 0.00 ﬁgﬂoc[fedg;g?:;g?; ?;E'Ei‘j(sa)'zg)
of FORM GSTR-3B.
Details | B2B - Invoices 0.00 0.00 0.00 000
B2B - Debit Notes 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
6.ITC Rejected
(Amount in ¥ for all tables)
(] 10 )3 DO ]
Part A ITC Rejected - Others
All other ITC - Supplies from o o :
| registered persons other than NA 0.00 0.00 0.00 0.00 g;c;?rz;%?trge'g;g I:}?:?:jéo avall
reverse charge (IMS) Bl & e
Details | B2B - Invoices (IMS) " 48 0.00 0.00 0.00 0.00
B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00
ECO - Documents (IMS) 0.00 0.00 0.00 0.00
B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00
B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ECO - Documents (Amendment) 0.00 0.00 0.00 0.00
(IMS)




GSTR-3 Integrated Tax Central Tax (¥) State/UT Tax (3) Cess (3) Advisory
B table ®?)

S.no. Heading

Il Inward Supplies from ISD NA 0.00 0.00 0.00 0.00 [ such credit is not eligible to avail
as already rejected on IMS
Dashboard
Details | ISD - Invoices 0.00 0.00 0.00 0.00 PR
ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00 g
PartB Rejected Records - Credit notes
| | Others (IMS) NA 0.00 0.00 0.00 0.00 | These Credit Notes are not

eligible to net-off against relevant
ITC available tables [Table

4A(4,5)]
Details | B2B - Credit Notes (IMS) 0.00 0.00 0.00 0.00
B2B - Credit Notes (Amendment) 0.00 0.00 0.00 0.00
(IMS)
ISD - Credit notes 0.00 0.00 0.00 0.00
ISD - Credit Notes (Amendment) 0.00 0.00 0.00 0.00

Instructions;

1. Terms Used :-
a. ITC - Input tax credit
b. B2B - Business to Business
c. ISD - Input service distributor
d. IMPG - Import of goods
e. IMPGSEZ - Import of goods from SEZ
f. ECO - E-Commerce Operator

2. _ Important Advisory:

a. FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS
GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
_ Financial year 2024-25
Tax period January

1 GSTIN 06ACRFS1419C1728
2 (a) Legéi name of the registered person SANJEEV ENTERPRISES

(b) Trade name if any Sanjeev Enterprises

(c) ARN AAD60125317952D

(d) ARN date 11/02/2025

Description No. of Document Value (2) Integrated Tax (¥)  Central Tax (%)  State/UT Tax () Cess (3)
records Type

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular
Total _ 61 | invoice | 514172211 | 3,56,584.31 | 69,205.76 | 69,205.76 | 0.00

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge
Total i 0 | invoice | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)
| Total | 0 | invoice | 0.00 | 0.00

6A - Exports (with/without payment)

| Total [} Invoice 0.00
- EXPWP 0 Invoice 0.00
- EXPWOP 0 Invoice 0.00
6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP
Total 0 _rnvoice 0.00
- SEZWP 0 Invoice 0.00
- SEZWOP 0 Invoice 0.00
6C - Deemed Exports — DE |
Total 0 Invoice 0.00 | 0.00 0.00 0.00 0.00
7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others) |

IP Address: 117.98.8.155
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
_ Financial year 2024-25
Tax period January

1 GSTIN 06ACRFS1419C1728
2 (a) Legéi name of the registered person SANJEEV ENTERPRISES

(b) Trade name if any Sanjeev Enterprises

(c) ARN AAD60125317952D

(d) ARN date 11/02/2025

Description No. of Document Value (2) Integrated Tax (¥)  Central Tax (%)  State/UT Tax () Cess (3)
records Type

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular
Total _ 61 | invoice | 514172211 | 3,56,584.31 | 69,205.76 | 69,205.76 | 0.00

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge
Total i 0 | invoice | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)
| Total | 0 | invoice | 0.00 | 0.00

6A - Exports (with/without payment)

| Total [} Invoice 0.00
- EXPWP 0 Invoice 0.00
- EXPWOP 0 Invoice 0.00
6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP
Total 0 _rnvoice 0.00
- SEZWP 0 Invoice 0.00
- SEZWOP 0 Invoice 0.00
6C - Deemed Exports — DE |
Total 0 Invoice 0.00 | 0.00 0.00 0.00 0.00
7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others) |

IP Address: 117.98.8.155



Description

| Total

No. of Document
records Type

Net Value

Value (%)

Integrated Tax (%)

Central Tax (%)

State/UT Tax (%)

8 - Nil rated, exempted and non GST outward supplies

' Total

0.00
- Nil 0.00
- Exempted 0.00
- Non-GST 0.00

l 9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular

‘ Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

' Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge

| Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

. Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)

Amended amount - Total

0 Invoice 0.00

0.00

' Net differential amount (Amended - Original)

0.00

0.00

0.00
0.00

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

: Amended amount - Total 0 Invoice
| Net differential amount (Amended - Original) - Total
- EXPWP 0 Invoice
- EXPWOP 0 Invoice

I

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00

| Net differential amount (Amended - Original) - Total i 0.00
- SEZWP 0 Invoice 0.00

- SEZWOP 0 Invoice 0.00

9A - Amendment to Deemed Exports in returns of earlier tax peri

ods in table 6C (DE)

' Amended amount - Total

o Invoice 0.00

0.00

0.00

0.00

0.00

' Net differential amount (Amended - Original)

0.00

0.00

0.00

0.00

0.00

9B - Credit/Debit Notes (Registered) - CONR

IP Address: 117.98.8.155



Description Na-ar 8 - Dociment Value (%) Integrated Tax (})  Central Tax (¥)  State/UT Tax (3) Cess (3)
records Type

Total - Net off debit/credit notes (Debit notes - Credit notes)

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net Total (Debit notes - Credit notes) | 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00
Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table & - B2B Reverse charge
Net Total (Debit notes — Credit notes) 0 | Note | 0.00 | 0.00 | 0.00 | 0.00 | 0.00

Credit / Debit notes issued to registered person for taxable 6utward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes — Credit notes) [ 0 | Note | 0.00 | 0.00 _ 0.00

Cred'it / Debit notes issued to registered person for taxéI'J'Ie outward supp'lies in table 6C - DE
Net Total (Debit notes — Credit notes) | 0 ' Note 0.00 | 0.00 | 0.00 | 0.00 | 0.00

9B - Credit/Debit Notes (Unregistered) - CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) | 0 Note 0.00 ‘ 0.00 _ 0.00

Unregistered Type
- B2CL 0 MNote 0.00
- EXPWP 0 MNote 0.00
- EXPWOP 1] Note 0.00

9C - Amended Credit/Debit Notes (Registered) - CONRA
Amended amount - Total | 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Met Amended Debit notes - Net 0.00 0.00 0.00 0.00 0.00
Amended Credit notes) - Total |

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 0 Note ] 0.00 0.00 0.00 0.00 0.00

Credit notes) ] |
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00

Credit notes)
Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net tatal (Net Amended Debit notes - Net Amended 0 Note 0.00 ' 0.00 0.00
Credit notes)

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 0.00 0.00 0.00
Credit notes)

Amended amount - Total 0 Note 0.00 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net 0.00 0.00 0.00
Amended Credit notes) - Total

Unregistered Type

IP Address: 117.98.8.155



Description

No. of
records

Document
Type

Value (%)

- B2CL 0 Note
- EXPWP 0 Note
- EXPWOP 0 Note

0.00 |
0.00 |

Integrated Tax (¥)

Central Tax (%)

State/UT Tax (¥)

.I 10 - Amendment to taxable outward supplies made to unregistered person in retu

rns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00
11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total | 0 | Netvawe | 0.00 0.00 | 000 | 0.00 | 0.00
11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total 0 | Netvaue | 0.00 | 0.00 | 0.00 | 0.00 | 0.00 |
11A - Amendment to advances received in returns for earlier tax periods in table T1A(1), 11A(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 [ 0.00
Total 0.00 0.00 0.00 0.00 | 0.00
11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Total | 0.00 0.00 0.00 0.00 0.00
12 - HSN-wise summary of outward supplies

Total ] 8 | NA | 51,41,722.11 | 3,56,584.31 | 69,205.76 | 69.205.76 | 0.00
13 - Documents issued

14 - Supplies made through E-Commerce Operators

Total Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 0.00 0.00 0.00 0.00
14A - Amended Supplies made through E-Commerce Operators

Amended amount - Total Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(a) Liable to collect tax u/s 52

IP Address: 117.98.8.155



No. of Document Value (%) Integrated Tax (%) Central Tax (%) State/UT Tax (%) Cess (%)

Description Presns) Type

| Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00
(b) Liable to pay tax u/s 9(5)

Amended amount — Total | 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) | 0 Net Value 0.00 0.00 0.00 0.00 0.00
15 - Supplies U/s 9(5)
Total 0 Document/Net 0.00 0.00 0.00 | 0.00 0.00
Value
- For Registered Recipients j 0 | Document 0.00 | 0.00 | 0.00 | 0.00 0.00
- Regular o0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00 0.00 0.00 0.00 0.00
- SEZWP 0 Document 0.00
SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 0.00
15A () - Amended Supplies U/s 9(5) - For Registered Recipients
| Amended amount - Total 0 Document 0.00 0.00 000 | 0.00 | 0.00
Net differential amoum_{_Amended - Orig_ina_l_) 0 Document 0.00 | 0.00 0.00 O.DD__ | 0.00 '
Regular 0 Document 0.00 0.00 0.00 0.00 0.00
- DE 0 Document 0.00
- SEZWP 0 Document 0.00
- SEZWOP 0 Document 0.00
15A (I) - Amended Supplies U/s 9(5) - For Unregistered Recipients
Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00
Net differential amount (Amended - Original) 0 NetValue | 0.00 0.00 | 0.00 0.00 | 0.00

Verification:
| hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case

of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 11/02/2025
Signature
Name of Authorized Signatory
SANJEEV BANSAL
Designation/Status: PARTNER
IP Address: 117.98.8.155
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IAX INVOICE

Jai & Raj Chem India

Plot No- 104 ENdustrial Estate, HSTTOC Barhi | iaae |

Ginnaur Sonipat, 131110

14

0003445 , PAN

BEC) ¥rag )

GSTIN : 06BEQPKG6903R12ZP
Deals In - All Types of Industrial & ETP Chamicals

invoice No. : 068 Station AR

Date of Invoice 1 12.04-2024 E-Way Bill No

Place of Supply . Haryana (06) P.O NO ELET TONJC
teverse Charge ;N P.0 Date 2/04, 2024

‘:i‘\ RR No, 2 ) 17040024 Time Of Supply 4000 M

ransport : BY OWN CONVEYAN ¢ Payment 1 erme 00A*S

vehicle No, : RICKSHAW

Billed to Shipped to :

Sanjeey Enterprises Sanjeev Enterprises

~—~No. 111 Hsnipe Industrial Plot No. 111 HSHDC [ndust-.al

-state Phase - | Barh Gannaur ' Estate Pnase - [ Bar il Ganiar

>Onipat 131101 Sonipat 121101

SSTIN / UIN : OBACRFS1419C128 {GSTIN / UIN UBACRFS1419C12:
S.N. | Description of Goods HSN/SAC .~ Qty. unit Price

! Code '
1. | Hydrated Lime 1252220001 2.0 3ag 500.00
Add cGSsT &) 2.50 %
Add 5GST @ 250 %
Grand Total 2.00 Bag 4

‘SN/SAC  TaxRate _Taxable Amt. CGST Amt. _SGSTAmL.  Total Tax

222000 5 1,000.00 25.00 25,00 50.00
{upees One Thousand Fifty Only

sank Details : Bank Name - BANK OF INDIA BRANCH
ACCOUNT NO, - 672230112000072

arms & Con@l}ton;

& O.E.

Goods once sold will not be taken back

lriterest @ 18% p.a. will be charged if the paymer:
niot made with in the stipulated tme,

~ubject to Sonipat Junsdiction only.

- GEETA BHAWAN CHOWK SONIPAT

IFSC CODE ;- BKID0006 22

Receiver's Signature

RSN, Bary,

JAI & RAJ CHEM I

ot No.- 104 Insgustial =

——— i — ————, i S —

e P R B S

126

CIriciirictt ¢

Amount(?)

200.00

1,000.00
£5.00
’5.00

1,050.00

For Jai Taj Cheml'wi

uthorised Sf&ﬁéfunf



M

M/s Bee Kay Industries

198/1 Bhun Tehsil Ganaur

M-967 1654682 , 8396095816
MSME REG NO, HR18A0004663
GSTIN/UIN: OGEVXPK4335J12ZY
State Name Haryana, Code ! 06
Contacl ' 9671654682

4675 127

(ORIGINAL FOR RECIPIENT)

Tax Invoice

Involce No Dated

126 25-Apr-24

Delivery Note Moda/ | erms of Payment
126 Immediate

Relorence No & Dale Other feferences

E-Mail | beakay0095@gpmall.com
Consignee (Ship to) Buyer's Ordar No Dated
M/s Sanjeev Enterprises 126 25-Apr-24
Plot No. 111 Phase 1 Dispatch Doc No Delivery Note Date
Hsiidc Barhi Sonipat 126 25-Apr-24_
GSTIN)‘U'N 06ACRFS1‘11QC128 Dispalched through Destination
State Name . Haryana, Code ' 06 :Tnmpo Barhi
1Bm of Lading/LR-RR No Motor /ehicle No.
; iy L dt. 26-Apr-24 HR69D 6944
Buyer (Bill to) Terms of Delivery
M/s Sanjeev Enterprises '"FOR
Plot No. 111 Phase 1
Hsiidc Barhi Sonipat
GSTIN/UIN - 0BACRFS1419C128
State Name . Haryana, Code : 06
Place of Supply : Haryana |
|
S| Description of Goods | HSN/SAC | Quantity Rate per!|  Amount
Ho:.l__ > s . - ——':-
1 'Hydrated Lime 2522 3 beg 320.00 oeg 860.00
|
! Sales Cgst 2.5% ! 250 % 24.00
! Sales Sgst 2.5% 2.50 % 24.00
| \ .
: | |
t | |
|
| |
r'
f ! :
. ! 1
; i ,
e e s A =l e e i e — s
Totml]. 3 beg| | ¥1,008.00
‘Amount Chargeabe (in words) o e E &0E
INR One Thousand Eight Only
Company's PAN : EVXPK4335J Company's Bank Details

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

correcl.

Cuslomer's Seal and Signature

Alc Holder's Name : BEE KAY INDUSTRIES

Bank Name : HDFC BANK
Alc No. © 502000296369¢2. ~
_ Branch & IFS Code * Ganaur & HDFC0002678 .
for hi/s Be tries

SUBJECT TO SONIPAT JURISDICTION o
This is a Computer Generated Invoice

¢
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4676

pwe—

(st

Tax Invoice

RS | e
Industries Invoice No.
125

Kay
<] HSIIDC BARHI
Delive

0004663
zY 125
e: 08 Reference No. & Date:

rs Order No.

Buye!

125 ~ r-24
Dispatch Doc No. ry
25-A r-24
tination
i

Bill of LadingrLR-RR No.
dt. 25-Apr-24 -
Terms of Delivery

FOR

(Bill o)
eev Enterprises
o. 111 Phaseé 1
Barhi Sonipat
06ACRFS141QC1ZB
06

. Haryana, Code:

Description of Goods
284

Sodium Hydro sulphite 50kg
Poly Electrolight
/ Hy_drogeh Proxide
Jf Alum powder
4
; cgst Sales 9%

>wna BT

sgst Sales 9%

¢ _,//
//’195‘
able (in words)
t Hundred geventy Four

Amount Charge
INR Sixteen Thousand Eigh
Only
Company's PAN . EVXPK4335J Company's Bank Details
Declaration Alc Holder's Name : BEE KAY INDUSTRIES
We declare that this invoice shows the actual price of the Bank Name . HDFC BANK

d that all particulars are true an AJc No. :

Branch & IFS Code:

goods described an
al and Signature

Custorﬁen‘s Se

L

SUBJECT TO SONIPAT JURlSDlCTION
ted Invoice

This is @ Computer Generad




46"7°Z‘ (ORICIMAL Fam == -
129

Tax Invoice (UNIGHVAL 1 s 13t =

M/s Bee Kay Industries Invoice No. Dated
:'IHSE%ESS HSIDC BARHI 268 28-May-24 : :
e erms of Paymen
MSME REG. NO, HR1BA0004663 Delivery Note Mode/Te y
GSTIN/UIN: 06EVXPK4335J1ZY 268 Immediate
State Name : Haryana, Code : 06  [Reference No. & Dale.
Contact : 9671654682
- E-Mall : beekay0095@gmail.com 268 dt. 28-Ma 24
Consignee (Ship to) Buyer's Order No. Dated
M/s Sanjeev Enterprises 268 28-May-24
Plot No. 111 Phase 1 Dispatch Doc No. Delivery Note Date
-24

Hsiidc Barhi Sonipat 268 28-Ma
GSTIN/UIN - 0BACRFS1419C1Z8 Dispatched through Destination
State Name - Haryana, Code : 06 Tempo Barhi
Bill of Lading/LR-RR No.
| dt. 28-May-24 HR69D 6944
Buyer (Bill to) Terms of Delivery
M/s Sanjeev Enterprises FOR

Plot No. 111 Phase 1
Hsiidc Barhi Sonipat

BEEKAY

GSTIN/UIN . 0BACRFS1419C1Z8
State Name . Haryana, Code : 06
| ¢
P e
Sl Description of Goods HSN/SAC | Quantity mﬁm
No. ’
1| Poly Electrolight 3902 20.000 kg 215.00| kg 4,300.00
2|Hydrogen Proxide 2847 180.000 kg 35.00| kg 6,300.00
3| Sodium Hydro Sulphite 50kg 2831 1jar| 560000} jar 5,600.00
4| Alum Powder 28333010 1 beg 1,050.00| beg 1,050.00
s
17,250.00
Cgst Sales 9% 9| % 1,552.50
Sgst Sales 9% 9|% 1,552.50

e e
e

w [
Amount Chargeable (in words) E.&0.E
INR Twenty Thousand Three Hundred Fifty Five Only

Company's PAN : EVXPK4335J Company’s Bank Details
Alc Holder's Name : BEE KAY INDUSTRIES

Declaration
We declare that this invoice shows the actual price of the Bank Name : HDFC BANK
- 50200029636992

goods described and that all particulars are true and c No.
correct. Branch & IFS Code: Ganaur & HDFCO
Customers Seal and Signature

(-

SUBJECT TO SONIPAT JURISDICTION

This is a Computer Generated Invoice




46[],8- 0 (ORIGINAL FOR RECIPIENT) 1 3 O

e ——— ? B &
M/s oo Kay Industrion Involca No Datad
PHAGBE 3 HANDC BARKHI 240 16-Jun-24
Y MDa7 1064002 Dalivery Nota Mada/ Tarma of Paymant
aMI e . HIVIBADO0ABH Y
DEEKAY ?:;:‘N:Lf:::f:‘“t:l(')VK““‘:‘ W Zy (340 Immadiate o
State Name u;nm:‘u;. Coda 100 [Rafarence Ho, & Data Othar Hafarancas
Sonln L
----- s I(-' -'M‘:‘TI .' h:::r:yumm@umml com 340 i, 16-Jun-24
Consignoe (Ship to) Huyar's Ordar Mo, Datad
M/s Sanjeov Enterprises 340 16-Jun-24 :
Plot No. 111 Phase 1 Diapateh Doa Mo, Dalivary Mata Data
Hslide Barhi Sonipat 340 16-Jun-24
gSTl?l‘ﬂJIN ! OBACRFS1410C120 Dispatchod through Dastination
ato Name : Horyana, Codo : 00 Tempo Clwam
0l of Lading/L IR Mo, | Motor Vahicia Fio
— e, 16-Jun-24 HHA90D 6944
Buyer (Bil to) Torma of Dalivery o o
M/s Sanjeov Enterprises FOR
Plot No, 111 Phase 1
Hsiidc Barhl Sonipat
GSTINUIN 1 OBACRFS1419C1Z0
.+ |State Name ; Haryana, Codo : 06
( SI Description of Goods HSN/SAC | Quanlity Rato [ per Amount
No.
1|Hydrogen Proxide 2847 180.000 kg 35.00( kg 6,300.00
2|Poly Electrolight 3002 20.000 kg| 215.00| kg 4,300.00
3| Alum Powder 28333010 | 1 beg| 1.050.00|beg 1,050.00
11,650.00
Cgst Sales 9% 9|% 1,048.50
Sgst Sales 9% 9% 1,048.50
[ Total : T 13,747.00
¢~ |Amount Chargeable (in words) E.&0E
INR Thirteen Thousand Seven Hundred Forty
Seven Only
Company's PAN : EVXPK4335) Company’s Bank Detalls
Declaralion . Alc Holder's Name: BEE KAY INDUSTRIES
We declare that this invoice shows the actual price of Bank Name : HDFC BANK
the goods described and that all particulars are true ~ Alc No. : 50200029636992
and correct. Branch & IFS Code: Ganaur & HD,
for

Customer’s Seal and Signature

SUBJECT TO SONIPAT JURISDICTION N ©®

This Is a Computer Generated Involce




M/s NKSK Enterprises
Village-Bhurri

Uistt-Sonipat

State Name : Haryana, Code : 06
Contact 8053234977

Consignee (Ship to)
M/S SANJEEV ENTERPRISES
PLOT NO.111 HSIIDC BARHI

DISTT - SONIPAT
State Name Haryana, Code . 06

Buyer (Bill (o)
M/S SANJEEV ENTERPRISES
PLOT NO.111 HSIIDC BARHI

46TQcs

DISTT - SONIPAT
State Name ! Haryana, Code : 06
A
Si Descriplion of Goods
Ne
1 Lime
|
T
&

Amount Chargeable (in words)

Total

INR One Thousand Six Hundred Eighty Only

Declaration
We declare that this invoice shows the actu

goods described and that all particulars are
correcl.
Customer's Seal and Signature

al price of the
true and

Invoice No.
022
Delivery Note

022
Ruference No. & Date

‘Buyer's Order No

Dispalch Doc No

022
Dispatched thiough

SELF

| Bill of Lading/LIR-RRR No

dt, 25-Jun-24
Terms of Delivery

T HSNSAC Guanty T Raie

240 kgs

240 kgs

This is a Computer Generated Invoice

(DUPLICATE FOR supPLIER3 ]

Dated
25-Jun-24

Mode/Terms of Paymeni

Other References

Dated

Delivery Note Date

25-Jun-24
Destinabion

BARHI
Molor Vehicle No

TEMPO

 per Amount

7.00 kys 1,680.00

¥ 1,680.00
E&OE

~ for Mis '@ E,Ent' erprises

Autherised Signatory



M/s Boe Kay Industries
PHASE 3 HSIIDC BARHI
M-0071064082

b

GSTIN/UIN: 00EVXPKA338J1ZY
State Name : Haryana, Code : 00
Contact ; 0671054002

Consignee (Ship to)
M/s Sanjoov Enterprises

Plot No. 111 Phase 1

Hsiidc Barhi Sonlipat

GSTINUIN : 0BACRFS1419C1Z8
State Name : Haryana, Codo : 06

Buyer (Bill to)
M/s Sanjeev Enterprises

Plot No. 111 Phase 1

Hsiide Barhi Sonipat

GSTIN/UIN : 06ACRFS1419C128
State Name : Haryana, Code : 06

MSEBME REG. NO, HR18A0004003

E-Mall : bookay0095@gmall.com

(ORIGINAL FOR I?ECIPJENTi 3 2

468D0lc°  [pated

Invoice No.
s
Dolivery Note
466
Referanca No. & Date,
4656 dt. 11 -Jul-24
Buyer's Order No,
465 - — -— —
Dispaltch Doc No.

465
Dispatchad through

M-Jul-24

Mode/Terms of Payment

_|Immaediate
Other Heferences

Dated

MJul-24
Dalivery Nota Data ]
11-Jul-24 L
I

|
]

Destination
Barhi

Tﬂmﬁe_ e |Barhl —
Bilr of Lading/LR-RR No. [ Motor Vehicia o, _
—(dt, 11-Jul-24 HRE9D 6944 |

Torms of Delivery |'
FOR

A
l§]i Description of Goods I HSN/SAC I Quantity I Rate |[per Amount |
No. |
1/Poly Electrolight 3902 20.000 kg| 212.50| kg 4,250.00
[
Cgst Sales 9% 9% 382.50
Sgst Sales 9% 9% 382.501
I i
] Total| |20.000 kg| ¥ 5,015.00
“7Amount Chargeable (in words) E.&O0E
INR Five Thousand Fifteen Only
Company's PAN . EVXPK4335J ' Company's Bank Details
Declaration Alc Holder's Name : BEE KAY INDUSTRIES

We declare that this invoice shows the aclual price of the
goods described and that all particulars are true and
correct.

Bank Name : HDFC BANK
Alc No. 5020029636992 1 <> |
Branch & IFS Code: Ganaur & HDF@ J

Customer’s Seal and Signature

for

!

|

SUBJECT TO SONIPAT JURISDICTION
This is a Computer Generated Invoice




- %8!10

(ORIGINAL FOR RECIPIEN ) 1 3 3

T SUBJECT TO SONIPAT JURISDICTION
This is a Computer Generated Invoice

M/s Beo Kay Industries Invoice No. Datod
b PHASE 3 HSIIDC BARHI 604 30-Aug-24
BEEKAY MSME REG. NO, HIR10A0004003 | D0livery Noto Moda/Tarms of Payment
GSTIN/UIN: O0EVXPKAJIGINZY 004 IMMEDIATE
gg‘:ﬂg“:““}:hg;"‘}’;‘““z“' Code : 00 IRefarenca No. & Data. Other Rafarencas =
i E-Mall : bookay0005@amnil.com 694 dt. 30-Aug-24
:::Sgne; (Ship to) Ouyar'a Ordar No. Datad
anjeov Entorprises 604 30-Aug-24
Eg:dturm g:r:”t1 Dispatch Doc No Daolivery Nota Date
pa
GSTINUIN  : 0BACRFS1419C128 s S—— 30-Aug-24
State Name © Haryana, Code : 08 ispalchad through Dastination
s Tompo __|Barhl
Bill of Lading/LR-RR No, | Motor Vehicle No.”
ETRCL I E— -|dt. 30-Aug.24 HRE9D 6944 |
M/s Sanjeev Enterprises ;oc;:' R f
Plo} No. 111 Phase 1 '
Hsiidc Barhi Sonipat
GSTINUIN : 06ACRFS1419C128 ,
State Name : Haryana, Code : 06 |
— |
|
Si Description of Goods HSN/SAC | Quantity | Rate | per|  Amount |
N |
1|Poly Electrolight 3902 30.000 kg| 245.00| kg 7,350.00
Cgst Sales 9% 9% 661.50/
Sgst Sales 9% 9% 661.50|
J 1
| [
' 5
! |
I !
|
| Total 30.000 kg ¥ 8,673.00
Amount Chargeable (in words) E. &0E
INR Eight Thousand Six Hundred Seventy Three Only
Company’s PAN : EVXPK4335J Company's Bank Details |
Declaration AJc Holder's Name : BEE KAY INDUSTRIES
We declare that this invoice shows the actual price of the 2?": Name : ?&:%o*:gg;;sgz o
i d that all particulars are true and ¢ No. : S g
goo?rngasmbed B Branch & IFS Code: Ganaur & HDFCDOQQBTB S
Customer's Seal and Signalure for Mg ggfl(ay | =3
\ R\ SHA
X




M!s NKSK Enterprises
! Vlﬂage-Bhurn
Drslt-Sonrpat

State Name - Haryana, Code g
Contact - 8053234977

Cans:gnee (Ship 10)

M/s SANJEEY ENTERPRISES
PLOT NO 111 HSIIbc BARMI
ONIPAT

Buyer (8ill to)
mrs SANJEEV ENTERPRISES

4682

Invoice No

039
Delivery Note

039

Relerence No & Date
Buyer's Orgar No

Dispateh Doe No

039

Dispalched through
SELF

Bl of Lading/LR-RR Ne

dt. 4-Sep-24
Terms of Dolivery

(ORIGINAL FoR RECIP-‘ENT} 134

Dated

4-Sop-24
Mode/Terms of Payment

Other Referencas
Datad

Dalivery Note Datn
4-Sop-24
Destination
BARHI

Molor Vehieln No

TEMPO

PLOT NO 1 11 HSIIDC BARHI
DISTT. ONIPAT
State Name Haryana Code 05
o
B S Description of Goods "ﬁ%'
N2
1 Lime 240 kgs 7.50 kgs 1,800.00

] - + - —

5 ) Total 240 kgs | ¥ 1,800.00
Amount Chargeable (jn words) E&0E
INR One Thousand Eight Hundred Only
Declaration
We declare that this invoice shows the actual price of the e
goods described and that all particulars are true and P -_w !
correcl SR L ——fl

‘Customer's Seal ang Signature forl‘f{s:i tprises

&
Autharised Signatory

This 1s a Computer Generated Invoice



-

r‘ﬁ!

[\Mm Boo Kay Industrios

4683

(ORIGINAL FOR RECIPIEN T)

Involce No. Dated
b PHASE 3 HSIIDC BARMI 765 14-Sop-24
BEEKAY  MSME REG. NO, HR1BA0004g0a | Dolvery Noto Mode/Terms of Payment —
GSTIN/UIN: 00EVXPKA338J12Y 765 ] IMMEDIATE
32’,:?3';'1“:"5?,;,22%‘:,“2"‘ Code : 00 Rafaronce No. & Dalo, Other References
Consionas e CoMall : baokay0005@gmall.com | 765 dt, 14-Sop-24
M‘;"sgl"“e (Ship to) Buyer's Ordor No. Datod
S Sanjeev Enterprisos 765 14-So
. S— -Sop-24
Zt:}dhéoa 1'1’: Phase 1 Dispatch Doc No, Delivery Note Date
GST a Sonlr_ml 765 3 14-Sop-24
SR Tompo _|Bahi
Bill of Lading/LR-RR No. | Molor Vehicle No.
Buyer@®iitey —— ——————————|dt.14-80p-24  |HREID 6944
uyer (BIll to) Torms of Delivery =
M/s Sanjeov Enterprises FOR
qut No. 111 Phase 1
Hsiidc Barhi Sonipat
GSTIN/UIN : 0BACRFS1419C128
State Name : Haryana, Code : 06
o~
| ]
NS: Description of Goods HSN/SAC | Quanlity [ Rate” |per|  Amount
1] Poly Electrolight 3902 20.000 kg| 217.50| kg 4,350.00
2|Hydrogen Proxide 2847 90.000 kg 35.50| kg 3,195.00
3|Alum Powder 28333010 1 beg| 1.065.00| beg 1,065.00
8,610.00
Cgst Sales 9% 9% 774.90
Sgst Sales 9% 9|% 774.90
Round of 0.20
L Total ¥10,160.00
Amount Chargeable (in words) E.&0.E
INR Ten Thousand One Hundred Sixty Only
Company’s PAN : EVXPK4335J Company’s Bank Details
Declaration Alc Holder's Name : BEE KAY INDUSTRIES
We declare that this invoice shows the actual price of the Bank Name - HDFC BANK ,
goods described and that all particulars are true and Al No. : 50200029636992 ,yStrigg
correct. Branch & IFS Code: Ganaur & HDF
Customer's Seal and Signature for SBfe AN
P2

SUBJECT TO SONIPAT JURISDICTION

This Is a Computer Generated Invoice

135



Tax Inuvnicna

4684

Tax Invoice

(ORIGINAL FOR RECIPIENT)

B N Te e

(ORIGINAL FOR RECIPIENT)

T M/s Beo Kay Industrles ~ [involcaNo.” ~[Dated
PHASE 3 HSIIDC BARHI 977 17-Oct-24
4 ¢
ol MBI B a0, HR18AODO4Gss | DSIvery Note Mode/Terms of Payment
GSTIN/UIN: 06EVXPK4335J1ZY  |977 Immediate
E:f-:?a':ﬁ"éﬂ : 125'1‘%‘3‘2"- Codo : 06 :;;urznc: No. & Dato. Other References
-Mall : beokay0085@gmall.com t. 17-Oct-24
Consignee (Ship to) Buyer's OrderNo.  |Dated
gllfs Sanjeev Enterprises 1977 17-Oct-24
Hsf:itd':Oé;rL? ghalset1 Dispalch Doc No. Delivery Note Date
onlpa
GSTINUIN . 0GACRFS1419C1Z8 g7 $2:-9ct 24
State Name : Haryana, Code : 06 Dispatched through Destination
Tempo Barhi
Bill of Lading/LR-RR No. | Motor Vehicle No.
Buyer (Biil to) g:.r;:-‘:}?gt-ﬁd HR69D 6944
M/s Sanjeev Enterprises FOR -
Plot No. 111 Phase 1
Hsiide Barhi Sonipat
GSTIN/UIN : 06ACRFS1419C1Z8
{iSlate Name : Haryana, Code : 06
r" \
ﬂ Description of Goods HSN/SAC | Quantity Rate | per Amount
1| Poly Electrolight 3902 10.000 kg| 240.00| kg 2,400.00
Cgst Sales 9% 9% 216.00
Sgst Sales 9% 9% 216.00
Total 10.000 kg ¥ 2,832.00
Amount Chargeable (in words) E.&OE

INR Two Thousand Eight Hundred Thirty Two Only

Company's PAN : EVXPK4335J) Company's Bank Details

Declaration Alc Holder's Name : BEE KAY INDUSTRIES

We declare that this invoice shows the actual price of the Bank Name : HDFC BANK o

goods described and that all particulars are true and ‘Alc No. : 5020002953599?@" ‘6@\\

correct. Branch & IFS Code: Ganaur & HDFCHORFTE \ )

Customer's Seal and Signature for W/ Kay jndusjjes
x —_

Q

=

SUBJECT TO SONIPAT JURISDICTION
This is a Computer Generated Invoice

136



Tax Invoice (ORIGINAL FOR RECIPIENT)
Ta4%5 (ORIGINAL FOR RECIPIENT)
B ‘ M/s Bee Kay Industries Invoice No. Dated
b al'-‘:'HASE 3 HSIIDC BARHI 1054 7-Nov-24"
-9671654682
BEEKAY MSME REG. NO, HR18A0004663 | Delivery Note Mode/Terms of Payment
GSTIN/UIN: 06EVXPK4335J1ZY 1054 IMMEDIATE
gl:r:?a ';'ta:"gg ;1’33%%"23- Code: 06 [Reference No. & Date, Other References
S __E-Mall : beekay0095@gmail.com 1054 dt. 7-Nov-24
onsignee (Ship to) Buyer's Order No. Dated
PPﬂIg gan]&ev Enterprises 1054 7-Nov-24
LNO. 1 Phase 1 Dispatch Doc No. Delivery Note Date
(l';ssi![(_ic Barhi Sonlpat 1054 7-Nov-24
IN/UIN : 0BACRFS1419C128 STROY s
State Name : Haryana, Code : 06 i Oastination
Tempo Barhi
Bill of Lading/LR-RR No. | Motor Vehicle No.
Buyer BT To) dt. 7-Nov-24 HR69D 6944.
Terms of Delivery
M/s Sanjeev Enterprises FOR .
qu! No. 111 Phase 1
Hsiidc Barhi Sonipat
GSTIN/UIN : 06ACRFS1419C1Z8
{ZJQState Name : Haryana, Code : 06
{F-4
gl Description of Goods HSN/SAC | Quantity Rate [ per Amount
1| Alum Powder 28333010 1beg| 960.00|beg 960.00
2| Poly Electrolight 3902 30.000 kg| 220.00| kg 6,600.00
7,560.00
- Cgst Sales 9% 9% 680.40
Sgst Sales 9% 9% 680.40
Round of 0.20
Total ¥ 8,921.00
Amount Chargeable (in words) E.&0E
INR Eight Thousand Nine Hundred Twenty One Only
Company's PAN 1 EVXPK4335J) Company’s Bank Details
Declaralion AJc Holder's Name : BEE KAY INDUSTRIES
We declare that this invoice shows the actual price of the Bank Name : HDFC BANK :
goods described and that all particulars are true and Alc No. : 50200029636992 1, ystrigg
patssady Branch & IFS Code: Ganaur & HOFQ02678~
Customer's Seal and Signature for M/sB¢e Kay Indu

SUBJECT TO SONIPAT JURISDICTION

This is a Computer Generated Invoice

137



Tax Invoice (ORIGINAL FOR RECIPIENT)

T 31468 6 (ORIGINAL FOR RECIPIENT)

. ico No. ]
: M/s Bee Kay Industrles Involce Dated
b PHASE 3 HSIIDC BARHI 1202 |B-Dec-24
M-9871054682 Dellvery Note Mode/Terms of Payment
BEEKAY MSME REG. NO, HR1BA0004663 " ymen
GSTIN/UIN: DBEVXPK4335J1ZY | 1202 L B
State Namo : Haryana, Codo : 08 'Rofarenca No, & Date, Other References |

Contact : 96710654602 |
E-Mall : beekay0005@gmall.com . i

Consignee (Ship 1o) Buyor's Order No. Dated
M/s Sanjeov Enterprises ; i -
f{lol No. 111 Phase 1 Dispatch Dac No, Delivery Note Date
slidc Barhi Sonipat 1202 6-Dec-24
GSTIN/UIN : 0BACRFS1419C1Z8 Dispalched through Daslination
State Name : Haryana, Code : 06 TEMPO BARHI
Bill of Lading/LR-RR No. | Molor Vehicle No.
: : dt. 6-Doc-24 HR69D 6944
Buyer (Bill to) Terms of Delivery

M/s Sanjeev Enterprises

Plot No. 111 Phase 1

Hslidc Barhi Sonipat

GSTIN/UIN : 0BACRFS1419C1Z8
AJ State Name : Haryana, Code : 06

SI Description of Goods HSN/SAC | Quantity | Rate |per| Amount
No.
1|Poly Electrolight 3902 30.000 kg| 210.00| kg 6,300.00
Sgst Sales 9% 9|% 567.00
Cgst Sales 9% 9% 567.00
Q Total 30.000 kg ¥7,434.00
Amount Chargeable (in words) E.&0E

INR Seven Thousand Four Hundred Thirty Four Only

Company's PAN : EVXPK4335J) Company's Bank Details

Declaration Afc Holder's Name : BEE KAY INDUSTRIES

We declare that this invoice shows the actual price of the Bank Name : HDFC BANK :

goods described and that all particulars are true and Alc No. * 50200029636992
correct Branch & IFS Code: Ganaur & HDFGAQE26TE

Customer’s Seal and Signature

SUBJECT TO SONIPAT JURISDICTION N\« ©
This is a Computer Generated Invoice
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M/s NKsK Enterprises
\ﬁﬂage-Bhurri

Dr‘stl-Sonipar

~State Name - Haryana, Code : 06
Contact - 8053234977

Consignee (Ship to)

M/S SANJEEY ENTERPRISES

PLOT NO 111 HSIIDC BARHI

DISTT - sONIpPAT

State Name " Haryana, Code : 06

Buyer (Bill to) -
M/S SANJEEVY ENTERPRISES
PLOT NO 111 HSIIDC BARH|

alsllall YV V]

ce

VOICE

Invoice No

52
Delivary Note

52

Reference Ne & Date

Buyer's Order No

Dispateh Doe No
52

Dispatched through

SELF
'Bill cf Lading/LLR.-

dt. 20-Sep-25

FNR RECIPIENT) gl
(ORIGINAL FOR RECIPIENT) 39

(ORIGINAL FOR RECIPIENT)

Dated

20-Dec-24
ModelTerms of Payrment

Othor Heferences
Daley

Dehvery Note Date
20-Dec-24
Destination
BARHI

Moator Vehicle No

TEMPO

RR Ng

Terms of Delvery

DISTT - SONIPAT
State Name " Haryana, Code - 06
Si Description of Goods HSNISAC ™ Quantity " Rae per Amount
No
1 Lime 200 kgs 7.50 kgs 1,500.00
Total 200 kgs ¥ 1,500.00
E&OE

Amount Chargeable (in words)
INR One Thousand Five Hundred Only

Declaralion

We declare that this invoice shows the actual price of the

correct _ e
Customer's Seal and Signature

.goods described and that al| particulars are true and

~ for Mis NKSK I"p_e'rbn;e's
3 \.‘"
Authorfsed Signatory

This is a Computer Generated Invoice



fORIGINAL FOR RECIFIEMNT)

4 6'8 8uo|co (ORIGINAL Fon m'cwrrm)l 40

M/s Boo Kay Industriea Invoica No Datad i
b GHASE 3 HBIOG DAY 1308 1-Jan-25 |
BEEKAY MSME REG. NO, HIIA0D040n, | Dolivery Nota Mada/Terma of Paymant |
GETIN/UIN, ONEVXIPKANIBI1 2y 1300
g-l:::l.n:n;'g;;l:::::;:igm vedeoe Rofaronce No A Data Othar Hafarances |
A B-Mal ; boeekay0008g@uMal com
Consignee (Ship 10) Duyer'a Ordar Mo, Datad
M/s Sanjeov Entorprises
Plot No. 111 Phase 1 Dispateh Doc No Dalivary Nota Data .
Hsiidc Barhl Sonipat 1308 1-Jan-25 '
S.f,‘;"‘,f,’;’,:,’: : gﬁACRFSCl Apors Dispaitchod ihrough — [Dastination
* iyena, Code: TEMPO _|BARMI ,-
Bill of Lading/LR-RA No. | Motor Vehicla Mo o
—— T T ————{dtvan25  |upeep e9es |
Buyer (Bili to) Terms of Delivory T
M/s Sanjeov Enterprisos
Plot No. 111 Phase 1
Hsiidc Barhi Sonipat
GSTIN/UIN ! 0BACRFS1419C128
State Name ! Haryana, Code : 06
T |
HSo.' Description of Goods ’ HSN/SAC ’ Quantity Rate | per Amount ‘
1|Alum Powder 28333010 | 1beg| 1,050.00] beg 1,oso.oor
Sgst Sales 9% 9|% 94.50|
Cgst Sales 9% 9% 94.50/
| |
|
|
|
|
J
L7 Toal| [ Tbeg 21,239.00|
Amount Chargeable (in words) E.&0E
INR One Thousand Two Hundred Thirty Nine Only
|
Company's PAN ! EVXPK433sJ Company's Bank Detlails '
Declaration Alc Holder's Name : BEE KAY INDUSTRIES
We declare that this invoice shows the actual price of the Bank Name - HDFC BANK s\rieg
goods described and that al| particulars are true and Alc No, + 50200029636992 / a° %-
correct. Branch & IFS Code: Ganaur & HOFC 8
x Customer's Seal and Signature for Ws
L S Au

SUBJECT TO SONIPAT JURISDICTION
This Is a Computer Generated Invoice



Tax Invoice

i ‘ 4 aagolco

involco No.

M/s Bee Kay Industries
PHASE 3 HSIIDC BARHMI
M-9G71854682

Contact : 967 1654002

E-Mall : bsnkgygoos@ar_nni_l_._cpm

Consignee (Ship to)
M/s Sanjeey Enterprises
Plot No. 111 Phase 1
Hsiidc Barhij Sonipat

MSME REG. NO, HR10A0004003
GSTIN/UIN: O0BEVXPKA4335J12Y
State Namo : Haryann, Code : 0o

1392

1392

1392

Tempo

GSTIN/UIN : OBACRFS1419C128
State Name ! Haryana, Code : 06
Buyer (Bili to)

M/s Sanjeev Enterprises
Plot No. 111 Phase 1
Hsiidc Barhi Sonipat

Delivery Note
Rofarence No. & Dato,
Buyer's Ordor No,
Dispatch Doc |
Dispatched through

Bill of Lading/LR-RR No.
dt. 17-Jan-25

(ORIGINAL FOR RECIPIENT)

T 141

(ORIGINAL FOR RECIPIENT)

Dated

Mode/Terms of Payment

Other Referencas

| Dated

Na.

Delivery Note Dals
17-Jan-25
Destination

Barhi 3
Motor Vehicle No.
HR69D 6944

Terms of Delivery

€ GSTINUIN - 06ACRFS1419C128
tate Name ! Haryana, Code : 06
"il l Description of Goods { HSN/SAC ( Quantity ‘ Rate | per Amount

1/Poly Electrolight 3902 20.000kg| 216.00| kg 4,320.00

Sgst Sales 9% 9% 388.80

Cgst Sales 9% 9% 388.80

Round of| 0.40

w0ur

Total |20.000 kg ¥ 5,098.00
Amount Chargeable (in words) E.&0E

INR Five Thousand Ninety Eight Only

Company's PAN : EVXPK4335J

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

correct,

Company's Bank Details
Alc Holder's Name : BEE KAY INDUSTRIES

: HDFC BANK
! 50200029636992 strig
Branch & IFS Code: Ganaur & HDFC §

Bank Name
Alc No.

for M/

Customer's Seal and Signalure

SUBJECT TO SONIPAT JURISDICTION

This is a Computer Generated Invoice



Tax Invoice (ORIGINAL FOR RECIPIENT)

olNo. Dated
M/s Bee Kay Industrles 4_6@@ 27-Fob-25 142

HASE 3 HSIIDC BARHI 1628 D -25
b 3-957'13354632 Delivery Noto Mode/Terms of Paymant
MSME REG. NO, HR18A00046863 1628
Other Relerences

BEEKAY GSTIN/UIN: 0BEVXPK4335J1ZY
State Name : Haryana, Codo : 06
Contact ; 9671654682

Ralerence No. & Dale.

E-Mall : beokay0095@gmall.com [ —
Consignee (Ship to) Buyer's Order No. Dated
M/s Sanjeev Enterprises
Plot No. !I 1 Phasan: Dispatch Doc No. Delivery Note Dale
Hsiide Barhl Sonipat 1628 27-Feb-25
GSTIN/UIN : 0BACRFS1419C1Z8 Dispalched through Destination
State Name : Haryana, Code : 06 Tompo Barhi
Bill of Lading/LR-RR No. | Motor Vehicie No.

. dt. 27-Feb-25 |HR69D 6944

Buyer (Bill to) Terms of Delivery

M/s Sanjeev Enterprises

Plot No. 111 Phase 1

Hsiidc Barhi Sonipat

GSTIN/UIN : 0BACRFS1419C128
State Name : Haryana, Code : 06

( S| Description of Goods HSN/SAC | Quantity [ Rate | per Amounl
No.

1/Hydrogen Proxide 2847 120.000 kg 36.00( kg 4,320.00
2|Alum Powder 28333010 1 beg| 1,080.00( beg 1,080.00
~ 5,400.00

Cgst Sales 9% 9% 486.00

Sgst Sales 9% 9% 486.00

L
Total

( % 6,372.00
E.&0.E

Amount Chargeable (in words) )
INR Six Thousand Three Hundred Seventy Two Only

Company's PAN ! EVXPK433sJ Company's Bank Details
Declaration Alc Holder's Name * BEE KAY INDUSTRIES
NK

We declare that this Invoice shows the actual
price of the Bank Name : HDFC B
gggg; described and that aj| Particulars are true and Ale No. : 50200023636992 ;
: Branch & IFS Code: Ganaur & HDF@

Customer's Seal and Signature

SUBJECT TO SONIPAT JURISDICTION
Thisis a Computer Generated Invoice




Mis NKSK Enterprisos
Village-Bhurn
Gistt-Sonipat

State Name . Haryana, Code 06

Conlact . 8053234977

Consignee (Ship 10)

MIS SANJEEV ENTERPRISES
PLOT NO.111 HSIIDC BARHI

DISTT - SONIPAT
State Name

Buyer (Bill to)

MIS SANJEEV ENTERPRISES
PLOT NO.111 HSIIDC BARH!

DISTT - SONIPAT
State Name

Haryana, Code * 06

Haryana, Code 06

4691

Dulivory Note

Relorence No & Dale

Dispalch Doc No
Digpatchued through
[ Bill of Lading/LR-RR No

dt. 12-Mar-25
Terms ol Delvery

(ORIGINAL FOR RECIPIENT)

Dated
12-Mar-25

Buyer's Order No Dated

12-Mar-25

Destitiaton

BARHI

TEMPO

S Description of Goods

No

1 Lime

Amount Chargeable (in words)

INR One Thousand Two Hundred Only

Declaration

We declare that this invoice shows the aclual price of the

goods described and that all particulars are true and

correct.

Customer's Seal and Signature

Moda/Tarms of Payment

Other fialoronceus

Delivery Note Date

Molor Vehicle No

~ "HSN/SAC Quaniity ~ Rale  per

Total

This is a Compuler Generated Invoice

160 kgs

160 kgs 7.50 kgs

f_& Ms N

Amount

1,200.00

~ ¥1,200.00

EQOE

K Efifer'pr}é'es

d Sigratory

143
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TEARN ANASTALL POEEE TN CON T (g | )
Manifest No ( oy |
Stae Compdos Ogpe Covnenral Bl D B Sonepeat Pl il 1y -
976777
PXVETO0 Eoarhs bsprehrosg g gonail coin |
(Hhazacdons Wiaste Nunilest) WL ‘
lovm 10

ISee rule 19(1)] by Sender To 1150 13

Flp 1 o State Pallution € antrat Mo

ooy b Pandhkala 1009,

(MR CWTRTA,

it o ispebadspehorgin ; |
- -—-ll ; e i ) i

1Scadars Name, Mailing Addveess, Phione no | SANIFEV ENTTRPRISES

&l Address: PLOTNO T PHASEOT HSHDC BARIT TEHSIL-GANACUI IS TT -
SONIPAT, HARYANA I
| D221 |
b e N 1L PSR R sanjeeventerpises infofgmail com |
12 \ehorigation Applicatlon No: |78t - —— )
(3| Nthovization Letter Noand Date:  [HWM/SON2024/37786410 , 2024-09-14 | o ]
4 Noiwrigationvalidi: o 2024-00-18 To 2026-09-30 I |.
S Ut ansporter's Name, Address & Phone no: | Gugaiat enyiro Proteetion and Infrastiuctore (Haryana) Pyt Lid ;
Village-P'ali, Near Pali-Mohabatabad Stone Crusher Zone Faridabad |
L OV, | | ) {1, .| B—— /
10 1o Lasport's Registration Not HIR-58-AL-0078 ]
7 i\ cnicle No, & Type: 0678 | Truck ]
8 ‘Recviver's Name, Mailing Address, Phone M/ Gujarat Enviro Protection and infrastructure (Haryana) Pvt. Lid |
tie & email address: Village Pali, near Pali- Mohabatabad Stone crusher Zone, faridabad Haryana [
7290099681
- harvana@luthraindia.com |
|9__Ki.civer's Authorization No. with PCB: HWM/FDBD/2021/13751961 , 07-08-202] ]
10T otal Quantity: 1.320 MT |
11 IPLsical Form: Solid, J
_ |
12 INumber of Containers: 1 ]
' Comainert Do  Twr |
13 e of Schedule: Schedule | : |
.!' Same of Process/Sub Class/Bascl no: Purification and treatment of exhaust air, water and waste water from the . f
I treatment plants (CETP’s) |
iF\ ame of Process Waste(Category No): Chemical sludge from waste water treatment gl
D¢ iail/R eason of Subclass/Bascel no: f
i1 ity 1.320 MT
|i_\\ aste Type: Pre-Processing
I ste Storage: Others | BAGS |
I\ aste Deseription: ETP SLUDGE 'Iil

14 15 Lder's Certifieate:
«eby declare thin the contents ol the consignment are fully and accurately described above by proper shipping name and are

.« ;;:m'l.\\:d. packed. murked. and lubeled, and are in all respects in proper condition for transport b aocordipng (0
P prope port by 1eq0 ageording

" phicable national government regulations 25, Vo
'_r‘/L._fr': \ % |
|
|
1
{

| |\ & Stamp of Industry : SANJEEV ENTERPRISES Date :01-Feb2s = (Shmpapre | -
13 '...-.m[Jl-I'II:.I‘ Acknowledezement of Receipts ol Wastes: ‘.\‘“‘\ : _’ 5

cangral: Gujarat envive Protection and Infrastructure Date :01-Feb-25 Signature

vioarvana) Pyt Lid

e s A " —
USE PPE .‘,_)4.}-..—\,(\

!Ih Svial handling instructions and additional |

| becaation o |

[” Ioocviver's Certilication lor reccipt of Hazardoos and other waste: [
Soapufs MIs Gujarat Eovivo Protection and infeastrueture (Haryana) Pyt Lid i

| i

| Village Pali, near Pali- Mohabatabud Stone crusher Znnl:f—ﬂ/lﬂsl:lh:ul ’

| Ve _-_ - Signatore _

Phis is System Genervated Manifest for HAZARDOUS AND OTHER WASTE by HROCMMS Haryana **
Crear 4 By OCNMMS TD:- 1350N2420016 | Created Dates 01-Feb-25 | SANJEEV ENTERPRISES, PLOT NO. 111 PHASE-
OF HSTIDC BARIT PEMSIL-GANAUR DISTT.-SONIPAT, HARYANAI
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E ,
'EHIS Agreement is made at Faridabad on this ;:HA day of f;! dv. 2022

BY AND BETWEEN

gujarat Enviro Protection and Infrastructure (Haryana) Pvt. Ltd., a company incorporated and registered under
the provisions of the Companies Act, 2013 and having its registered office at 370, S V P Road, Shop 8, Plot 384,
Gigaretwala Bldg, Opp. CBI Prathna Samaj, Nr. Harkishandas Hospital, Mumbai (Maharashra) (hereinafier referred
to as GEPIL (Haryana) which expression shall unless repugnant to the context or meaning thereof shall mean and
= iflclude its successors, representatives and permitted assignees etc.) of the FIRST PART
(’ S 5 - - AND
s M/s.__ 2% jee V ('/_"\"WP'Y‘[' seQ . : which is a Company /
Partnership VFirm / Proprietary Concern duly incorporated under the  provisions of
Dich - Sowipet. located at Plot Ne~Jll , HS 1D¢ Phase -T Bayhs
and having its registered office . at
_E (hereinafter referred to as The Client which expression shall unless repugnant to
the context or meaning thereof shall mean and include its successors, representatives and permitted assignees

) of the SECOND PART.

Recitals

WHEREAS Haryana Environmental Management Society (HEMS), a society registered under the

Societies Registration Act, 1860 having its registered office at SCO 45, 1* floor, Sector -31, HUDA Market,

(furgaon, Haryana acting as a nodal agency of the Government of Haryana has awarded the work to a

Consortium of Members led by Gujarat Enviro Protection & Infrastructure Ltd. (GEPIL) for development and

operation of a Hazardous Waste Management Facility (HWM Facility) at Village Pali, Near Pali-Mohabatabad
one Crusher Zone, Faridabad, H%tyam on the leaschold land as per Lease Agreement executed between

M%lﬂﬂdaﬂ‘ﬁm ﬁb@s?jma?ﬁ Faridabad (MCF) on 19® April 2005.
Infrastructure (Haryan vt. Ltd. Y\ﬁ&'

8
SHGNED for & on Behalf o GEPIL (Haryana)
Director/Authonsed SEmAoY

SIGNED for & on behalf of Client
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AND WHEREAS the Consortium of Members led by GEPIL have formed a Special
Purpose Vehicle (“SPV”) called Gujarat Enviro Protection & Infrastructure (Haryana)
Pwvt. Ltd. (GEPIL (Haryana)) to develop, operate and maintain the said Hazardous Waste
Management Facility at Village Pali, Near Pali Mohabatabad Stonc Crusher Zone,
Faridabad, Haryana through an Agreement exccuted between HEMS, GEPIL (Haryana)

and GEPIL, Surat on 30" June 2005.

AND WHEREAS the Party of the First Part is inter alin engaged in the business
activities of development, operations and maintenance of infrastructure projects for
hazardous waste management as specified in Hazardous Waste (Management and
Handling) Rules, 1989 as amended in 2000, 2003,2008 and now Hazardous
Waste (Management, Handling and Transboundary Movement) Rules, 2016 and
subsequent amendments (hereinafter referred to as "The Rules") and has been given
authorization by Haryana State Pollution Control Board (HSPCB) to set up an
Integrated Common Hazardous Waste Treatment, Storage & Disposal Facility (TSDF)
at Pali, Near Pali Mohabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS the Party of the Second Part is generating hazardous waste and has
approached the Party of the First Part for managing and disposing off its Hazardous
Waste as per applicable rules since the Party of the First Part has set up the said facility at
Pali, Near Pali Mohabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS the Party of the First Part has agreed to accept Hazardous Waste
generated by the Party of the Second Part for collection, transportation, storage, treatment
and disposal on the mutually agreed terms and conditions stated hereunder.

THIS DEED THEREFORE WITNESSES AS FOLLOWS:

I.  DEFINITIONS AND INTERPRETATIONS

1.1 "TIME" shall be stated in Hours and shall mean Indian Standard Time.

1.2 "DAY" means a period of twelve (12) consecutive hours beginning at 08.00 hours
and ending at 20.00 hours.

1.3 "WEEK" means a period of seven (7) consecutive days beginning from a day.

1.4 "MONTH" means a period beginning at 08.00 hours on the first day of Calendar
Month and ending at 08.00 hours on the first day of succeeding Calendar Month.

1.5  "YEAR" means a period of three hundred and sixty five (365) consecutive days or
three hundred and sixty six (366) consecutive days when such period includes a
twenty ninth (29th) day of February beginning at 08.00 hours from a day.

1.6 "FINANCIAL YEAR" means a period of three hundred and sixty five (365)
consecutive days or three hundred and sixty six (366) consecutive days when such
period includes a twenty ninth (29th) day of February beginning at 08.00 hours
from a day. It starts from Ist day of April month of the year and ends on 31st day
of March month of next year.

1.7 “ACTIVE TERM” means the term during which GEPIL (Haryana) shall receive,
transport, store, treat, recycle, recover and dispose of the hazardous waste at the
TSDF si izatj e t SPCB.

_TSDF sie s per atriggon granid by the HSPCB,

wre (Haryfha) Pvt. Ltd-
Infrastructure | o A

/ 2
SIGNED for & on Behalf of GEPIL (Haryana) SIGNED for & on behalf of Client
Dircc!or}Authorised Signatory

146
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1.8 “FORCE MAJEURE" means any event or circumstance or combination of events
or circumstances beyond the reasonable control of either party (the “Affected
Party”) and such event or circumstance cannot by exercise of reasonable diligence
be prevented or cause to be prevented; cannot, despite the adoption of reasonable
precautions or alternative mcasures (where sufficient time to adopt such
precautions or alternative mcasures before the occurrence of such event or
circumstance is available) be prevented; and which materially and adversely
affects such party’s performance of its duties and obligations under this
Agreement,

1.9  The headings of or title to the Clauses in this Agreement shall not be deemed to be
a part thereof or be taken into consideration in the interpretation or construction
thereof.

1.10  Words imparting the singular only also include the plural and vice versa where the
context so requires.

.11  “TSDF” means Treatment, Storage & Disposal Facility operated by GEPIL
(Haryana) located at Village Pali, Near Pali Mohabatabad Stone Crusher Zone,
Faridabad, Haryana

1.12 HSPCB means Haryana State Pollution Control Board, CPCB means Central
Pollution Control Board and MoEF means Ministry of Environment and Forests.

1.13  “Client” means a Company / Partnership Firm / Proprictary Concern / Co-
operative Society, AOP etc which generates hazardous wastes as defined in the
Hazardous Waste (Management & Handling Rules)1989 as amended in 2000,
2003, 2008 and now Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2016 and subsequent amendments.

2. PERIOD OF AGREEMENT

2.1  The present Agreement shall remain in force for the Active Term or Five years
from date of 10™ October 2021. Agreement whichever is earlier unless terminated
earlier due to any of the reasons mentioned in this Agreement.

2.2 GEPIL (Haryana) will issue a Registration Certificate valid for 5 years effective
from 10™ October 2021. The registration shall need to be renewed including
execution of fresh Agreement by the Client at least three months before the expiry
of the current Agreement.

3. IERMINATION OF AGREEMENT

2 Both the Parties hereto agree that the present Agreement shall automatically come
to an end in any of the following eventualities:
i.  On expiry of Authorization granted to the Client and the same having not been
renewed by the Client or of the same having not been granted by Haryana
State Pollution Control Board (HSPCB).
il.  On expiry of HEMS membership and the same having not been renewed by
the Client or of the same having not been granted by HEMS.
3.2 This AGREEMENT can be terminated by the Client after giving a written Notice
of at least 30 days to the other party. The provision relating to minimum charges
For Gu;aﬁh‘\ihh Ahsting the notice period in uc&.ord;uu.c with Clause 10.2.

Infrastructure (Haryana) P Ltd. _
/"-«"’?"A’ Md

SIGNED for & on Behalf of GEPIL (Haryana) "SIGNED for & on behalf of Client
Director/Authorised Signatory



3.

4.1

4.2

43

4.4

7|

832

2.3

Both the Parties hereto further agree that in case of the present Agreement coming
to an cnd_ owing to any of the aforesaid eventualities, it will be the sole
responsibility of the Client to handle, treat and dispose off its Hazardous Waste in

4

696

accordance with the relevant provisions of law,

REGISTRATION

The Client shall pay non refundable charges of ¥ 1000=00 (Rupees One
Thousand Only) towards Registration every five years.

The Client shall pay non refundable charges of T 8000=00 (Rupees Eight
Thousand Only) towards Finger Printing Analysis of the waste to be conducted by

GEPIL (Haryana) for waste characterization.

After having registered, if the registration is terminated within the validity period
of the present Agreement because of any reason stated in this Agrecment, then in
that event, the registration can be revived on payment of non-refundable re-

registration charges of ¥500/-  ( Rupees Five hundred only). Suchre-

registration shall be valid till the expiry of the last Registration Certificate.

The registration under this Agreement is not transferable in any manner

whatsoever.

TREATMENT & DISPOSAL CHARGES

The Treatment and Disposal charges for various types of hazardous wastes are
mentioned in Schedule I to_this Agreement. The Treatment & Disposal Charges
applicable under this Agreement for different types of wastes generated by the

Client are as follows:

Sr. | Type of Wastes Treatment and Disposal | Quantity (In MT)
No. Charges (X Per MT)

1 ETP Sludge 23,652/- 1.00

2

3

4

5

6

73

(Attach sheets in case of more types of wastes)

GEPIL (Haryana) shall charge the Client towards treatment & disposal based on
weighment to be done at the TSDF site. If the Weigh Bridge at the site is not
working, it will be weighed at an outside Weigh Bridge approved by GEPIL

(Haryana).

The rates specified in Schedule I to this Agreement are based on general

characteristics of the specified type of waste. In case any waste of the Client that

For Gujarat Enviro Protection And
Infrastructure (Haryana) Pvt. Lyd.

/

SIGNE

P for & on BehalCof GEPIL (Harydra)

Dircctor;

A

SIGNED for & on behalf of Client

04

148



either does not fall under the ‘m&nifoned categories or requires special type of 149
treatment before or after disposal, the Client agrees to pay the rates for the same

which shall be fixed on case to case basis depending upon the characteristics of the

waste & treatment required in consultation with HEMS.

TRANSPORTATION CHARGES

The Client has requested GEPIL (Haryana) to provide _NIL numbers of storage
containers of __NA capacity cach to avoid frequent transportation. GEPIL
(Haryana) has agreed to provide the said containers in consideration of which the client
has agreed to pay X. ___NA (Rupees NA )
as interest free security deposit to GEPIL (Haryana). The Client shall be
responsible for the security and upkeep of as well as any damage caused to the
container while it is lying at the premises of the Client.

6.2 M/s. GEPIL (Haryana) shall provide the fleet of waste transport vehicles of
different capacities duly authorized by HSPCB. As per the requirements of the Client,
lowest capacity vehicle for transporting its Hazardous Waste on full vehicle load
basis to the TSDF Site shall be sent by GEPIL (Haryana) at the cost of the Client.

~ 6.3  The Transportation Charges for transportation of waste from location of Client to the
TSDEF site are mentioned in Schedule II to this Agreement.
6.4  The Transportation Charges applicable under this Agreement at the current rates,

excluding taxes, are X. _(AS PER SCHEDULE -2) per km per MT Taxes, as
applicable, are payable extra.

7.  REVISION OF CHARGES

7.1  The Client covenants that various notified charges like Treatment & Disposal
Charges, Transportation Charges etc and any other unforeseen charges under this
Agreement for its Hazardous Waste shall be subject to revision and inclusion during
the currency of this Agreement in consultation with HEMS, as and when such revision
is called for due to any reason whatsoever. GEPIL (Haryana) shall inform the Client
about such revisions in advance through a separate letter.

7.2 All Government, municipal, panchayat taxes, duties, levies, octroi, tolls, service tax
etc., as applicable from time to time, related to transportation, treatment, storage,
disposal and other services rendered under this Agreement shall be borne by the Client.
In case the same are paid by GEPIL (Haryana), the Client shall reimburse the amount

< thereof to GEPIL (Haryana).

73 Service Tax or any other existing taxes as applicable presently on services related to
disposal of hazardous waste have to be paid by the client.

7.4 All disposal charges are subject to annual upward revision effective From 1* April

Every year at the rate of 4%.

8.  OBLIGATIONS OF THE CLIENT

8.1  While entering into the present Agreement with GEPIL (Haryana), the Client shall
submit the categories of Hazardous Waste along with the quantity and its desire to
dispose off the same by GEPIL (Haryana). The said categories of Hazardous Waste
shall be as per the parameters specified in the Schedules of Hazardous Waste
(Management, Handling & Transboundary Movement) Rules 2016, as amended

from time to time.

For Gujarat Enviro protection And 'N./L
Infrastructuré '.Haryana) pvt. 14 o |
SIGNED for & on Behalf of GEPIL {Haryana) SIGNED for & on behalf of Client
Signatory !

Direnor!Authorised
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The Clicnt shall get the Authorization from HSPCB permitting the Client to send
its Hazardous Waste to the TSDF Site for treatment and disposal and that it shall
be the responsibility of the Cliant to get the same renewed from time to time,
failing which GEPIL (Haryana) rescrves its right to repudiate the
present Agreement under intimation to HSPCB and HEMS.
83  The Client shall make all the proper, necessary and adequate arrangement for
keeping production records and the Hazardous Waste generated from these
processes. The Client shall provide relevant and correct information with respect
to process, waste quantity and characteristics (physical & chemical), nature and
toxicity of waste as and when asked for by GEPIL (Haryana). This information
may be forwarded to HSPCB / CPCB / MoEF/ any other Statutory Authority, if
asked for.

84 The Client shall be required to maintain the record of Hazardous Wastes
generated, stored and sent for treatment and disposal to GEPIL (Haryana). The
records so maintained shall be subject to cross check and physical verification by
authorized representative of GEPIL (Haryana) through visit to Client’s premises.

8.5  GEPIL (Haryana) reserves right to reject collection of the hazardous waste spilled
over the ground and containers whose exteriors are soiled by spillages. The Client
shall locate the storage facility in such a way so that the same shall be accessible
to the waste transport vehicles of GEPIL (Haryana).

8.6 mmmmmnmﬂmumﬂlﬂmﬂ!

i, The Client is required to intimate GEPIL (Haryana) when it has minimum one
vehicle load of waste to be lifted, through letter / Fax / Email to send waste
transport vehicle at least five days in advance from the date of collection.

i On arrival of the same at the Client’s site, the Client shall be responsible for
loading its Hazardous Waste into the said waste transport vehicle within three
hours of arrival at the Client’s site counting from the time of reporting at the
security gate of the Client.

iii. If the detention of the said waste transport vehicle at the Client’s site exceeds

& the time limits stipulated in Schedule II to this Agreement, there shall be
< levied detention charges at the rates as mentioned in Schedule II to this
Agreement. The Client may detain the vehicle for a maximum of six hours

including time stipulated for loading.

iv. In case, for any reason, including detention for more than six hours, the
vehicle is sent back to GEPIL (Haryana) without giving the waste even after
having been requisitioned by the Client, the Client shall pay the transportation
charges for the full capacity load of the vehicle.

87 Before the Hazardous Waste is loaded into the waste transport vehicle and
dispatched to TSDF site, the Client shall ensure that the said waste is packed in a
manner suitable for transportation and that the said packed waste withstands
physical and climatic conditions and does not result in any kind of leakage,
spillage and accident etc causing adverse impact on health and environment.

[ ion And
iarat EnvIrO protection
For Guja 13

\nfrastructuré (Haryan

DirSENAAtootsed BEnAS¥ GEPIL (Haryana) SIGNED for & on behalf of Client
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1!‘ and whcp an acciflcnl occurs while loading Hazardous Waste at the Client’s
site, the Client shall immediately report the same to HSPCB and other authoritics
as per the Rules and also to GEPIL (Haryana).

The Client agrees to maintain waste characteristics close to Finger Print
Analysis Report of the waste (attached as Schedule III to this Agreement). In
case of variation of over 5% in waste characteristics mentioned in the said
Schedule, the Client covenants to pay the revised treatment and disposal
charges determined for its specific waste type and characteristics failing which
the Client shall accept the hazardous waste back at its own cost in accordance
with Clause 8.9 (ii) and 8.9 (iii).

The Client shall be required to accept Hazardou
cost of return transportation of full vehicle load,
GEPIL (Haryana) due to any of the following reasons:

‘a) The variation in waste characteristics is beyond 5%.
b) The wastes contain unacceptable wastes types as listed under Clause
9.2.
If the Client fails to do so within 2 days of reporting the matter, its registration
will be terminated with intimation to HEMS. In the event of waste rejection,
the Client shall be totally responsible and liable for any consequence arising
thereof and GEPIL (Haryana) reserves all rights to take any suitable actions

under the law.

s Waste back and bear the
if the same is rejected by

monsoon season, Hazardous Waste may not be accepted at
make a provision to store

as per the requirement

During wet period of
the TSDF Site. During this period Client is required to
its Hazardous Waste for a minimum period of four months,
of HSPCB.
GEPIL (Haryana) may request the Client, under intimation to HEMS, to provide
any additional information, as may be required, for treatment and disposal of
waste or as asked for by HSPCB / CPCB / MOEF / any other Statutory Authority.
The Client shall send the said information to GEPIL (Haryana) at least two days
before the scheduled time, if specified by the information secking authority else
within two weeks time.

The Client shall comply with the provisions of Environment (Protection) Act,
1986 and the Rules as amended from time to time as also with the conditions of
the present Agreement and that any breach committed thereof shall render the
Client not eligible for disposing of its Hazardous Waste in TSDF site.

The Client shall not claim any right, interest or privilege in or in relation /
connection with Hazardous Waste accepted at the TSDF site.

In case of any change in constitution of firm or company or proprietary concern,
company name, products or quality and/or production rate of products or waste
quantity or characteristics, the Client shall intimate GEPIL (Haryana) by written
notification by registered letter / speed post / courier prior to proposed date of
change and get its waste Finger Printing Analysis done again, where ever

ith Clause 4.2,
= ey Y"""\_

SIGNED for & on Behalf of GEPIL (Haryana)

SIGNED for & on behalf of Client

Director/Autlioised Signatory
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QUALITY

The Client hereby covenants to ensure that its Hazardous Waste shall, under all
circumstances, conform to the norms specified by HSPCB and as prescribed under
the provisions of law for the time being in force.
The Client agrees not to send the following typ
detrimental to the environment, safety of the facility
in any manner:-

i Wastes containing explosive substances (An explosive
or liquid substance (or mixture of substances) which is, i
chemical reaction of producing gas at such a temperature and pressure
such a speed as to cause damage to the surroundings.)

ii. Waste which has an obnoxious odour.

iii. Waste which is flammable (Flash point below 65°C)
Waste which contains shock sensitive substances (Shock sensitive refers to
the susceptibility of a chemical or substance 10 rapidly decompose or
explode when struck, vibrated or otherwise agitated.).

v. Waste which contains volatile substance of significant toxicity.

vi. Wastes containing Radio active substances

QUANTITY

Subject to the conditions mentio
firm basis to GEPIL (Haryana), its own Hazardous Waste subj

---------- MT per day and 1.00 MT per annum, which will be called the

Contracted Quantity.
If the Client wants to send the requisite

¢ of wastes which could be
and to the persons handling it

substance is a solid

n itself, capable by
and at

ned under Clause 3.2, the Client agrees to send on
ect to maximum of

Hazardous Waste less than 90% of the

aforesaid Contracted Quantity, than in that event, the Client can request GEPIL
(Haryana), along with necessary justifications, for change in its Contracted
Quantity twice in a year by providing at-least three months notice. The client shall
still be liable to pay to GEPIL (Haryana) for the Minimum Quantity i.e. 90% of
the Contracted Quantity till the expiry of three months notice period. The receipt
of waste shall be monitored by GEPIL (Haryana) on quarterly basis and charges
for deficit, if any shall be billed accordingly. In case of Force Majeure conditions
at the Client’s premises leading to reduction in annual waste generation, the
liability to pay for minimum quantity shall be waived for the period of Force
Majeure.

If the Client exceeds the annual Contracted Quantity of Hazardous Waste for
disposal, then in that event Clicnt covenants to increase the security deposit

accordingly as per Clause No. 11.1.

BILLING AND PAYMENT OF CHARGES

The Client shall effect arrangement to make the payment of interest free Securily

re Gu]araDB;NisitProft!lion‘_"ﬁ\qq oD |~ (Rupees T‘?PLLI'\J Q0 Lhaclaw
Infrastructure (Haryana) Pvt. L )

i

SIGNE 2 - —— E——
NED for & ":‘L\E"s‘f.lfa‘iﬁﬁ':p“* (Haryana) SIGNED for & on behalf of Client

Direclai, Aulionis
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11.2

11.3

11.4

11.5

11.6

12.

12.1

12.2

12.3

12.4

For Gujarat Enviro Protect
\nfraztricrure (Harvana) P

4701

—e
—)

Only) cquivalent to Treatment & Disposal

Charges of 1ts. quardous Waste for two months of Contracted Quantity that shall
always be maintained at a value twice or more than the Transportation, Treatment

& Disposal Charges for onc vehicl

¢ load waste. The said amount of interest frec

Security Deposit will be refunded only on the termination of this Agreement after
adjusting other / pending claims of GEPIL (Haryana) against the Client, if any.

In case of insufficient balance (Security Deposit) in the Client’s account, GEPIL
(Haryana) shall not send the waste collection vehicle.

GEPIL (Haryana) shall raise the

bill against cach waste disposal consignment

(towards Transportation, Trcatment & Disposal Charges) within three days of

receipt of the waste at the TSDF S
from the date of issue of bill.

ite. The client shall pay the bill within 30 days

The Client shall, upon receipt of the bill fom GEPIL (Haryana), make full
payment on or before the due date mentioned in the bill. In case of delayed
payment by the Client, interest at the ratc of 15% per annum shall be charged by
GEPIL (Haryana) on delayed payments. .

In case of default / dishonor in payment, GEPIL (Haryana) shall give seven days
notice to Client, with information to HEMS, for settlement of outstanding dues by
effecting the payment through DD/pay order along with interest else the
Registration of Client shall be cancelled.

In the event of cancellation of Registration due to reasons mentioned under_CIause

11.5, the client can re-register upon payment of balance dues along with interest

through DD / Pay order apart fom non-refundable re-registration charges 1n

accordance with Clause 4.3.

DEFAULT

If the Client fails and /or defaults in the discharge of any of his obligation under
the present Agreement, the GEPIL (Haryana) after serving seven days notice shall
have discretion to (i) cancel the Client’s Registration & refuse to accept

Hazardous Waste of the Client for

disposal, and (ii) notify to HEMS and HSPCB

the name of the Client informing about such default.
In the event of Client committing any breach/violation of any condition of the

present Agreement or any provisio
force, GEPIL (Haryana) reserves it

n of Law / Act / Rules for the time being in
s right to suspend / cancel the registration for

such period as it deems fit with information to HEMS.

Where an offence under the Environment (Protection) Act 1986 or under the
Rules framed thereunder, has been committed by the Client or is attributed to any
negligence on the part of the Client which shall include its Director, Partner,
Proprietor, Manager, Secretary, Officer etc. and if such Client is guilty of the
offence or is liable to be prosecuted against and punished accordingly, no suit,
prosecution or legal proceeding (s) shall lie against GEPIL (Haryana) for the

offence committed by the Client .

QEPIL (Haryana) reserves its right to issue a show cause notice to the Client, with
mform_ation to HEMS, if it is of the opinion that the Client has contravened the
provisions of the present Agreement, requesting the Client to remedy the

SIGNED for & on BchalfofGEPlf(Harynra)

L wactur/Autt \orised Sigastary

SIGNED for & on behalf of Client
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contravention within 15 days time. The said notice served shall specify the
measures to be taken by the Client in remedying the said contravention,

INDEMNITIES

The Client shall be deemed to be in exclusive possession and control of the said
Hazardous Waste and shall be fully liable and responsible for its arrangement,
appurtenances and properties before completely loaded waste transport vehicle of
GEPIL (Haryana) leaves the Client’s premises.

Accordingly the Client hercby covenants and agrees to fully protect, indemnify
and hold GEPIL (Haryana), its employees, agents and successors and assignees
harmless against any and all claims, demands, action, suits, proccedings and
judgment and any and all liabilities, costs, expenses, damages or losses arising out
of or resulting from or incidental to or in connection therewith, which may be
made out against successors and assignees or by third parties on accour'nt'of
damages or injury to property or persons or loss of life resulting from or arising
out of the installation, presence, maintenance OF operation or the intake
arrangements, appurtenances and properties of the Client . -

It is also agreed by and between the Parties hereto that GEPIL (Haryana) is not
and shall not be liable in any manner whatsoever due to any negligence and for
any reason or otherwise of the Client, in disposing its Hazardous Waste at the
factory site of the Client or at any other place.

FORCE MAJEURE

In case of any Force Majeure event at the site of the Client, GEPIL (Haryana_)
shall not be saddled with any liability contingent or otherwise but in that case, 1t
shall be the sole liability of the Client. ,

In case of any environmental risk arising during the performance of this
Agreement at the TSDF site either due to Force Majeure event of due to
circumstances beyond the reasonable control of the parties hereto, neither of the
parties shall be liable for the consequences arising there from.

Both the parties hereto agree that due to change in any laws related to wastc
disposal mechanism / criteria or due to any directive of any Court or Authority, if
GEPIL (Haryana) is to incur any additional financial burden consequent upon any
alteration and / or modification in respect of land-filled waste, then, in that case
the Client shall be liable to contribute for the same in proportion to its disposal of
Hazardous Waste quantity in TSDF site. The actual burden shall be determined in
consultation with HEMS.

Both the parties hereto agree that in any event of there being order in form of any
injunction, stay or otherwise from any Court, HSPCB or any other Authority
stopping the functioning of the Site or otherwise whereby GEPIL (Haryana)
becomes unable to accept Hazardous Waste of the Client, GEPIL (Haryana) shall
not be responsible or made responsible and / or be liable in any manner in that
regard and that in such an eventuality, it shall be the responsibility of the Client to
get the needful done in respect of disposal of its Hazardous Waste.

for Gujarat tn¥ito protection And ar .
infrastructure (Haryana) Put. Ltd. e m
/\ 10

SIGNED for & on Behalf of Gl?fPll:'(Ha na) SIGNED for & on behalf of Client
Di.’e(.\o:;ﬁu‘u.u;-;‘.;, Jlb'aidl.m

|
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f5. pREVIOUS CORRESPONDANCE

(5.1 Save and except all discussions and meetings held and correspondence exchanged
beu_vgcn GEI.’IL (Haryana) and the Client in respect of this Agreement and any
decisions arrived at therein in the past and before coming into force of the present
Agreement, no reference of such discussions with the Client for interpreting the
prescpt fngreemcm or otherwise shall be made. Whereas, Weete Data Sheet and
Application Form, will be treated as part of this Agreement.

16. ARBITRATION

16.1 In case of any dispute or difference of opinion that may arisc out of the present
Agreement, the matter shall be settled by the parties by mutual negotiations to be
concluded within 45 days from the date of intimation of existence of dispute or
difference of opinion, as the case may be, by one party to the other party, failing
which, the matter shall be settled through arbitration. Both the parties shall
appoint an arbitrator each, and the two arbitrators SO appointed, shall appoint the
third arbitrator. The third arbitrator shall be the presiding arbitrator of the panel.
The arbitration shall be as per the Arbitration & Conciliation Act, 1996. The venue

of arbitration shall be Faridabad. The arbitration proceedings shall be
recorded in English and the arbitration award shall be final and binding on both
the parties.

17. wmm:ﬂlmml

17.1 The present Agreement shall be subject to Indian Laws, rules and regulations and
notifications etc. issued under such laws.

18. AMENDMENTS:

18.1 GEPIL (Haryana) may, if required at any point of time make suitable change in
the present Agreement in consultation with HEMS after serving a notice to the said
Client.

for Gt sarat Enviro protection

; .. /uaryana) pvi. L M—
USRS b B

SIGNED for & on Behalf of GEPIL (Haryana)

SIGNED for & on behalf of Client

DirectorAuliel 52 SignatorY
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| JURISDICTION

[7
SUbthcltl “:1 T: llIJFOV;SI()nIs Iof Clause 17 of this Agreement, the partics hercto
mutually agres nat the Cx.w.l Courts at Faridabad only shall have jurisdiction for all
the disputes/differences arising out of this Agreement.

19.1

20. ’I‘}w addresses of th‘} parties hereto, unless changed by written notification to be
given at least 15 days in advance by registered letter prior to proposed date of change,
shall be as follows:

1)  M/s. Gujarat Enviro Protection & Infrastructure (Haryana) Pvt. Ltd.
Reg. 370, S V P Road, Shop 8, Plot 384, Cigaretwala Bldg.
Opp. CBI Prathna Samaj, Nr. Harkishandas
Hospital, Mumbai (Maharashtra)

2)

properly constituted

IN WITNESS WHEREOF the parties hereto acting through their (
ted in their

representatives have set their hands to cause this Agreement signed and execu
respective names and on their behalf. :
For and on Behalf of Client

For and on behalf of !
GEPIL (Haryana)  (Sign And Stamp).
For Gujarat Enviro Protection And
M? M/

Infrastructure (Haryana) Pvt. Ltd.

Namector/Autht Name | SANTEEy BANSRC

Designation : (Site Head) Designation : PARTANER

Address : Gepil(Hr) Address . PleT A Ly RSITYC
Bodl ~ 'Ha..ap-—-&

Witness Wd'és::
... ' INGavei a0
=\ '

Name lgue (Myz‘ Name &ﬁﬁﬁ:—, et A
Designation  pvge A4 R Yo

Designation
Address f}u«bj” Address THU D A Raen) ?ﬂ\‘
B avemsesssnsssi N o
Name Name
Designation Designation
Address Address
. <o Protection And
for Gujarat Enviro
1::{';,‘“ cvure (Haryand pVt.
12
SIGNED for & on Behalf of GRPIL (Haryana) SIGNED for & on behalf of Client

Diuctot,h\u\i (OlIsEU 16
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GEPILj

PROTECTING FUTURE

Schedule -1

" 1815
Rsper M T)
T 2608
1:0.20 3409 3242 3307
1:0.30 4038 3962 3922 [E—
[ 1:0.40 4510 4422 4374 4332
— 1:0.50 4983 4887 4839 4784
1:0.60 5598 5489 5435 5374
1:0.70 6213 6083 6023 5961
1:0. 80 6761 6626 6556 6489
1:0.90 7248 7105 7028 6961
1:1.00 7732 7576 7500 | 1819
Variable Incineration Cha rges (Rs. Per M T) - for a category of w aste of 2 particular calorific value (in KCalKg)
y ) " - — el
mw_ ___29311__-_______12&45_—;———*
>er than 2500 & up to 4500KCal/ks | 16658 | . Sy
___132_33_—________13_52?_-—-*

re P
reater than 4500 KCal/kg

Notes:- ;
1. The above rates are valid up to 31.03.2023. Thereafter the rates shall
any waste that may require special treatment prior

are for the specified of waste. In case :
o xed on case to case basis depending on

for such waste shall be fi
with HEMS

attract escalation @ 4% on annual basis.

2. The above rates
to its disposal, the rates )
characteristics of waste & treatment required in consultation

stabilization are for the waste that requires additives up to 1:1.0 ratios. !f_lhc
than 1:1, the rates shall be charged depending on the quantity of additives

factor to be decided in consultation with

3, The rates for solidification and
waste requires additives more

required to be added & its bulking

ineration include landfill charges. No extra

1abilization as well as rates for inc
RF charges on total invoicing as per hems

disposal landfill.we will charge 5% C
lidfication & Stabilization.

4. The rates of Solidification & S
charges will be levied for residue
guideline in case of secured landfill and So

5. The above rates are exclusive of any statutory levies which will be payable extra.

6. Process for printing of manifest @ Rs. 10/ for each.

7. Fur;her, the charges in respect of preprocessing process where ever applicable, remains unchanged and are as
under:
a) Charges for de-watering/ drying @ Rs. 1000/-

40%.
b) Charges for neutralization @ Rs. 1000/-MT on Hazardous waste having pH between 4 and 2.and greater than12

¢) We will also be charging neutralization @ Rs. 2000/- MT on Hazardous waste having pH lesser than 2

MT on Hazardous waste having moisture content more than

f&?fﬁﬂm Emwmml%%giﬂ] SIGNED for & on Behalf of Client

Ay

Director/Authorised Signatory
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GEPILj

PROTECTING FUTURS

Schedule- 11 Transportation
Charges (Rs. per Km per MT)

Revised Rates effective from 01-10-2022 (Fuel Price: 90.12 per liter)

1 MT 3IMT TMT IMT 12 MT 16 MT & Above

Fuel | Other | Total [ Fuel [Other| Total | Fucl [Other | Total | Fucl |Other| Total | Fuel |Other] Total | Fuel | Other | Total

Oue Way cost | cost | cost | cost | cost | cost | cost | cost | cost | cost | cost | cost | cost | cost | cost | cost | cost | cost

Distance

TR0 TS KM|9.02121.09130.11] 6.09 | 6.84 12.93)4.68|2.35|7.03 | 4.732.35 | 7.08 |4.52|2.15 | 6.67 | 4.56 | 2.15 | 671

75 to 200
. KM 19.03 |14.77 23.80| 5.25 [4.94]10.19/4.09[1.59|5.68 |4.15]1.59| 5.74 |3.96[1.39] 5.35 [4.01 | 1.39 | 5.40

>200KM {903 13.89122.92] 5.25 [4.24]19.49(4.09| 1.26[5.35]|4.15[1.26| 541 [3.96[1.14 5.10 | 4,01 | 1.14 | 5.15

Note:-

1. The above revised rates are based on current (revised) Diesel price of Rs. 90.12 per liter. The "Fuel Cost’
component of the rates shall be adjusted based on the rates of Diesel at Faridabad (Haryana) on quarterly
basis i.e. Ist of April, July, Oct. & Jan. of each year.

2. The 'Other Cost' component of rates is firm up to 31.03.2023 and shall be subject to 3% escalation on
annual basis thereafter.

3. The rates indicated above are for actual Distance of the Generator's unit from the TSDF site. The
chargeable distance will be double the actual one way distance from TSDF site to the Generator's unit i.e.
to & fro for full truck load. Minimum charges payable will be Truck Capacity in MT *Rate per
km/MT*To & fro distance of Generator's unit from TSDF Site.

@ 4. The transportation rates are excluding loading, packing material, toll tax and any other statutory levies.

5. The maximum loading time and detention charges beyond the free loading time for different
capacity vehicles are as given below:

Sr. No Vehicle Capacity Free Loading Time Detention Charges/hr

(i) I MT 2 Hrs 300/-

(ii) 3IMT 2 hrs 300/-

(i) TMT 3 hrs 360/-

(iv) 9MT 3 hrs 360/-

(v) 12 MT 4 hrs 400/-

(Vi) 16 MT 4 hrs 400/-
Fora@s@ﬂq} aniro Prote%tio nd /"“’I"u f\"i/
Infrastenctuss §a Ashts ﬁrvg,@@mm} SIGNED for & on Behalf of Client

Director/Authorised Signatory
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A STATE POLLUTION CONTROL BOARD

No. 1, Secter- 15, Part-1l, sanipat
b ll'l.l-lll.'lll'l'm”“ﬂ-lﬂ e .

w Haryana

for l:luun under section 3
of Water Act, 1974, revocation of consent uls
Act. 1974 & u/s 21 (4) of the Air (Prevention and Conmtrol of Po

environmental compensat

1.A of Water Act. 1974, prosecution acton
77 of the Water [Prevention
hution|

jon as per order dated 221220

Wt wias inspected on 12 08 2024 by the Joint Team of CPCH and HSPCB in reference

Varun Guiati Vs State of Haryana & Ors re-*r:lmq before HobDie NGT New
pd i) process of Dyeng having CTO vakd upto 30 09 2026

i which need to be complied as

| Inspectic following deficiencies nave been observed
ted 10 the sad uni -

HSPCH and N

Mtﬂlm: Waste Authonzation obtaned from
@r abstraction ottancd from CG NAjother authon
) & discharge (50 4 KL/MT) is fugher than fres!
'ml' fresh water consumptionetfiuent general

v maintamed of production 15 Mgher than the reponed value
repon is as uelow

let | Prescriped Compliance wrtnorms

Al ALSLIMIE

v ffue

_ discharge
| narms
6080 | = High value of TDS at PETP outlet
R R i5h « lnket BOD 18 100 much lower 2018l
— _I wpical range of 700 1000 mat
1400

indicating gduton at PEY P niet

SG0 - (discharge norms
e I



Couse Notie, we performed anather lest to enure
8 liemits and the Sarme has Deen sttached herewith

' t our ETP 1o ensure that all parameters remain within the

immrmﬂnf the effiuent received at the
“Hlﬂmmmmhﬁf

ting regularly, and there is no provision for bypassing untreated

itaching the copy of harardous waste authorisation and NOC from

=M "
ds for effluent received st PETP inlet as well s fuel consumption in
made in the unit; colour coding has been made at PETP inlet and

curi _Muuw-mnmmurmu
ng fee Rs. 2700/- vide Reference ID no. 647306593

e 53 the concems raised in your notice. Please let us




hmwmmﬂmmnw

water Act,1974, of consent w/s 27 of the weter

_,,mmt'l'mumﬂn-m: and Control of
vironmen Munrmw:zumx.

02Sreceved on 15.01.2025:; the
ey were abserved After

addressing the concerns

bl otice No. 2651 dated 02-01-2
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELH]
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL to whom these presents shall come that I/We, undersigned the above named do hereby

appoint.

SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 4 Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: siddharth.batra@satramdass.com
{hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appedls, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
fo exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
fo do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And I/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. I/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than

3 years the original fee shall be paid again b me/us. :
o e FEV ENTERPRISES
IN WITNESS WHEREOF |/We do hereunto set my/our hand to these presents fh%&ﬁl@g WhF%ﬁ’?@RI L y-1
been understood by me/us on thi24th day of..... . May 2025 ! s'D Y AN
Accepted, idenfified and certified subjected to the terms of the fees, NIP AT HAR 1;1 .
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Vijay Kumar <vijay.kumar@satramdass.com>

S m]=]

SATRAM DASS B & CO.
ADVOCATES

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87,
99 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Mon, May 26, 2025 at 3:26 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>

Cc: Chinmay Dubey <chinmay.dubey@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Rhythm Katyal

<rhythm katyal@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>

i Paperbook- NGT Reply- R87 Cennet
Biopharma_Redacted.pdf

i Paperbook-NGT Reply-R99 First Pure
Diet_Redacted.pdf

i Paperbook-NGT REPLY-R54 Babbar_Redacted.pdf

B Paperbook-NGT Reply-R62 Nagpal
Trading_Redacted.pdf

i Paperbook-NGT Reply R51 Eurospa Terry
Tower.pdf

i Paperbook- NGT Reply-R30 Twenty First Centure
Pvt. Ltd. _Redacted.pdf

i Paperbook-NGT Reply-R22 Sanjeev
Enterprises_Redacted.pdf

i Paperbook- NGT Reply-R27 Kohinoor Ribbon
Factory Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87, 99 in O.A. No. 622/2024 titled as 'Varun
Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.
DVOCATE

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged information. If you are not the
intended recipient, any disclosure, copying, use, or distribution of the information included in this message and any attachments is prohibited. If you
have received this communication in error, please notify us by reply e-mail and immediately and permanently delete this message and any attachments.
Thank you."

3 attachments

ﬂ Paperbook-NGT Reply- R6 Shree Gopal_Redacted.pdf
6873K

ﬂ Paperbook-NGT Reply-R14 Budh Singh_Redacted.pdf
12205K

-E Paperbook-NGT REPLY-R21 KUCHAL.pdf
3438K
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https://drive.google.com/file/d/1jvCAa1MKugLsxWHFDJxk-Eeg8AsY1bAy/view?usp=drive_web
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